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LOt< SA8KA DEBATES 

LOKSABHA 

December9,1992, Agrahayana18, 1914 
(Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair) 

ANNOUNCEMENT BY THE SPEAKER 

Adjournment ot the House upto 15th 
December, 1992 

[English] 

MR.SPEAKER: Not like this. (Interrup­
lions) 

[ Translation] 

SHRI MMADAN LAL KHURANA (South 
Deihl): Yesterday, you had allowed Shri 
Vajpayee to speak. So first 01 all he should 
be given an opportunity to 
speak .•.. (IntBrruptions) We would not allow 
anyone to speak in this way. (Interruptions) 

[English) 

(/ntBrruptions) 

MR. SPeAKER: I would like to start by 

thanking you for helping the Presiding Offi­
cer as well as the House to maintain this kind 
of order and understanding. In the House. 
This is exactly what is required when we are 
in grave difficulties and to put our heads 
together without trying to express our views 
against each other, to try to understandasto 
what can be done in the situation. 

Well, I hope that you will allow me to 
express my views which are going to be 
helpfulto us to proceed as to how we should 
conduct ourselves here so thaI we can over­
come the difficulty. 

May, I request you, plead with you, not 
to interrupt me, each and every word mine so 
thaI I can conclude it, complete it? Afterthat, 
if you feel that what,! have said has some­
thing on which you may not have the same 
views, we should be very much pleased to 
allow each one of you, one after the other, to 
express the views and then to proceed as 
you please. 

I would like 10 say that Ille Presiding 
Officer is the first servant of the House. 
Whatever you decide will be done by the 
Presiding Officer. I a sure that you wiD 
decide in the manner which wHI be helpful to 
the House, which will be helpful to the coun­
try, which will be helpful to create a good 
tradiation and a condition which will be help­
fullor years to come lateron. I have no doubt 
in my mind, but ple8$e, I repeat, do not 
interrupt me even It I am saying something 
and its not agreeable with you. Once chain 
is broken we cannot continue. 
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Shri At;!1 Bihari Vajpayeerose. (Inter­
ruptions): . 

. [Ttanslation] 

SHRI ATAl BIHARI VAJPAYEE 
(lucknow): I will not stop speaking at his 
direction. (Interruptions) He cannot stop 
me .... (/nterruptions) 

As you alreadyknOwlnat I nave a great 
regard for you as well as forUle Parliament... 
( Interruptions) 

SHRI MADAN LAl KHURANA: If Shri 
Vajpayeeji is not allowed to speak. then he 
will also not be allowed to speak. (Interrup­
tions) Shri Vajpayeeji will speak first as you 
have granted him permission. (Interrup­
tions) If Vajpayeeji is not allowed to speak. 
we will not allow even the Leader of the 
House to speak. (Interruptions) 

(English] 

MR. SPEAKER: I will allow you. but 
after me. 

. (Interruptions) 

MR. SPEAKER: Only after I have spo­
ken •... 

( Interruptions) 

[T r.rnslationj 

MR. SPEAKER: Don' do like this. 

(Interruptions) . 

MR. SPEAKER: Don' act like this. 

( Interruptions) 

SHRI ATAl BIHARI VAJPAYEE: Mr. 
Speaker. Sir. foJlowthat has been decided ... 
{interruptions) 

You should follow the decision taken in 
your chamber. «decision has been taken to 
adjourn the House. you should come to . 
that ... (lnterruptions) 

AN HON. MEMBER: You should allow 
Shri Alalji to speak. You had allowed him to 
speak ... (Interruptions) 

MR. SPEAKER: Yesterday's ruling does 
not apply today. That is a separate ruling for 
today. (Interruptions) 

[English] 

MR. SPEAKER: I appeal to all 01 you to 
sit down. 

( Interruptions) 

MR. SPEAKER: Nobody has prece­
dence over the Speaker. 

( Inter.ruptions) 

MR. SPEAKER: Not like this. You do 
not realise that what I say will be helpful to all 
of you. 

( Interruptions) 

MR. SPEAKER: You do not realise that 
what I am going to say will be helpful to you. 

( Interruptions) 

[T r.rnslationj 

MR. SPEAKER: ·1 think whatever I am 
going to say will benefit all of you. If you are 
not allowing e to speak. leave it. I will not 
insist upon it. 

(Interruptions) 

MR. SPEAKER: If you are going to 
Usten t~me. it will benefit all of you. It is upto 
you whether you want to listen or not. 
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(Interruptions) (Interruptions) 

(English] 

MR. SPEAKER: Well,ifyoudonotwent 
to sit down, I would like to say that the 
Leaders of Parties and the Business Advi­
sory Committee have decided that the House 
should be adjourned to give the Members 
opportunity to go back to their constituten­
cies upto 16th of December. Is it the wish of 
the House? 

Hon. Members thumbed the desks in 
approval 

MR. SPEAKER: Mr .. lndirajit Gupta, do 
you want to. say something? 

( Interruptions) 

MR. SPEAKER: I think,l have sense of 
the House. 

MR. SOMNATH· CHATTERJEE 
(Bolpur): Sir, we must condemn what they 
are doing. This House cannot be held to 
ransom. We are answerable to the people. 
We must condemn. This House cannot be 
held to ransom. (Interruptions) 

SHRISOMNATHCHATTERJEE: This 
House cannot be held to ransom. We are 
answerable to the people also ... (Interrup­
tions) 

SHRI RAM VILAS PASWAN (Rosera): 
The House must condemn whatever has 
happened in Ayodhya .. (InterruptionS) 

SHRI SOMNATH CHATTERJEE: Sir, 
,before the HOUSe adjoums, we must con­
demn what has happened in Ayodhya ..•. 
(Interruptions) 

MR. SPEAKER: This Is the place for 
discussing the things in a col'!1)OS8d man­
ner. 

MR. SPEAKER: Please understand, 
either you decide what to do or allow others 
to decide ... 

(Interruptions) 

MR. SPEAKER: I will allow each one 01 
you to speak .. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, 
the country is burning and the Parliament 
cannot sit idle .. 

(Interruptions) 

MR. SPEAKER: I will allow you 10 
speak. I will speak in my own fashion and it 
will help you all. 

( Interruptions) 

SHRI RAM VilLAS PASWAN: Sir, we 
musl condemn wheat has happened in 
Ayodhya on 6th .•. (Interruptions) 

MR. SPEAKER: Please sit down. 

( Interruptions) 

(T nJnslation) 

SHRI RAM VILAS PASWAN: Mr 
Speaker, Sir. you should condemn the the 
incident of 6th December ... (/nterruptiom) 

MR. SPEAKER: Either you hold discus­
sian yourself or allow me to speak. You do 
not di<:tale me the manner in which I should 
speak. 

(Interruptions) 

MR. SPEAKER: Either you should dis-
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cossion yourself or aHow me to speak. 
Otherwise I will adjourn the House. 

(IntemJptions) 

(English] 

MR. SPEAKER: I cannot face fire from 
both the sides ... 

[Translation] 

MR. SPEAKER: II you want to speak I 
will give opportunity 10 all of you one by one. 
If you <lon't want to speak, then allow me to 
speak on behalf of all of you, If will not harm 
anybody. II you are going· to speak, you 
shouk! speak one by one, or allow your 
representative to speak who is occupying 
this chair with your blessings. 

Please see, if you hear me it will not do 
any harm rather it will pave some way. 

( Interruptions) 

MR. SPEAKER: I understand that it is 
ttoedeslre of the House that peace and amity 
should prevail throughout our. country and 
this House appeals to all the countrymen to 
cooperate with us in this task. 

We condole the deaths. We cannot 
take pride in the incidentwhich took place on 
6th December. 

(Interruptions) 

tEng,jsh1 

MR. SPEAKER: I adjourn the House to 
meet again at 11.00 A.M. on 16th Decem­
ber,1992. 

WRITTEN ANSWERS TO OUESTIONS 

(English] 

lssua of9asspons 

*221. SHAI A. CHARlES: Will the 
PRIME t.4fN1Sl'ER b$ pleaSed to state: 

(a) whether there iScOnslderabledelay 
11'1 Issuing passports by the passport l>ffPs 
due to lack of sufficient staff and other rea­
sons; 

(b) If so, the details thereof; and 

(c) the remedial steps taken in regard 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTEFINAL AFFAIRS (SHFII 
EDUARDO FALEIRO): (a) to (c). A state­
ment is attached. 

STATEMENT 

Delays in issue 01 passports at passport 
offices have been caused by shortage of 
staff in the face of a substantial increase in 
the nu mber of passport applications received 
at the passport offices and occasional short­
ages of passport booklets available with the 
passport offices. 

Govemment have taken a number 01 
measures to reduce delays in the issue 01 
passports.. These measures Include the 
creation of 400 additional posts In the Cen­
tral Passport Organisation; augmentation of 
supply of passport booklets by India Security 
Press, Nasik; and a review of aU systems 
and procedures, including the introduction of 
computerisation in a phased programme in 
the passport offices. 

Sundaram Committee 

*222. SHRt PRAFUl PATEL: 
SHRI NITISH KUMAR: 

Will the Minister of PRIME MINISTER 
be pleased to state: 

(a) whether the Sundaram Committee 
has recommended easier credit with lower 
interest rate to make Indian goods COJll)9ti­
tive in the intemational market; and 
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(b) lao, the raaction 01 the Government 
tI1enIto? 

l1iE MlNlSlER OF STATE IN THE 
MINlSlRYOFlNDUSmy (DEPARTMENT 
oF SMAU. SCAlE INDUSmlES AND 
AGAo AND RURAl) INDUSTRIES AND 
THE MINISTER OF STATE IN THE MINIS­
my OF COMMERCE (PROF. P.J. 
KURIEN): (al Yes, Sir. 

(b) Based on the Interim Report of the 
Convniltee, the Reserve Bank of India has 
AJduCed the interest rate by 1% w.e.!. 
9.10.12. Reserw Bank of India has also 
directed commercial banks to ensure that 

wherever imposed on exporting firms under 
the terms and conditions of licences is re­
viewed from time to time. In cases of default 
action is taken against the defaulting firms 
which Includes debarment, imposition olfiscal 
penalty, cancelation of Import and export 
Code Number etc. 

[English) 

Export of Iron One 

'224. KUMARI FRIDA TOPNO: 
SHRI GOPI NATH GAJAPA­

THI: 

export credit .• 10% of each bank's net Will the PRIME MINISTER be pleased 
crwdIt and no exporter is denied legitimate to state: 
CIeCIIt. 

[TI8II8Wion) 

&portFlnn. 

'"223. SHRI CHHEDI PASWAN: 
SHRI CHHITUBHAI GAMIT: 

WI! the PRIME MINISTER be pleased 
to state: 

(a) WhelherItHt Govemment review the 
functioning of 8lCpOIt firms from time to time; 

(b) • $0, whether any action has been 
taken ~ainSl the d8faulting firms during the 
last \h..,. years; 

(c) I so, the detailS; and 

(d) II not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MlNlSlRYOFINDUSmy (DEPARTMENT 
OF SMALl SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINISTeR Of STATE IN THE MINISTRY 
OF COMMERCE (PROF:P. J, KURIEN): 
(8)1000. Performance ofexport obligations, 

(a) whether a greater emphasis has 
been laid by the Mineral and Metals Trading 
Corporation to increase the export of iron ore 
during the Eight Five Year Pian; 

(b)· if so, the names of the countries 
which are importing iron ore at present; 

(cl the countries with which negotia­
tions have been made to export iron ore; 

(d) the achievement made In the export 
of iron ore in the Seventh Five Year Plan; and 

(e) the target set lor the Eighth Five 
Year Plan? 

'THE M\N\STER Of' STATE \N lHE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE MINIS­
TRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) to (cl MMTC has plants to 
export iron ore to various countries to the 
extent possible. 

2. . The main countries to which iron 
ore Is .presenlly being exported by 
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MMTC are Japan. South Kcna. ftnalised wah Japan. Pakistan and 
China. Pakistan.· RomanIa and Romania for export of lion ... 
Middle Last 

4. &ports of Iron en etfadad bJ'" 
3. Negotiations have been held by the UMTC during the SevenIh Five 

MMTC in recent past ilndconlrads Vear Plan have been as under.~ 

Year 0uanIIy V ... 
(inllllch tonnes) (in Rs. awes) 

1985-86 163.95 

1986-87 180.23 

1987-88 145.86 

1988-89 176.45 

1989-90 175.20 

The targets set for export GI iran ora by 
MUTC for the first two years GlIhe Eighth 
F_ V •• Plan (1991-92 and 1992-93) .. 
170lIIkhtonnes and 140 IakhtamesMSpeC­
lively. 

( TtaIISIaIIon) 

EJIIInidon of Proportion ......... 
of Poor 

~. SHRI ANAND ~AR: WII 
Ihe MnIster of PLANNING AND PR0-
GRAMME IMPLEMENTATION be ~ 
toS1ale: 

Ca) whether the Expert Group on esti­
maIian ofpraporuon and numberGlpoor" 
upbJthePlanning CommIssionllasubml-
ted .. NpOII; . 

(b) ilso. the main r."~_'.'iiiiiuIIIians 
1heNIDI; 

335.69 

362.98 

2M.42 

381.29 

49&.77 

(d) "naI. the reasons for delar? 

THE MNSTEROF STATE FOR PLAN­
NING AND PROGRAMME IMPLEMENTA­
TION AN> THE MINISTER OF STATE .. 
THEMlNlSTRVOFNON-CONVENTIONAL 
ENERGY SOURCES (SHRI SUKH RAM): 
(a) No. Sir. 

(b) and (c). Do not arise. 

(d) ThanI have been a number of ,.. 
sons for delay. AI the early stages. the 
&pelf Group had desiIad a number of 
~exerciseslobec:arriedout Oneot 
lheinvolvedretabulationofCOi ••• IOdil,_wIse 
andSIaK wise data on housIIhoIdc:onsurrp-
1I0Il expancItuIe colleded since 1972-73. 

In .... ,...,..,.. thent ... c:hanges 
In oa.mn.nt ancI1he· PlannIng C0mmIs­
sion _ also nICOi'IStIuted. whIc:h invoMId 

c:hanges in .. c:GI1Ipa.IIion of Ihe Group; 
TlleCbalrmanGl1heGloup.Dr. D.T ........... 
.. ~ upinId In ApI. 1l1li2. 
whIch ... ......,...,.. ..... lIIIAIIonof 
... AIpcNt. 
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(Enpfefij

Impact of Prfclng Policy on Fertilization 
Units

*226. SHRIMATIGEETA MUKHER- 

JEE:

SHRIR. SURENDER REDDY:

Will the PRIME MINISTER be pleased 

to state:

(a ) whether the new pricing poticy for 

fertilizers has Its adverse impact on the In­
digenous fertilizer manufacturing units;

(b) If so, the de:ails thereof; and

{c) the steps being taken/proposed to 

be taken to project the interest of the indige­

nous fertilizer manufacturers?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR.CHINTAMOHAN): (a)and(b). 

insofar as nitrogenous fertilizers are con­
cerned, no manufacturing units is adversely 

affected by the 10% reduction in the sale 

price of Urea or re-introduction of subsidy 
--cherna in respect of low analysis nitroge­

nous fertilizers. The industry remains pro­
tected with each manufacturer being com­
pensated for its assessedcosl of production 

under the Retention Price Scheme.

After removal of price and movement 

control of phosphattc and pott assic tertitiz ers 

w.e.f. 25th August. 1992. Indigenous phos- 
phatte fertilizer industry if free to sell its 

products without price control but has to face 
competition from imports. Units manufactur­

ing DAP have represented that they are 

faced with a  price disadvantage compared 
to the imported products. Newly set up niiro- 

phosphale units are also facing difficulty 

because of their high cost of production. 
There is no indigenous pottassic industry in 

the country.

(c) Measures to enable domestic phos- 

phalic industry to bring down their costs 

have already been taken. These are-aboli- 
tion of customs duty on import of phosphatic 

acid, concessions in duty on imftprt of en- 

quipement and availability of foreign ex­

change at official rate for import of raw ma­
terials/intermediates for production of DAP 

and complex fertilizers. Simultaneously 
import of DAP Is now allowed on foreign 

exchange at market exchange rate which 
reduces the price disadvantage faced by 
indigenous units. Proposals are also being 
worked out for giving relief In customs duty 

and interest on loans to high cost new units.

Export of Chemicals

*227. SHRf RAM VILAS PASWAN: 

SHRI BUOY KRISHNA HAN- 

DIQUE:

Wilt the PRIME MINISTER be pleased 

to state:

(a) whether an Indian company has 
recently exported to Syria certain chemicals 

with duel use capabilities;

(b) if so. the details thereof;

(c) whether these chemicals are being 

exported illegally; and

(d) if so, the action taken/proposed to 
belaken by the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTR OF STATE IN THE MINIS­
TRY OF COMMERCE (PROF. P. J. 

KURiENJ: (a) and (b). A consignment of 45 

MTs Trrmethyi Phosphite {TMPj sent by an 
Indian company left Indian Port in July, 1992 

bound for Syria but was intercepted and 

brought back to India.
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Cc} and (d). Thera ns ftO hJstrietlon en MINlstRV OF CHliMI~l$ ANO FI"tL~ 
theekpOi1ottMPupteaNIlhcluslveof29th IZER8(OO.Ct1INfAMOHAN): (a)tG( •• A 
June, t 992. HOwever. t,. ... rt pOIIcrwas staterilent.mn.1ng details of major fel'tJlhr 
8rni8nd8d on 3OIhJune. t_ptovfdIng feta plants functioning In the public sector, ~ 
He ObIedlon CeI1lflcat8 (NOe) from the erallva sector and private I8dOr. and thet 
AdminIStrative MlnIstty befont My eIIpoit InStalled capacity lind actual produc:Jion 
COUld be undertaken. dlJr1i'1I\I thepetioc!s 1991 .. 92 and 1992-I3(upto 

The above mentioned coos1gnment 18 
raported to have left the Port without the 
neeassary No Objection Certificate. Action 
under Foreign trade (Develepment and 
Regulation) Act and Exports (Control) Order 
has been initiated. 

(TtansbtionJ 

Fertilitet Plants 

·228. SHRI RAJENDRA KUMAR 
SHARMA: 

SHRI VUAY NAVAL PATIL: 

Will the PRIME MINISTER be pleased 
tostata: 

(a) the number 01 fartiDzer plants func­
tioning In the country at present and tha total 
pn,dudlon capacltylhereof. unit-wise; 

(b) the nurl1beroffertlnzerplantsur1der 
public sector and private sector out of them. 
aeparataly. 

(c) whether these plants are function­
Ing according to their production capacity; 

(d) the names of plants which are not 
utilising their fun capacity; and 

Ca, the steps taken by the Government 
to revainp the working of those plants and 
Inciease the preductlon capacity during the 
ElhthPIan? 

THE MINISTER OF STATE IN THE 

October. ,~) Is attached. 

tel It wm be sean from the Statement 
that mast 01 the plants In thti public sector 
and ell the plants In coeperatlve and private 
sectora IlnJ pl'Qducing satisfactorily. with 
relarence to installed capacity. Howeveer. 
the plants 01 the two old publlcsectorcof1lMl­
nias. viz. Fel and HFc are not producing to 
their respective rated capacities. 

The retention price-cum-sub$idy 
scheme has built-In incentives toancouraQe 
units to increase thairproduction It,,...,.,.. 
ing and retrofits of their plants. In respec:t of 
decOntrolled fertiHzers also inCreasing the 
production by revampele. wiD achieve lower 
units cost bl production which win make 
them competitive in the market. Uflits pro­
ducing satisfactorily and having their Inlernal 
resources have drawn up plans to Increase 
their prOduction during the VIII Plan. 

An. outtayof As. 227 crores lor HFC and 
Rs. 430 crores lor FCI has been Included for 
the VIII Plan for various schemes including 
ravampingfrehabllitation 01 their units. k­
tual fn1lIementation 01 the revamping meas­
ures wiD. however. depend on the technical 
and financial viability althe reval'fl)lilg me 
measures and avanablilly of funds through 
budgetary support. "may be stated that .. 
required under the prOVisions 01 the SIck 
Industrial COf"I1)aI1ies kt. 1985. as amandad 
recently. both Fel and HFC have t8ferrad 

. their CllseS to the Board for Industrial aI'Id 
Fina'1Clal R~tI'uclion (BIFR) which h .. 
since declared the as sick companies. 
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Pattern of UPSC Examination 

'229. SHRI BARE LALJATAV: 
SHRI MRUTYUNJAYA 

NAYAK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose 
to improve the pattern of examinations con­
ducled by the Union Public Service Commis­
sion to plug the various loopholes noticed in 
recent past; and 

(b) if so, the details t!tereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC, 
GRIEVANCES AND PENSIONS (SHRIAMTI 
MARGARET ALVA): (a) and (b). Under 
Article 320( 1) of the Constitution. the Union 
Public Service Commission is charged with 

,the responsibility of conducting examina· 
tions for appointments for services under the 
Union of India. The Commission constantly 
reviews the pattern of examination. 

The Satish Chandra Committee ap­
pointed by UPSC, has submitted its report in 
regard to Civil Services examinations. Fur­
ther, in the wake of allegations of leakage of 
question papers of Civil Services (Prelimi­
nary) Examination, 1992. UPSC reviewed 
the existing arrangements fortheirexamina­
tions. and consequently, for the conduct of 
future examinations. UPSC wUI strengthen 
their procedures so as to improve security 
arrangements at the examination venues. 

Rural Energy Scheme 

'230. SHRI SURYA NARAIN YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Gcvernment propose to 
expand the Rural Energy Scheme; 

(b) if so, the target fixed for the expan­
sion of the said Scheme in Bihar during the 
Eighth Five Year Plan; and 

(c) the amount required to be spent in 
this regard and the number of persons to be 
benefited in Bihar? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Yes, Sir. The Government is promoting 
various programmes for meeting rural en~ 
ergy needs. Popularisation of biogas, im­
proved chulhas and solar cookers is being 
taken up for meeting cooking energy reo 
quirement. Solar photovollaic systems, wind 
pumps, biomass gas if ires and small hydel 
projects are being take·up for meeting needs 
for lighting, water pumping and electrical 
energy. Solar thermal systems are also 
installed for meeting waler heating require­
ments. Status of aChievement of various 
systmes & devices installed in the country is 
given in statement-l. For Ihe 8th Five Plan. 
the Stale GoVl, of Bihar (BREDA) has pro­
posed to take up installation of 60.000 bi­
ogas plants. 7.50 lakh Improved Chulhaxs, 
12,000 nos. of Solar cookers, 3.50 lakh IiI res 
per day of Solar water heating systems. 
4000 nos. of Solar photovoHaic systmes. 
1200 nos. of wind energy systems and 50 
proje~ts of Mini/Micro hydel in the State of 
Bihar. The'status of achievements of vari­
ous systmes devices already installed in the 
Siale of Bihar upto 3 t .3.92. is given in State­
ment-II. 

(c) Rs. 2475.00 lakh has been allo­
cated in the State plan Sector for the devel­
opmenl and popularisation 01 various types 
of non-conventional energy sources during 
the 8th Five Year Plan to the State of Bihar. 
In addition, financial assistance from the 
Central Sector is being provided to tho State 
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of Bihar as per financial norms of various 
programms of non-conventional energy 
sources and Integrated Rural Energy Pro­
gramme on year to }'ear basis. 

As per plan proposal of the Stale GoYl. 
nearly 8.38 lakh families are likely to benefit 
directly through various programmes during 
the 8th Five Year Plan. 
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Science and Technology Projects In 
Bihar 

·231. SHRI SHIBU SOREN: Willihe 
PRIME MINISTER be pleased to state: 

(a) whether infrastructure facilities for 
launching various programmes being run by 
the Science and Technology Minislry are 
available at various places in Bihar; 

(b) if so, the sleps taken to exploit the 
resources therein; 

(c) the time by wl'ich the Government 
propose to take initiative in this regard; and 

(d) the details of the projects proposed 
to be launched in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS· 
TRY ·OF SCIENCE AND TECHNOLOGY 
(DEPARTMENTS OF ELECTRONICS AND 
OCEAN DEVELOPENT) (SHRI RANGA· 
RAJAN KUMARAMANGALAM): (a) to (d). 
Department of Science and Technology 
(DST) has a specific scheme to provide 
support to the technical secrelariats of the 
State Councils on Science and Technology 
which are to playa promotional role and act 
as a focal point in the States for planning, 
guiding, evaluating, monitoring, encourag­
ing, coordinating. and in general spreading 
Science and Technology activities at the 
State level. 

Support to the !echnical secretariat for 
Bihar Council on Science and Technology 
(BCST) has been given by Department of 
Science and Technology since 19a4. Bihar 
Council has established: Remote Sensing 
Centre in Cooperation with Department of 
Space; and Electronic Research and Devel­
opment Centre at Musattarpur Institute of 
technology in cooperation with Department 
of Electronic; and a Science and Technology 

Entrepreneurs Par1<. al Bihar Institute of 
Technology and another In Bhagalpur Dis­
trict, Alongwith an Entrepreneurship Devel­
opment Cell at Regional Institute of Technol­
ogy, all 01 which have been in corporation 
with the Department of Science and Tech­
nology. TI)e Bihar Council has under its 
State Plan set up Instrumentation and Re­
pair Cells althe Bihar Institute of Technology 
and the Regional Institute of Technology. 
The Bihar State Council has also estab­
lished; 2 centreS for Appropriate Technol­
ogy at Gulmla and Hazari-bagh; 5 District 
Science Centres at Daltangi3nj. Ranchi. 
Gumla. Lohardagga and Bhagalpur. for 
popularization of Science; Indira Gandhi 
Science and Planetarium Complex at Patna; 
as well as Shri Krishna Science Centre at 
Patna. 

Department 01 Science'and Technol­
ogy ('301) through its vario~s schemes pro· 
moters and supports programmes and proj­
ects received from investigators in Science 
and Technology institutions. and Science 
and Technology voluntary agencies. 

[English] 

Bio-Gas Plants 

·232. DR. R. MALLU: 
SHRI GAYA PRASAD KORI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the State of Gujarattops in 
use 01 bio-gas; 

(b) the number of bio-gas plants set up 
in the country and the number out 01 these in 
wor1dng condition. Siale-wise; 

(c) the estimated installed and actual 
capacity of these plants; 

(d) whether the Government made any 
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analysis of cost benefit ration; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes; 
Sir. The State of Gujarat topped in setting up 
the highest number of family type biogas 
plants during 1991-92 under the National 
Project for Biogas development. 

(b) Information on the nul1)ber of family 
type biogas plants set up in different States 
and Union Territories during the period 1981-
82to 1991-92 under tbe National Project tor 
Biogas Development is given the .Statement 
attached. An eval:Jat'on survey study of 
biogas plants set up during the Seventh 
Five-Year Plan period has been conducted 

recently by the National Council of Applied 
Economic Research. New Delhi. and its 
report indicated that on an all-India basis 
about 75.4 percent of the commissioned 
plants were found working satisfactorily as 
State-wise details given in the Statement-II 
attached. 

(c) The estimated installed capacity of 
over 15. 751akh family type biogas plants set 
up so far is about 63 lakh cubic metres 
biogas production per day. However. the 
actual production of biogas from these plants 
would depend upon number of factors. such 
as availability of cattle dung and water. cli­
mate operation of biogas plants by individual 
owners. etc. 

(d) and (e). According to a study con­
ducted by the Indian Institute of Manage­
ment. Ahmedabad, in 1984. the benefit-cost 
ration of a two cubic metres capacity family 
type biogas plant was estimated to be 1.60. 

STATEMENT-I 

Slate· wise total n JI7l'Jer of /Jiogas Plants set-up .juring the period 1981-82 to 1991-92 
under the National Project on Biogas Development 

S.No. State/Union Terri/ory 

2 

1. Andhra Pradesh 

2.' Arunachal PradesA 

3. Assam 

4. Bihar 

5. Goa and Daman and Diu 

IS. Gujarat 

7. Halyatla. 

Tota! nI.Jmber of family 
type plants set up 

3 

1,11.682 

89 

10.734 

68,263 

t.887 

1.52,531 

22.074 
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S.No. St<Jte/Union Territory Total number of family 
type plants set up 

2 3 

8. Himachal Pradesh 28.074 

9. Jammu & Kashmir 955 

10. Kamataka 81.154 

11. Kerala '31.607 

12. Madhya Pradesh 45.104 

13. Mah'arashtra 4.72.131 

14. Manipur 532 

15. Meghalaya 269 

16. Mizoram 789 

17. Nagaland 124 

18. Orissa 69.815 

19. Punjab 19.392 

20. Rajasthan 42.551 

21. Sikkim 814 

22. Tamil Nad:J 1,46.263 

23. Tripura 274 

24. Uttar Pradesh 2.10.283 

25. West Bengal 56.297 

26. Andaman and Nicobar 98 

27. Chandigarh 82 

28. Dadra & Nagar HaveW 149 
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S.No. 

29. 

30. 

AGRAHAYANA 18,1914 (SAKA) Written Answers 

StatelUnion Territory 

2 

Delhi 

Pondicherry 

Grand Total 

STATEMENT-II 

Total number of family 
type plants set up 

3 

617 

490 

15,75,030 

58 

Devaluation Survey of Household Biogas Plants set-up during Seventh Five Year Plan by 
National Council of Applied Economic Research, New Delhi· Status of Working Biogas 

Plants 

S.No. StatelUnion Territory Plants found working 
satisfactorily (%) 

2 3 

1. Andhra Pradesh 73.9 

2. Assam 90.3 

3. Bihar 55.6 

4. Gujarat 85.4 

5. Ha.yana 82.0 

6. Himachal Pradesh 79.2 

7. Kamataka 94.8 

8. Kerala 85.1 

9. Madhya Pradesh 79.0 

10. Maharashtra 78.6 

11. MiZoram 46.8 

12. Orissa 76.6 
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S.No. StatelUnion Territory Pfants found wotking 

2 

13. PUnjab 

14. Rajasthan 

15. Tamil Nadu 

16. Uttar Pradesh 

17. WeslBengai 

AU· India Aver~e 

[Translation] 

Sub-Standard essential commodities 
through F.P.S 

"233. SHRI HARI KEWAL PRASAD: 
SHRI VllASRAO NAG­

NATHRAO GUNDE­
WAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether sub-standard rice. sugar, 
wheat and flour have been distributed to the 
consumers in Delhi through the Fair Price 
Shops during the last six months; 

(b) if so, the number of complaints 
received and cases detected; 

(c) the action taken by the Govemment 
in this regard so far; and 

(d) the steps being taken to check such 
malpractices? 

satisfactorily ("J 

3 

99.7 

44.4 

78.8 

45.1 

90.6 

75.4 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to Cd). Delhi Administration has reported that 
20 complaints have been received Irom 
consumers regarding quality of food articles 
distributed by Fair Price Shops (FPSs) inthe 
iast six monhs. All such compliants are 
enquired into and action is taken against the 
FPS operators indulging in unfairlrade prac· 
tices. Efforts are made to ensure that only 
quality food articles are issued to the FPSs. 
Food Corporation 01 India issues only speci­
hed OUality of loodg rains to Delhi State Civil 
Supplies Corporation (DSCSC). DSCS is 
allowed to inspect the stocks before accept­
ing the satTllt. DSCSC makes arrangements 
to transport and deliver the PDS commodi­
ties at the doorsteps of Fair Price Shops. 
The FPS operators can refuse to aocepI 
poor quality slocks and file a complaint re­
garding the quality oi articles Issued to them 
within 72 hours of delivery. Commodities of 
poor quality are replaced in all cases of valid 
COf11)Iaints, 
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[English] 

Import of Carbaryl 

"234. SHRI SIVAJI PATNAIK: 
SHRI HANNAN MOLlAH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
import carbaryl; 

(b) if so, the details thereof; 

(c) whether some cheaper and safer 
substitutes of carbaryl are available in the 
rnal1<et; and 

(d) if so, whether the Government pro­
pose to switch over to those substitutes and 
review the decision to import carbryl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (OR. CHINTA MOHAN): (a) to (d). 
Government does not i"llort Carbaryl. 

, Carbaryl is a registered and safe pesticide 
and its inlXIrt is governed by the current 
Import and Export Policy. Pesticides that an 
substitute for Carbaryl are EndosuHan, 
MonOCrolOphos, Phosphamidon, Phosalone, 
Fenvalerate, Ouinalphos, etc. These are 
also widely use. 

[ Translation] 

Contract of BHEL'ran 

·235. SHRI DHARAMPAl SINGH 
MALIK: WlQ the ~RIME MINISTER be 
pleased to state: 

(a, Whether the Bharat Heavy Eleclrl­
cals limited haS bagged any contract lor 
setting up a thermal power station in Iran; 
and 

(b) if so, the detaiis thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) No, Sir. 

(b) Does not arise. 

(English] 

Licences to Industries 

"236. SHRIK.P.StNGHDEO: Willthe 
PRIME MINISTER be pleased to state: 

(a) whether the industrial licences are 
still given for some Industries; 

(b) if so, the list of such industries; 

(cl whether the Government have a 
proposal to further liberalise the industrial 
licen:;ing policy; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRiAl DEVELOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) and (b). Indus­
trial Licences are being given for 18 indus­
tries covered under compulsory licensing 
and the industries proposed to be located 
within the restricted location. List of Indus­
tries covered under compulsory licensing Is 
placed iii the statement attached. 

(c) and (d). lIberalisation of the indus­
trial Policy is a conti:'lulng process. 

STATEMENT 

Usr at Industries under COfTJ'ulsory 
Licensing 

1. Coal and Lignite. 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 
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Petroleum (other than crude) and 
its distillation products. 

Distillation and brewing of alcoholic 
drinks. 

Sugar. 

Animal fats and oils. 

Cigars and cigarettes of tobacco 
and manufactured tobacco substi­
tutes. 

Asbestos and asbestos-based 
products. 

Plywood, decorative veneers, and 
other wood baseed products such 
as particle board, medium density 
fibre board, block board. 

Raw hides and skins,leather, cham­
ois leather and patent leather. 

18. White Goods (DomestIc:ReJligefao' 
tors, Domestic Dishwasbillg ma­
chines, Progi8ifw ...... Domestic 
Washing Machines, Microwave 
ovens, Aircondilioners). 

Note: The compulsory licensinst provi­
sions would not apptyiAf8I5P8CI of 
the small-scale units taking' up the 
manufacture of any of 1fIe above 
items reserved for excfusive manu­
facture in small-scale sector. 

Public Sector Undertakings 

'237. SHRI MOHAN RAWAlE: Willthe 
PRIME MINISTER be pleased to state: 

(a) whether the Government have for­
mulated a policy paper/mechanism for vi­
able and borderline public: seelor Undertak­
ings to offertheirequityto workers irtotfload­
ing shares of these undertakinglJ, and 

(b) if so, the details thereof? 
10. Tanned or dressed furskins. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Motorcars. 

Paper and Newsprint except 
bagasse-C3sed units. 

electronic aerospace and defence 
equipment; All types. 

Industrial explosives, including 
detonating fuse, safety fuse, gun 
poWder, nitrocellulose and 
matches. 

Hazardous chemicals. 

Drugs and Pharmaceuticals (ac­
cording to Drug Policy). 

Entertainment Electronics (VCRs, 
Colour n's, C.D. players, Tape 
Recorders). 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRYCDEPAR'rMENT 
OF HEAVY INDUSTRY AND DEPART­
MENT OF P,UBLIC ENTERPRISES) (SHRI 
P. K. THUNGON): (a) and (b). TheGovem­
ment have decided. in princ:ipllt. 10 oIIIrthe 
equity of some seleded pub!ieSKtOrunder­
takings to their wof1(ers not ellC8l8dlng 5% of 
the paid-Up capital. 

H..M.T. 

'232. KUMARIPUSHPADEVISINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total profit earneQbW thaHlndus­
tan Machine Tools Ltd. during the last three 
years; 

(b) whether more branches of H.M.T. 
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are proposed to be opened in some Sates 
during the Eighth Plan; 

(c) If SO, the details thereof; 

(d) whether H.M.T. also proposes to 
modernise and expand its eXisting units 
during the Eighth Pian; and 

(e) il so, the amount earmarked forthe 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINDUSTRY (DEPART· 
MENT OF HEAVY INDUSTRY AND DE· 
PARTMENT OF PUBLIC ENTERPRISES) 
(SHRI P.K. THUNGON): (a) The profit 
earned by HMT during the last three years 
are as follows:-

fRs.1n /akhs) 

Year Netprofit 

1991·92 2608 

1990·91 1414 

1989·90 481 

(b) No, Sir. 

(c) does nat arise. 

(d) and (e). HMT proposes to modem­
Ise and expand Its existing units in the 8th 
plan with a total aHocation of Rs. 650 crores. 

Foreign Proposals by RPB 

*239. SHRI SRIBALLAVPANIGRAHI: 
WlII the PRIME MINISTER be pleased to 
state: 

(a) the details of foreign Investment 
proposals recommended by the Foreign 
Investment Promotion Board and approved 
by the Government so far; and 

(b) the SectOIS In which foreign invest­
ment has been approved? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT (SHRI­
MATI KRISHNA SAHI): (a) 100 proposals 

. recommended by the Foreign Investmetft 
Promotion Board have been approved till 
:J 1 "t October, 1992. These proposals envi&­
ageforcign direct investment of Rs. 2370.79 
croms. The details of these proposals have 
boon laid on the table of the House on 2nd 
December, 1992 inreplyto Un starred Ques­
tion No. 1392. 

(b) The main sectors in which these 
foreign investment proposals have been 
approved are electronics, and electricgoods, 
computer soltware, automobiles, machinery 
and equipments, telecommunications, food 
processing industries, textiles, drugs, glass, 
granites, Icather goods, oil refinery, power, 
petroleum products etc. 

Flo£l::m!lng Production of Polyester 

·240. SHRI SARAT CHANDRA PAT­
TANAYAK: Will the PRIME MINISTER be 
pleased to state: 

(a) the name of companies granted 
licence for production of polysterstaplefibres 
(PSF) and polyster filament yarns (PFY) in 
the country; 

(b) the total quantity of production and 
domands of PSF and PFY during 1991-92; 

(c) whelhertheGovernmentproposeto 
import PSF to meoUhe domestic needs; and 

(d) if so, the do tails thoreof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAL SAND Fi:RTIL­
ISERS (DR. CHINTA MOri/,Ni: (a) Accord­
ing to the industrial policy <:.'1 r1 ounced by the 
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Govemment In July, 1991, the production 01 
Polyester Staple Fibre (PSF) and Polyester 
Filament Yarn (PFY) has been delicensed. 
The names 01 theco"l>anles who have been 
granted licence for production of PSF and 

Production 

PSF 136136 

PFY 205109 

(c) No, Sir. 

(d) Does not arise. 

STATEMENT 

. Polyseter Staple Fibre 

Name of the cony:>an y 

1. Reliance Industries L!d. 

2. J.K. Synthetics 

3. JOT Fibre ltd. 

4. Indian Organic 

5. BRPL 

6. Calico Ltd. 

7. ICI (I) Ltd. 

S. Swadeshi Polytex ltd. 

9. India Polytibres Ltd. 

10. Orissa Synthetics 

Polyester FUament Yarn 

1. ReHance Industries Ltd. 

PFY earlier are given in the statement at­
tached. 

(b) The estimated total production and 
demand of PSF and PFY during 1991-92 are 
given below:· 

Demand 

126000 

208000 

2. Cenlury Enka Ltd. 

3. Baroda Rayan 

4. Garware nylon 

5. J.K. Synthetics 

6. Modipon 

7. Shree Synthetics 

8. JCT Ltd. 

9. LMLFibres 

10. Sterling Steels 

11. Nirlon 

12. Petrolils Cooperative Ltd. 

13. orkaySilks 

14. Haryana Petrocheicals 

15. Parasrampuria Synthetics 

16. Indian Organic 

17. Ester (I) Ltd. 

18. OCl Ploye$ter 
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20. 

21. 

22. 

23. 

24. 

Hindustan Pipli Udyog 

Sangi Polysters 

Raymond Synthetics 

Orissa Synthetics 

Prag Bosimi Synthetics 

Ashish Poly1ibres 

25. LK Poly1ibres 

26. Futuron Poly1ibres 

27. Rajshree POIy1i1 

Assistance for Developmental Activi­
ties 

2552. SHRI HARISH NARAYAN 

PRABHU ZANTYE: Will the Minister of 
PLANNING AND PROGRAMME IMPLE­
MENTATION be pleased to state: 

(a) the Centrally sponsored schemes 
being implemented in Goa; and 

(b) the amount provided to State lorthe 
purpose during 1991-92 and 1992-93 
scheme-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTEROFSTATE INTHE MINISITERYOF· 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRISUKH RAM): (a) and (b). 
A statement is aUached. 
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Allegation Against Management of IDPL '. reactor complex at Trombay, Maharashtra; 

2553. SHRI BASUDEB ACHARIA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have re­
ceived allegations against the management 
of IDPL; 

(b) if so, the details there~f; 

(c) whether an enquiry has been or­
dered in this regard; and 

(d) if so, the main areas to be enquired 
into? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
ISERS (DR. CHINTA t~OHAN): (a) to (d). 
Some c:Jmplaints have been received over 
the years alleging malpractices at the man­
agement levels of Ir.diE.n Drugs & Pharma­
ceuticals Limited. The aliegations are mainly 
about the functioning of the Undertaking 
including appointments of Institutional 
agents, diversion of funds (Plan), excessive 
inventory, import of medicines, irregularity in 
appointments and promotions, purchase and 
procurement of sub-standard of raw materi­
als, excessive office expenditure, arbitrary 
termination of services of employees, etc. 
These complaints/allegations' have been 
looked into by the Department. There is no 
specific evidence so far to implicate any 
officer in the management with any malafide 
motive. 

Release of Dangerous Radioactive 
Isotope 

2554. SHRI RAM NAIK: WfIlthe PRIME 
MINISTER be pleased state: 

(a) whether dU6 to uncon.trolled release 
of adangerous radioactive isotope-cesium 
137-in the soil and ground water has con­
~atedvast area of the Circus and Dhruva 

(b) If so, the reasons thereof; 

(c) the steps taken/proposed to be 
taken to avoid such incident in structure; and 

(d) the steps taken to reduce the panic 
spread among the residents of Chembur­
Trombay area in Maharashtra? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (al No, Sir. 

(bl Does not arise. 

(c) A minor leakage which occurred in 
the underground pipe line carrying low level 
radioactive waste was promptly detected, 
totally isolated and arrested. 

(d) A press conference was organised 
and addressed by Director, Bhabha At:>mic 
Research Centre. The nature of leakage 
that took place, the prompt remedial actions 
taken and the fact that this leakage had no 
impact either on the workers in BARC or on 
public domain public health and safety was 
explained. Subsequently, a press release 
was issued detailing the above facts which 
was also published by many leading national 
and regional news papers. 

[Translation) 

Expansion of KRIBHCO 

2555. SHRI N.J. RATHVA: Will the 
PRIME MIN.ISTER be pleased to state: 

(a) whether KRIBHCO (Krishak Bharatl 
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Cooperative Limited) has prepared any 
scheme for its expansion; 

(b) if so, the details thereof; 

(c) the estimated cost of its expansion; 

(d) the likely my percentage increase in 
the production of Urea after Its expansion; 
and 

(e) the time by which this scheme is 
likely to be finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
ISERS (DR. CHINTA MOHAN): (a) to (e). 
There is no proposal to expand the existing 
urea production capacity of .KRIBHCO's 
Hazira plant. However, KRIBHCO have 
proposedto debottleneck the Hazira ammo­
nia p!ant and set up a Nitrophosphate plant 
at the same location. This requires addi­
tional gas allocation which has not been 
made. 

[English) 

Poultry Products 

2556. DR.KRU"'ASINDHUBHOI: Will 
the PRIME MINISTER ~ pleased to state: 

(a) whether the Indian poultry products 
have great demand in China; 

(b) II so, the steps taken to increase the 
export of these items to that country; 

(c) the present export of poultry meat to 
that country; 

(d) whether the Government have any 
plan to Increase the eliport of poultry prod­
ucts to that country during the Eighth Rve 

Year Plan Period; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b) China is a 
leading producer and exporter of poultry 
products. As such there is no demand for 
Indian poultry products in China. 

(c) There has been no export of.poultry 
products from India to China in the recent 
years. 

(d) and (e). China being leading pro­
ducer of poultry products, prospects of ex­
port of Indian poultry products to are negli-
gible. . 

Top ten Asian Countries 

2557. SHRI RUPCHAND MURMU: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the top ten Asian countries in terms 
01 the Gross Domestic Product in US dollars; 
and 

(b) the position of tndia in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Accord­
Ing to the World Development Report 1992 
published by the World Bank. the top ten 
Asian Countries in terms of the Gross 
Domestic Product in 1990 with their Gross 
Domestic Project in Billion US dollars in 
Attrackets are:-



123 WnltenAns~ DECEMBER 9. 1992 Wnlren AnstIets 124 

tl) Japan .(2943) 

(2) China (365) 

(3) India (255) 

(4) Republic of Korea (236) 

(5) Iran 

(6) Indonesia 

(7) Saudi Arabia 

(8) Thailand 

(9) Hongkong 

(10) Philippines 

(b). India stands third among Asian 
countries in lers of Gross Domestic Produd 
in US dollars. 

Rnanclal Assistance for Increasing 
Godown Facilities 

2558. SHRIDHARMABHIKSHAM: 
SHRIMATI BHAVNA 

CHIKHMAlIA: 
SHRI RATIlAl VARMA: 
DR. RAMESCHAND TOMAR: 
SHRI OEVI BUX SINGH: 

Will the PRIME MINISTER be pleased 
tostaf.: 

(a) whether the Union Government is 
providing financial assisIance by waw- of 
subsidies for increasing godown facilities 
UftderPublc OIs1rbItion SVSfern; 

(b) If so. the details thereof; and 

(e) flNllimtbywhichthe saidsublldy Is 
...,. lObe provided? 

(116) 

(107) 

(Bl) 

(80) 

(60) 

(44) 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON· 
SUMER AFFAIRS AND PUBLIC DISTRI· 
BUTION (StlRI KAMALUDOIN AHMED): 
tal to lc). The Central Government operates 
a scheme of providing financial assistance 
to SlaleslUTs forconslruc;tion 01 godowns. 
The scheme was initially limited to States in 
the North .. aslern region. Sikkim. Himachal 
Pradesh. Jammu & Kashmir and UT of 
Andaman & Nicobar Islands. II has now 
been extended 10 cover an the areas identi· 
fied underthe Revamped Public Distribution 
SVSfem (APOS) in the countrv. 

This Scheme has been liberalised from 
the year 1992·93 and it provides for 50% 
grant and 50% loan as against 25% grant 
and 75% loan prevailing till 1991·92. The 
StateGovemmentsIUT AdmInistrations have 
set a target 01 about four lakh lonnes 01 
storage capacity 10 be created and hiled 
against whiCh 1.44 Iakh tannes capacIIy is 
I'8pOIf8dlo have beea hinldorcreatedbylhe 

. Slate Governments l1li30.11.92. 
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Funds are released to the State Gov­
emmentslUT Administrations after Propos­
als received from them are scrutinised and 
sanctioned by the Govemment of India. 

[ Translation] 

Misutlllsation of Funds by Institutions 
funded by CAPART 

2559. SHRI LAL BABU RAI: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherGovemment are aware that 
the institutions funded by the Council for 
Advancement of People's Action and Rural· 
Technology misutilised their funds; 

(b) if so, the names of the institutions 
which have misutilised the funds during the 
last two years; and 

Year 

1990-91 

1991-92 

[English] 

Representatives In J.C.M. 

2560. SHRI S.N. VEKARIA: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of the representatives 
from Staff side in the National Council of 
J.C.M; 

(b) the period since when they are rep­
resenting the staff; 

(c) the dat.e wh an the last election was 
held and the procedure of their election; 

Cd) the Issues raised by these members 

(c) the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI H. 
PATEL): (a) to (cl. By and large, the 
voluntary organisations are implementing 
the programmes satisfactorily. However, In 
some cases, some mis-utilisation of funds 
has come to the notice of CAPART. Further 
assistance in such cases has been stopped. 
CAP ART has also blacklisted such volun­
tary organisations where misutilisation of 
funds is noticed and in some cases court 

. cases have even been resorted to forrecov­
ery of funds: The details of the institutions 
which have misutiliseed the funds during the 
last two years are given below: 

Voluntary 
Organisation 

5 

13 

in th€. recent meeting 01 the J.C.M. ; and 

(e) the response of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL,PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). A list of 
Staff Side representatives of the National 

. Council (JCM) indicating the present ter of 
their membership is given in the Statement I. 
The nomination of the Staff Side representa­
tives is for a term of three years. However. 
there is no bar on their renomination. 

(c) .As per the JCM scheme, nomina­
tions to Joint Councils on Behalf of the Staff 
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STATEMENT-II 

Ust of Items for Consideration in the 
National CouncU Meeting on 7th Nove~ 

be',1992 

ItBmNo. 
Subject 

1. 

2. 

Extension of Medical Attendance 
Facilities to retired Central Govem­
ment Employees. 

Revision in· the definition of de­
pendent parents for the purpose of 
medical facilities etc. 

3. C.G.H.S.lacilities. 

4. 

5. 

6. 

7. 

8. 

Extension of :urisdiction 01 Delhi 
Bench of Ce.,tral Administrative 
Tribunal covering Naticnal Capital 
Region. 

Non-arbitrable items. 

Poor quality of the uniforms sup­
plied to the CGEs. 

Housing facilities for Central Gov­
ernmentemployees. 

Arbitrary reduction in the quantum 
01 Training Allowance to the laculty 
menDers of various Training Insti­
tutions etc. 

9. Revision in Rate of Interest on 
Compensation under the Work­
mens Compensation Act, 1923. 

10. Increase I" l.'le casual leave In 
respect of women' employee!! In 
Central Service. 

11. . Change of designation 01 "Peon"ln 
Central Government offices as 
"OffIce Assistant". 

12. 

13. 

14. 

15. 

Continuation 01 payment 01 special • 
pay/allowance when an unskilled 
industrialltechnical stall is promoted 
to semi-skilled grade or to higher 
scale. 

Career advancement of Group 'C' 
& '0' employees. 

Grant of leave without pay and al­
lowance to take up employment 
abroad. 

Grant of additional pay for holding 
ComputerslPCs. 

16. Vigilance Clearance. 

17. 

18. 

19. 

20. 

Age of superannuation in the posts 
carrying scale of pay of Rs. 825· 
1200 to be 60 years. 

Implem~ntation of pay structure of 
Jr. Engineers in CPWO to all Jr. 
Engineers employes on similar 
conditions in other Departments. 

Anomalies in pay scales aUoled 10 

Sr. Subordinates on their promo­
tion Irom Group 'C' to Group 'B'. 

declaration 01 OCtacamand and 
Kodai Kanal as specially expen­
sive localmes lor purpose 01 Trav­
elling Allowance RuleS. 

21. House Rent Allowance (HRA). 

22. 

23. 

24. 

25. 

Compensatory (City) Allowance. 

Economy in expenditure on OVer- . 
time Allwance. 

rationalisation 01 family pension 
scb~me. 

Final withdrawallrom GPF alter 15 
years service. 
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27. 

28. 

Revision in rates of pension and 
death-cum-retirementgratuity. 

Amendmerit to the General Provi­
dent Fund Rules. 

Restoration of commuted value of 
pension. 

Investigations by MRTC 

2561. SHRI RAMACHANDRA 
VEERAPPA: Will the PRIME MINISTER 
be pleased to state: 

(a) whetherthe MRTPC conduct inves­
tigations against these limited companies 
who raise tbe amount of their equity shares; 

(bl if so, the number of companies 
under investigation in this connection at 
present; and 

(c) the action taken/proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) and (b). The MRTP Commission does 
not cause investigat om; against the limited 
companies who raise the amount of their 
equity shares. However, in case while rais­
ingthe amount of equity shares orotherwise, 
~ the company resorts to any monopolistic! 
restrictive unfair trade practice necessary 
action in terms of the provisions of MRTP 
1I.ct, 1969 is initiated. 

(c) The MRTP Commission, being a 
Quasi Judicial Body, Is empowered to take 
~ecessary action in the matter under the 
provisions of the MRTP ACT. THE RTP Act 

has been amended with effectfrom 27.9.91 
-and the relevance provisions have been 
strengthened further empowering the Com­
mission to effectively deal with monopolistic, 
restrictive and unfair trade practices. The 
Commission has been given powers to punish 
for contempt of its orders. The Government 
also extended the provisions of the MRTP 
Act to the Public Sector Undertakings. 

[Translations) 

Approval of Foreign Capital Investment 
Proposals 

~562. SHRI TEJSINGH RAO 
BHONSlE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
accorded approval to the thirty four propos­
als of foreign capital investment worth Rs. 
100 crores; and 

(b) if so, the details of each such pro­
posal and the investment made in each suCh 
case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVelOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) and (b). In the 15 
mont ... s olthe post policyperiodfromAugust 
1991 to end of October 1992, approvals 
have been accorded to 740 proposal envis­
aging direct foreig n Investment to the tune of 
Rs. 3679.63 crores. these include 34 pro­
posals envisaging direct foreign investment 
of approximately RS.1 00 crores apprDved in 
the first meeting of the Empowered Commit­
tee, constituted for plearance of foreign in­
vestment proposals held on 19.10.1992. The 
details of these-34 prOposals are attached in 
the statement. 
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2563. SHftt SHA.Nt<ERSfNH 
VAGHElA: 

DR. A.. K. PATEL: 

WIll the PRIME UI~ be pleased 
to stat.: 

(a) whether-theGovemmentproposeto 
InvolVe industrial house, voIuntaryorganlsa­
tions and lritemationaf bodies in promoting 
rural sanitation; 

(b) if so, the details thereof; and 

1C 
(c~. the respor:se from the industrial 

houses and other bodies in this Jegard? 

THE MINISTER OF STATE IN THE 
MlNISTRV OF RURAl DEVELOPMENT 
(DEPARTMENT OF RURAL. DEVELOP­
Me1ilT){SHRI UTTAMBHAtH.'PATEL): (a) 
Voluntary _organisatlons aAranadJ: being 
lnvoIvedin_prumollngruralsanitationthrough­
CAPAPlT; InternatloJlat bOdies are- also 
involved In bilatarallmultillderat assisted 
ProjecIS. At·-PfW8I1t.thefe· isi~O proposal 
under COfISid8hdIofI to'· -Involve-; 'Industrlat 
houses. 

(b) A .. um~.$.OO~outofthe'· 
approvadprovJalonof At. 2O'.Otl:'CtOI8S for 
1_-93h.beaf1plOYJdedfotimplenWnta,; 
tion of. rur .... iiailitatk:ii1, sc~ .tl1lQugtf· 
YalullUl1r-~;· uti".s;g\tIn$I" 
asaIstancaio'a flUIl"be.·of-~fot~ 

, sion,.-O( ,tunIf. aanIaIIUOru - I~'water· 
supplJ",and sanitation' PtOjeGI at1t'.be!ng\ 
Irnplemen1ad Iri Andhril PrildeSh. K*rala. 
Karnataka, GujanIt; UbrPradeah; Matllir­
ashtra;etc;-i~....,USlstanoe -
from, t'-,~s m-~ 
DtRadI,-8I!IhtII!I,.,.llMIttia**,,-

(c) Thereisencouraglrigrvsponsetrom 
VOluntary organisations and Intemtlonal; bl­
lateral bodies. 

[Translation) 

"legal He oft "at Mark 

2564. SHRIGOV!NDRAONIKAM: Will 
. the PRIME MtN1STER be pleased to state: 

(a) whether$OmeCompanies ara using 
illegaII.S.I. mark; 

(b) if so, the number of such cases that 
came into the notice of the Government; 

(c) the action taken against such com­
panies;and 

(d) the steps proposed to betaken by 
the Government to check this practice? 

THE MINISTER OF STATE IN THE 
MINISTRVOF INDUSTRY (DEPARTMENT 
OF INDUSTRiAl OEVELOPENT) (SHRI­
MAn KRISHNASAHI): (a)tO{d) •. AccordII'ig. 
to the BUreau of Indian StandaJds, 12'CaSes 
in 1991-9-2and6casea-m -19-ft'" (1 .... 
to 30th November 19ft}. of .lagattlllllitOt'$f. 
Mark had~broughftO'ttiflll'nQ1k:tt:; ~ 
pRlC88dingbave~.JniIIaWi'l10~ 
andltr~-OtOtlWcuwa;'Ir~ 
afIriri~-For_lIiM'IR~ 
ISl'~.GOvtJUmon·~ 
wtn:t-:e~t,*''YllftOtI8'~,. **: 
~'hM-"bIiD'a""a~ 
c~~1fh8tt~_' 
miiChlne-.y: 

[EIifI»IiI' 

SfUdYwiiMtjtt~~'fOr_i" 
1 .. .fnIIIIin:E~ 

2S6S. SHRfSAt'lATKtfMARMANDAt: 
Will :the':PRiMEhM1tillST6'A be pleased 10 
sfat.!-
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(a) whether the Union Govemment 
have examined the study report olthe Centre 
for Monitoring Indian Economy according-to 
which the private corporate sector is finding 
the main business activity less profitable and 
has come to rely ore on other income and 
fiscal benefits for profits; 

(b) if so, the reaction of the Union 
Govemment thereto;.and 

(c) the steps proposed to tame the 
private sector? . 

THE MINIS,TER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) The Govern­
ment has examined the study report of the 
Centre for Monitoring Indian Economy dated 
October, 1992. 

An analysis of the audited annual ac­
counts of 636 private sector companies for 
the year 1991-92, as given in the Report, 
indicates that out cf a total income of Rs. 
93155 crores, sales reve~ue contributed 
Rs.89947 crores which amounts to 96.6%. 
Fiscal benefits and other income contributed 
merely 1.5% and 1.9% respectively. 

The Report shows that fiscal benefits as 
a source of income increased by 25.3% tram 
Rs. ~ 127 crores in 1990-91 to Rs; 1413 
crores in 1991-92. Similarly, ·other income" 
increased by 31.6% trom As .. 1364 crores in 
1990-91- to Rs. 1795 crores in 1991-92. 
These findings do not alter the overall com­
position of "total income"which is still heavily 
dependent on sales revenue for generating 
profits, and not on other income and fiscal 
i:lenefits. In 1990-91, .sales revenue ac­
counted for 96.8% or" total income while 
liscal benefits and other income contributed 

1.5% and 1.8% respectively. So the decline 
in the contribution of sales revenue tias tle9n 
very marginal. 

(b) and (c). Do not arise. 

Quota of Essentlat CommodHles to 
States 

2566. SHRI AJOY MUKHOPADHYAY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the break-up of the quota of rice, 
Wheat, sugar and other essential commodi­
ties fixed under the Public Distribution Sys­
tem with the break-up of population covered 
under the same, State-wise; 

(b) the per capita allocation of tood 
items as per the above quota; and 

(c) the actual requirement thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). A statement showing the allocation of 
rice, wheat sugar, Imported edible oils and 
kerosene made to the StateslUT Admini­
strations i~11992 is attached. Residents or 
any State!UT are entitled to get a ration card 
from the respective State Governments. 
Allocation of PDS items to States UTs are 
made on a monthly basis taking into account 

. factors like demands made by the States! 
UTs, stocks in Central Pool, inter-se require· 
ments and seasonal faClors. However. PDS 
allocations after supplemental in nature and 
are no~ intended to meet the total require­
ment of any StatelUT. The scales at which 
PDS commodities are allocated to individu­
alslfamilies are decided by the State Gov­
ernments. 
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Supply of Computers by KendrJya 
Bhandar 

2567. SHRI RAlNATH SONKAR 
SHASTRI: Will the PRIME MIN ITER be 
pleased to state: 

(a) whether Kendriya Bhandar has 
supplied H.C.L. and P.C.l. computers and 
Net worWModi elec1ronic typewriters to the 
Govemment Departments during 1991 and 
1992; 

(b) if so, the details thereof; 

nem 

HCl 
computers 

PCl 
Computers 

Modi Electronic 
Typewriters 

Network Electronic 
Typewriters 

(c) and (d). No, Sir. Only in the case of 
Electronic Typewriters due to some produc- . 
tion problems at their end orders for Rs.16.S 
lakhs were cancelled. Fishres orders were 
placed on the other supplier wherever so 
desired by the customers. 

[ Ttallslationj 

Identification of backward Areas 

2568. SHRIZAINAlABEDIN: WiDthe 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleaSed to state: 

(a) whether the Planning Commission 

(c) whether there was any discrepancy 
in the number of orders booked and the 
supplies made; and 

(d) if 50, the details thereof and the 
reasons therefor? .' 

THE MINISTER OF STATE IN THE 
MINI8TRY, OF PERSONNEL,' PUBI;.IC 
GIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) The details for the,J)~riod from 
1.1.91 to 31.12'.92 am as follows' 

(Rs.inl.akhs) 

Value of OrderS supplied 

275.10 

72.00 

24.36 

103.67 

has identified tile eC,onomically, ~dU'cation­
ally andindustnally ~ckward)afBas in:the 
country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Planning Commission 
ha$ prePJ1red any action plan for~he prdoer 
develo~ent Qf such areas; and 

(d) I! so, ifle det1tils thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY 'OF PLANNING AND PRD­
GRAAMME IMPLEMENTAOONAtIDMIN­
ISTER OF STATE IN THE MINiSTRY!OF 
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'NON-CONVENTIONAL ENERGY 
SOURCES (SHHRI SUKH RAM): (a) to (d). 
Planning and development of an areas and 
allocation for the purpose is primarily the 
responsibility of the State governments 
concerned. They have identified backward 
areas based on various criteria including 
economic, educational and industrial back­
ward areas. Although the responsibility for 
the development of a particular area is pri­
marily that of the State Govt., the Central 
Government assists States through the 
mechanism of transfer of resouces under 
modified formal, Special Area Programmes 
and devotion of non-Plan resources by the 
Finance Commission. 

Digging of wells In Orissa 

2569. SHRI SRIKANT JENA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that 20 per cent 
amount of Jawahar RozgarYojana in Orissa 
will be spent on digging of wells; 

(b) if so, the details thereof; 

(c) whether it is also a fact that no 
record is maintained forthe works executed 
under this scheme; 

(d) if so, the reasons therefor, and 

(e) the number of wells dug In Orissa 
during last two years, district-wise and the 
percentage of amount earmarked for 
Jawahar Rozgar Yojna spent on it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI G. VENKAT SWAMY): (a) 
and (b). 20 per cent of the funds under 
Jawnar Rozgar Yojana (JRY) have been 
earmarkedforMillion Wells Scheme (MWS) 
under wwhic open irrigation wells, minor 
irrigation schemes like irrigation tanks, water 
harvesting structure etc. and also develop­
ment of lands belonging to SCs/STs and free 
bonded labourers are taken up. 

(c) No, Sir, 

(d) Does not arise. 

(c) Number of dug wells constructed, 
districtwise, under MWS which is a sub­
scheme of JRY, is not monitored at the ... 
Centmllevel. However, the number of wells 
dug u'nder MWS in Orissa and the amount 
spont thereon during the last 2 years is as 
under: 

Year No. of Funds a/focated/ Expenditure %01 
well released incurred Expenditure 
dug 

1990-91 6183 2018.99 

1991-92 21394 2618.99 

[English] 

Sanitation Facility 

2570. SHRI MANONRANJAN 
BHAKTA: 

SHRr $HRAVAN KUMAAR 
.,.PATEL: 

(Rs. in lakhs) 

1127.92· 43.07 

2621.64 . 100.10 

Will the PRiME MINISTER be pleased 
to state: 

(a) whether any survey/assessment 
ha~ beon ~ae with regard to sanitation 
facility lor rural population; 
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, a!ld Union Territory-wise; 

(c) whe1her any programme for bring­
Ing sanitation facilities within the reach 01 the 
entire rural population has beSn worked out 
for Implementation during the Eighth Five 
Year Plan; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY.OF RURAL DEVELOPMENT· 
(DEPARTMENT OF RURAl DEVELOP­
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
Yes, Sir. 

(b) National Sample survey Organisa­
tion in the 44th Round (July 1988-June 
19s9)lladmadeanassessmentoftheavaila­
bilityof sanitation facility for rural population. 

The State-wise and Union Territory-wise 
details 01 sanitation facilities in the rural 
areas are given in the Statement attached. 

(c) and (d). Schemes will be Imple­
mented to provide sanitation facilities In rural 
areas during the Eighth Five Year Plan under 
the Stale sedor Minimum Needs Programme 
with an estimated outlay of Rs. 294.23crores; 
Central Rural Sanitation Programme with an 
outlay of Rs. 380.00 erores; as an integral 
part of Indira Awas Yolana; as part ollnte­
grated rural water supply and sanitation 

. projects funded with bilateral and multnat-· 
eral assistance etc. According to the Eighth 
Five Year Plan althe end of the Plan period, 
5% 01 rural population (cumulative) Is ex­
pected to be benefitted with sanitation facili­
ties with Government programmes. 

STATEMENT 

SI.No. Name of State/Union Territory Percentage of HOLiseholds 
having sanitation facilities 

1. Andhra Pradesh 9.46 

2. Arunachal Pradesh 75.15 

3. Assam 56.02 

4. Bihar 5.65 

5. Goa 33.80 

6. Guiarat 16.59 

7. Haryana 3.89 

8. Himachal Pradesh 5.43 

9. JamII'II andXashmir 16.62 

\0. ICamIII¥a 8.6\ 

11. t<eraIa 48.46 
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51. No. Hamil of StatelUnlon Territory Percentage 01 Households 
. having sanitation facilities 

12. Madhya pradesh \3.20 

13. Maharashtra 6.87 

14. Manlpur 91.28 

15. Meghalaya 20.63 

16. Mizoram 88.46 

17. Orissa 4.34 

18. Punjab 99.21 

19. Rajasthan 9.69 

20. Sikkirn 47.49 

21. Tamil Nadu .6.13 

22. Trlpura 80.07 

23. Uttar Pradesh 7.34 

24. West Bengal 10.87 

25. Aandaman & Nicobar 
Islands 23.33 

26. Chandigarh 7.44 

27. Dadra & Nagar Haveli 17.10 

28. Daman & Diu 11.64 

29. Delhi 4.86 

30. Lashadweep 73.02 

31. Pondicherry 7.34 

Tolal 10.967 

(AU Indla-exctudlng Nagaland for which no Inforrnatlon Is available in the NSS 44th round) 
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( Tr.mslation) 

-Scheme to Boost expOrts in Uttar 
Pradesh 

2571. SHRI BHAGWAN SHANKAR 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any scheme is under con­
sideration of the Government to boost IJXport 
from UttarPradesh particularlyfrom districts 
of Agra Division; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) to c). Central 
Govemment ha not 1rawn-up any area 
specific scheme to boost exports from Agra 
Division. However, India Trade Promotion 
Oganisation (ITPO) in Association wHh the 
Depll. of Industries, Govt. of Uttar Pradesh, 
are organising export awareness workshop 
in prominent cities of Uttar Pradesh includ­
ing Agra during January-March, 1993. ITPO 
has also opened regional office in Kanpurto 
assist Trade and Industry in U.P. in export 
promotion. Other export promotion meas­
ures contemplated by ITPO in Uttar Pradesh 
include possibility of setting-up a small trade 
fair complex at Agra. 

(English] 

Esca\at\on 0' Ene~y and Railway 
~t~"'c\s 

2572. DR. D, VENKATESWARA RAO: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATON be pleased 
to state: 

(.) the projec:t cost overruns pertaining 
the Dapaltmenl of Energy and Railway as 

worked out in November 30, 1992; 

(b) the reasons for such a heavy over­
runs; 

(c) whether any di,"9clives to minimise 
the cost overruns have been issued; and 

(d) if so, the details thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) The 
Department of Programme Implementation 
monitors all projects costing Rs. 20 crores 
and above on quarterly basis. The data in 
respectof all the project are available upto 
1 st October '92. Based on the data upto 1 st 
October' 92 there are 123 projects in energy 
and railway sectors which have cost over­
runs of 69.9% with respect to their latest 
approved cost. 

Cb) In general the reasons for heavy 
overrun include inadequacies in project 
preparation, lack of funds at the initial stages, 
power project management, delay in sup­
plies, land acquisition problems, exchange 
rate variations and change in scope. 

Cc) and Cd). To minimise cost and time 
overrun In projects, the whole system of 

. project implementation is under constant 
review to identify bottlenecks and remove 
constraints. As a result of the recent review, 
the administrative MinlstriesJDepartments 
and pub\ic sector enterprises have been 
as\<.ed \0 set up Managemen\ BoardsiEm­
powered Committees tor expeditious t;nali­
sallon of contracts and release of funds 
matching with physical progress. 

Export of Detergent Materials 
2573. OR. RAJAGOPALAN 

SRIDHARAN: Will the PRIME MINISTEA 
be pleased to state: 
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(a) whether India is exporting detergent 
materials to various countries; and , 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAAN KURSHEED): (a) Yes, Sir. 

(b) Detergents are being exported to 
various countries like RUSSia, UAE, Austria, 
Dijibouti, Nepal, Bhuran, Australia and Bang­
ladesh, etc. 

As reported by tho Basic Chemicals, 
Pharmaceuticals and Cosmetics Export 
Promotion Council, (CHEMEXCIL), Bom­
bay, the export performance of these prod­
ucts for the last three years has been as 
under:-

Year 

1989-90 
1990-91 
1991-92 

Export (in Crores) 

States 

Assam 

RS.94.66 
RS.92.54 

Rs. 107.35 

1989 

1420 

West Bengal 555 

Tripura 16 

Tamil Nadu 335 

Karala 180 

Kamataka 15 

(b) and (e). Welfare measures for tea 
plantation workers are undertaken by the 
Tea Companies as f:'9r p'·ovisions 01 Ihe 
Plantation Laoour "':1 and 1.'1e Rules framed 

Welfare Schemes or Tea Companies 

2574. SHRI HARARDHAN ROY: Will 
the PRIME MINISTER ~ pleased to state: 

(a) thelotal amount of money eamed in 
terms of rupees by the Tea Companies in 
different States during the last three years, 
State-wise and year-wise; 

(b) whetherthese Tea Companies have 
spent any amount on Welfare Scheme for 
the States;· and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMECE (SHRI SALMAN 
KHURSHEED): (a) Estimated turnover 
from of Tea Companies in major teaproduc­
ing States in India during the Calndar years 
1989 to 1991 is given below: 

(Rs. in erares) 

1990 1991 

1750 1700, 

675 700 

20 14 

430 380 

240 225 
• 
16 16 

thereunder. Implementation and monitoring 
fo compliance 01 the. statutorprovisions under 
the aforesaid Act the responsibility 01 the 
respective State Govemments. 
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Seml-ConduciontCDmplex 

2575. SRI PAVAN KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the work to restore the fire­
damaged coff1llex of Semiconductors Ltd. 
Mohali has beaun: 

(b) if so, the present position thereof 
and the time likely to be taken for it to 
become operational again; and 

(c) the total expenditure likely to be 
Incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlWAENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEN DEVELOP­
MENT) (SHRI RANGARAJAN 

. KUMARAMANGALAM): (a) to (c). Yes, Sir. 
The facilities far assembly, testing and qual­
Ity control have been set up and made op­
erational at Semiconductor Complex 
Ud.(SCl), SAS. Nagar, Mohall. Work on 
hOUSing of the Large Scale IntegratedlVery 
large Scale Integrated (lSWlSI) circuits 
fabrication facility and also related facilities 
is progressing. 

The revised cost estimate forrebuilding 
the facilities at SCl is Rs. 315.13 crores. 
The facility would become operational fif­
teen months after the requisite funds are 
available for the project. 

Demand for Tractors 

2576. SHRI KALKA DAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the demand for tractors in 
the country h slackened; . 

(b) If so, the details thereof; and 

(c) the reme~lal steps proposed In this 
regard? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF IftDUSTRIAl DEVELOPMENT) (SHAt­
MATI KRISHNA SAHI): (a) No, Sir. The 
sales oftractors have gone upfrom 1,39,831 
in the yeas 1990-91 to 1,50 582 in the year 
1991-92 and same trend is continuing during 
the. current year. 

(b) and (c). Do not arise. 

[Translation] 

Indo-Guyana RelatIons 

2577. SHRI VISHWANATHI SHAS­
TRI: Will the PRIME MINISTER be pleaspd 
to state: 

(a) whetherthe Government propose to 
ooperate in various fields to strengthen bilat­
eral relations with Guyana; 

(b) if so, the details thereof and tbe 
fields identified in this regard; 

(c) whether Guyana has approached 
for certain bilateral assistance from -India; 
and 

(d) if so, the response of the Govern­
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUAARDO FALEIRO): (a) Yes, Sir. 

(b) Broad areas idenllfiedfortechnlcal 
and economic cooperation are Infrastruc­
ture development, agriculture, agro-Industry 
and man-power development, . Bllate(al 
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relations wUl also be expanded and Intensi­
fied through incr8as8d trade and economic 
exchanged & through political-level visits. 

(c) and (d). India already has pro­
gramme of technical and economic coop­
eration with Guyana. The Govt,. of Guyana 
has sought an expansion of the programme 
an we expect that specific proposals Win be 
received shortly. 

[EngDsh] 

Praga Tools Limited 

2578. SHRIDATTATRAYABANDARU: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some officials of Praga 
Tools limited, Secunderabad in Andhra 
Pradesh were arrestei:f n charges of alleged 
smuggling of synthetic fabrics; . 

(b) if so, the detaUs thereof; and 

(c) the action taken by the Govemment 
against the officials found guilty? 

THE MINISTER OF STATE IN THE 
MINSTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART­
MENTOFPUBLIC ENTERPRISES) (SHRI 
P. K. THUNGON): (a) No, Sir. 

(b) and (c). Do not arise. 

, Technical cooperation In the Field of 
Space Research 

2579. MAJ.GEN. (RETD.) BHUWAN 
CHANDA KHANDURI: Will the PRIME 
MINISTER be pleased to state: 

(a) the names of the countries with 
whom the Govemment have opted for tech­
nleal cooperation In the field of space re­
search during the Iast'slx months after the 

U.S. ban on Indian space rsearch Organls&­
tion;and 

(b) ifso, the achievements made by the 
Govemment? . 

THE MINISTER OF STATE IN THE 
. MINISTRY OF PARLIAMENTARY AFFAIS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The govern­
ment ave not entered Into any new agree­
mentforcooperation in space research WIth 
any country subsequent ofthe impOsition 01 
ban by the US on the Indian Space Research 
Organisation. 

(b) ,Des not arise. 

Production and Distribution of Drugs 

2580. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
decided to de-control the production and 
distribution of drugs and pharmaceuticals; 

(b) whetherthe Govemment propose to 
de-licence the import of bulk drugs and Ufe­
saving medicines; 

(c) total estimated investment In the 
drug nd pharmaceutical industry; and 

(d) the level of foreign participation In 
equity Investment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALSANDFERTI.­
IZERS (DR. CMNt"" MOHAN): (a) A back­
ground not ... c;llanges proposed in the 
existing ~''''oIky has been placed tom 
consldel'a""" of the Hon'bIB Uembers of 
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both the Houses of Parliament on 12.8.1992. 
Ostrlbutlon of drugs by each c0lTl>any Is 
based on its corporate and mark~tlng strate­
gies. 

(b) Under the EXIM Policy 1992-97 all 
bulk drugs, except 10 drugs .lIsted in the 
Negative list of Imperts, and all formulations 
can be freelr imported. 

(c) While there has been no recent 
study ofon this subject. the investments in 
the pharmaceutical sector are estimated to 
be over Rs. 100 crores. 

(d) There is no restraint on the level of 
foreign equity participation in the pharma· 
ceutical sector. However, activities of com· 
panies with over 40% foreign equity are 
limited to 66 bulk drugs and their related 
formulations listed in Appendix -I of the Drug 
Policy, 1986. 

tment In Heavy Industries 

2581. SHRI VILAS MUTIEMWAR: Will 
the PRIME MINISTER be pleased to state 
the investment propo:>ed for heavy indus­
tries in th public sector undertakings during 
the Eighth Plan perioo, Industiy-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMNT 
OF HEAVY INDUSTcW AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. TUNGON): The information is being 
co!lncted and would be laid on the Table of 
the House. 

Supply Orders by Tannery and Foot­
wear Corporation of India limited 

2582. SHRIV.SREENIVASAPRASAD: 
Will the PRIME MINISTER be pleased to 
51<\18: 

(a) whether the Govemment are aware 
that the Tannery and Footwear Corporation 

of India Limited is not being given supply 
orders by various Govemment Departments 
Including Defence Forces; 

(b) if so, the reasons therefor; and 

(c) the efforts being made to secure 
supply orders to TAFCO by various Govem­
ment departments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IN DUSTY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRt 
P.K.THUNGON): (<') TAFCOhasnotbeen 
getting adequate orders from Defence and 
other Government Departments on a regular 
basis. 

(b) The user Departments are now not 
giving purchase preference to T AFCO. 

(c) Defence Ministry has been requested 
to consider utilising TAFCO"s production 
capacity in meeting their requirements of 
fotwear. TAFCO is'also interacting with other 
Government Departments from time to time 
for orders. 

Interviews for Chief Executives of 
N.M.D.C Ltd. 

2583. SHRI M. V. CHANDRASEKHARA 
MURTHY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Public Entrepreneurs 
Selection Board has recently concluded 

, interviews for selection of Chief Executive of 
National Mineral Development Corporation 
Limited without Making any advertisement 
for the post; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the Intemal candidates of 
the company ave' not been given due and 
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proper welghtage for the purpose of selec-
tion;and . 

(d) II so, the facts thereol and action 
cont~mp'l1-ted to be tllken in this ~gard? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHIMATI 
MAGARET ALVA); (a) ani:! (b). Interview lor 
the post of Chairman.:cum-Managing Direc­
tor, National Mineral Development Corpo'ra­
tion was held on 2B. 1 0 92 after due circula­
tion of the post. The post was circulated to 
the Ministry concerned, different Central 
public enterprises, the Department of Per­
s.annal and the Ministry of Defence for ob­
taining names 01 suitable persons fo the post 
in question. 

... Cc) and (d). As per the policy of the 
Government, Internal candidates are given 
preference. However, if a clearly better 
candidate is available f~om outside the en­
terprise. such a candidate can also be se­
lect. The basic objective of the Govemment 
Is to appoint in fair and objective manner 
outstanding professional managers to the 
post of Chief Executives of Public Sector 
Undertakings. For the post of Chairman· 
cum· Managing director. National Mineral 
Development Corporation. PESB has rec­
ommended a candidate who Is not an Inter· 
nal candidate. 

[Translation) 

Closure of Small Scale Industrial Units 
In Delhi 

2584. SHRIRATILAL VARMA; Willthe 
PRIME. MINISTER be pleased to state: 

(a) whether thousands of small scale 
industrial units In Oelhl have been closed 
down/likely to be closed down due to the 
new Industrial por~; 

(b) if so, the number 01 Industries likely 
to be closed down; 

(c) whether the Govemment have is­
sued orders to some .of the industries to shift 
from Delhi; and 

(d) if so, the details' thereof and the 
steps taken by the Government to save the 
affected workers from unemployment? 

THE MINISTER OF "STATE IN THE 
. MINISTRY OF INDUSTRRY' (DEPART­
MENT OF SMALL SGALe INDUSTRIES 
AN(:>'AGRICl:Il TURE ANOfluRAt.INOUS­
TRIES) (PROF. P.J. KVRIEN): (a)" NO. Sir. 

(b) Does not arise. 

(c) According to the Industries Depart. 
ment 01 Delhi Administration,1hey have n"ot 
issued and-such ·orders. 

(d) Does not arise. 

[English) 

Aid to Tea Growers 

2585. SHRI P.C. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the farmers are being pro­
vided aid lor tea plantationlreplantaion; 

(b) if sl?, whether the smaH.farmers re 
also getting this aid; 

(c) if so. whetherthe farmers 01 Wyanad 
and Idukkl districts of Kerala are also getting 
this aid; and 

(d) if so, the details thereof? 

THE' DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL· 
MAN KHURSHEED): (a) and (b). Yes, Sir. 
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(c) and (d). SmaH growers in Idukki and 
Wayanad districts of Kerala have availed of 
Rejuvenation and Consolidation Subsidy 
Scheme ofthe Tea Board under which sub­
sidy assistance of around Rs. 1 crore has 
been given. Tea Board also provided sub­
sidy 01 9.64 lakh$ lor setting up 01 tea nurs­
ery/demonstration plots through UPASI, 
benelit 01 which has been availed of by 
growers in Idukki cistrict. Subsidy for an 
amount of As. 4.50 lakhs was also provided 
by the Board for setting up of tea nursery in 
S Wyanad district by MananoddyntTribal 
Plantation Cooperative Ltd. Tea Board has 
declared Idukki Dist. and Manatodody taluk 
of wyanad district s Non-traditional area and 
under New Tea Unit Financing Scheme a tea 
project at ManatoeJdy has setup in Priyadarsh­
ini Tea Estate under cooperative Sector for. 
which Tea Board has disbursed Rs. 381akhs 
as loan and Rs. 17.50 lakhs as subsidy for 
undertaking tea plantation in aforesaid tea 
estate. 

Export from Rural Areas 

2586. SHRI SUBASH CHANDRA 
NAYAK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have any 
plan to promote export from rural areas 
during the Eighth Five Year Plan; and 

(b) if so, the details thereof and the 
steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELPMENT 
(DEPARTMENT OF RURAL 
OEVELOPMENT)(SHRII UTIAMBHAI H. 
PATEL): (a) and (b) . The Govemment has 
no separate plan for promotion of exports 
from'rural areas. However;elEport of primary 
products such as ~ricu"ure, plantation, 
mihlngandqua'lylng.'lAcIIJdIIIgpartofhandi-

, craftslld .......... p1marIlyruralbased. 
~Ing.xportofthese 

commodities on a continuing basis. 

Industries by NRls In Rajasthan 

2587. SHRIMATI VASUNDHARA 
, RAJE: Will the PRIMEMINISTER be pleased 
to state: 

(a) whether some industries have been 
set up in Rajasthan by Non-Resident Indi­
ans; 

(b) 'if so, the places where those Indus­
tries have been set up; 

(c) wether the Government have pro­
posal to allow NRls to set up more Industries 
In Rajasthan; and 

(d) if so, the details of the proposals 
submitted by NRls to set up industries in that 
State during 1992-93? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MATIKRISHNASAHI): (a)to(d). According 

, to the new Industrial Policy, entrepreneurs 
are not reql,lired to obtain an Industrial li­
cence, except for a sort-list of 18 Industries, 
for selling up of Industries. However, Gov­
ernment of India, in the Ministry of Finance, 
have decided to permit Non-Resident Indi­
ans and Overseas Corporate Bodies pre­
dominantly held by them to invest upto 100% 
of the equity in high priority industries and 
other industries, subject to the conditions 
laid down vide Press Notes dated 28.10.91 
and 10.9.92. 

As regards Rajasthan, after the an­
nouncement of the New Industrial Poiicy in 
July, 1991 till date, two proposals have been 
cleared involving NRllnvestment of Rs. 253 
lakhs for being set up in Aalwar District out of 
the total project cost of Rs. 816;00 lakhl. 
The areas covered are Beer and Women 
Garment Labels. 
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Jurisdiction on Service Record of an 
Employ .. 

2588. SHRI JEEWAN SHARMA: Will 
the PRIME MINISTER be pleased to state: 

(al whether the supreme Court In the 
case of Madhya Pradesh Government Vs. 
Srlkant Chalekar has held that the Adminis­
trative Tribunal has no jurisdiction to evalu­
ate the service record of an employee; 

(b) If so, the details thereol; and 

(c) the measures taken to ensure that 
the Central Administrative Tribunal etc. do 
not jump overtheir jurisdiction andto review 
a" such cases 01 recent past? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GIEVANCES AND PENSIONS (SHRIMATI 
MARGRET ALVA): (a) and (b). Yes, Sir. 
The Supreme Court in the case 01 State of 
Madhya Pradesh Vs. Srikant Chalekar in 
Civil Appeal No. 3507 of 1992 has laid down 
that it was not proper for the Tribunal to 
substitute Itselfforthe Departmental Promo­
tion Committee. 

(c) The judgements of the Supreme 
Court and other Courts are brought to the 
notice 01 the Tribunals In the course 01 plead­
Ings. 

Import of FertlDzars 

2589. SHRIMATI OIL KUMARI BHAN­
DARI: Will the PRIME MINISTER be pleased 
to state: 

(a) whethe~some varieties of fertilizers 
are being imported; 

(b) if so, names of these varieties with 
quantum of import of each during the last 
three financial years with foreign exchanges 
spent separately during each year; 

(c) wether the Government propose to 
develop some indigenous sources forthesa 
varieties of fertilizers; 

(d) if so, the details thereof, and if not, 
the reasotJs thereof; 

(e) whether the Govemment.also pro­
po~e to seek foreign assistance to develop 
indigenous sources of these varieties 01 
fertilizer; and 

(I) il so, the detailsthereof,and If not the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MNISTRY OF CHEMICALS AND FERTIL­
IZERS(DR. CHINTA MOHAN): (a) Yes,Sir. 

(b) The quantity and value of various 
types of fertiHzers imported during the last 
three financial years are given below:-
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(C) to (f). Of the tine malf). ·ertlizar pnwemenlS In the Judlclary,lmprovements 
nutrtents ntqUINd 'or CfOPS viz. nlrogen In InlrastruduraifacUltles Includlngmodeml-
posphlll8 and postash, indigenous raw . sallon of office equlpments In Co\llS and In 
maIertaII .. mainly available In the case of day to day working of COUI1S, aei\lng up of 
nIIrogen. In the case of Phosphate, the specialised trbunals. etc., have been com-
oountry has very little known deposls and, mended to aI State GovernmentslHigh 
1hetafant,ma,lorrequlrementofphosphates, Coul1S Including the Punjab and Haryana 
either In finished from :H' as raw rnaterialsl HIgh Coul1, for necesstry 'oRow-up action. 
1nl8nnadatea, .. I"lIGrt8d. GoYemmentls The Faniiy Court Ad has also been ex-
also making efforts In prospec:Ung for trash tended to the State of Haryana so as to 
deposita. Technology Is a1raady available enable them to set-up Family Courts In their 
for production of phosphatic IertDlzars. In State. 
respect of potash the country has no known 
explollableraselV8Sand,therafora,theentlra Rehabilitation of IOPL 
requirement Is currently being met through 
impol1s. The GeoIogIc:a1 Survey of India has 0!591. SHRI SRI BALLA V PANIGRAHI: 
been carrying out exploration 'or potash in Will the PRIME MINISTER be pleased to 
some parts of Rajasthan. an appraisal of the stale: 
exploration status of potash deposits has 
been carried on with French collaboration, <a) whether Indian Drugs and Pharma· 
'or identifying the precise area for further ceuticals Limited has been declared a sick 
exploration of potash. venture; 

Pending _In Punjab and Haryana 
HlghCourta 

2590. SHRI GURCHARAN SINGH 
DAOAHOOR: WUlthe PRIME MINISTER be 
pleased to state: 

(a) Whether the Union Govemment are 
awaraofthehugebacklog of cases In Punjab 
and Haryana High courts; and 

(b) whether there are any proposa"to 
expand the JUdIcIal system to clear this 
backlog? 

THE MINIS"ri:n OF STATE IN THE 
MINISTRY OF LAW, JUSTIce AND COM­
PANY AFFAIRS (SliRJ H.R. BHARDWAJ): 
<a) and (b). As on 30.6.92.,'105419 cases 
.... pending In the Pun)8b and Haryana 
HIgh Court. The valfo,.'s I8COfI1I1!!ndations 
made by ttw Amtans CommItter. which 
ItUIDnad 1IIe problem of amIIaIs in the 
CouIts. c:owering various aspeds like iuriIr 
*=IionaI and procedural madft: .. 1ow1Sl1n!f 

(b) If so, the reasons thereOf; 

(c) the steps taken for Its survival; 

(d) the number of employees 6ffected; 
and 

(e) the steps taken to rehabilitate the 
employees? 

THE MINISTER OF STATE IN THE 
. MINISTRY'OF CHEMICALS AND FERJIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Indian Dr\IgII and Pharmaceuticals limited 
(IOPl) has been, over the years, Incurring 
cash as we. as net losses. In corJl)llance 
wfth the provisions of the Sick ihdustrlal 
Companies (SpecIal Provisions) Act. 1985. 
the COf11)an)' had made a reference under 
Section 15 to the Board for industrial and 
FInancIal Reconstrudion (BIFR). Upon 
considering the ref8AK1C8, the BIFR has. on 
12th August. 1992, declared IDPl a. a SIck 
industrial ~y In terms ofs.ctton 3 (1' 

. (0) of the _ Ad. 
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(c) A propoaaI for revival of IOPL has 
been ~ The propoaaI also envis­
ages I'8StIucIurtng of the capital, expansion 
of capacIiIMI of PenlciIIIn G, VItamIns, set­
ting up of capItIve power fJlCllltIea and sub­
stationsatRlshlkeshanclHyderabadplants, 
besidM funding of renevalslreplacments, 

. working capital raquJrements, repayment of 
Ioans,~uationof non-remunerative 
activities. The proposal also Involves wrlte­
off of Govemment loans and interest. The 
proposal has been under consideration of 
the Govemment and lis viability Is still to be 
established. 

(d) No unll of Indian Drugs and Pharma­
ceuticals Ltd. has yet been closed. There 
has been no I'8trenchment in any of the units 
of the company. 

(e) Does not arise at this stage. 

Consumer Cooperetlve. In 
Maharashtra 

2592. SHR ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state: 

<a) the nurmer of consumer coopera­
tives established In the urban areas of 
Maharashtra during the year 1991-92; 

(b) the target fix~ for 1992-93; 

(c) whether any financial assistance is 
being received from outside forthe function­
ing of these cooperatives; and 

(d) If so, the details thereof? 

THE MINISER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION(SHRI KAMALUDOINAHMED): <a) 
33 (Thirty Three 0AIy). 

(b) No targets have been f1x~. 

(c) and (d). Under the CeRtraIlrSpon­
sored Scheme for .etopment of Urban 
ConSUlI'I9r Co-operatives financial us ... 
tance was being extended from the I~ 
tlon of the Scheme. TDI the financial year 

. 1991-92ctsumofRs.781.30"-hasbeen 
provided under the Scheme towards sub­
sidy, margin money ancIloan,lorse1t1ng up 
of 74 smail sized retail outlets, 52 large sized 
retail outlets and 68 Department Stores In 
the State. 

[Tl3nslationj 

Projects from Madhya Pradesh 

2593. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether a number of projects from 
Madhya Pradesh pending wIIh the Planning. 
Commission for clearance; 

(b) If so, details thereof; and 

(c) the time by which these projects are 
likely to be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINtSTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUK"1 RAM): (a) and (b). 
There is no Project of the Government of 
Ma,,:-'ya Pradesh pending in· the Planning 
Commission for Investment cfearance. 

(c) Does not arise. 

[EngHsh) 

Hatlonal CounCII~.nd 
Building 

2594. PROF. K. VENt<ATAGIAI 
GOWDA: WID the PRIME MINISTER be 
pleased to atate: 
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(a) whether the National Council for 
Cement and Building Materials Is facing cri­
sis for the last three yea~; 

(b) If so, the l'8asons therefor; 

(c) whether the Government propose to 
provide financial support to the National 
Council for Cement and Building Materials: 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTER OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT (SHRI­
MATI KRISHNA SAHI): (a) to (d). Subse­
quent to the da-control of cement In March, 
1989, a majority of cement manufacturers 
have stopped paympnt of their R&D contri­
bution to NCB. In view of this, NCB Is facing 
some financial problems. Government is 
awal'8 of this and is endeavouring to resolve 
the sarr:e, presently, byway 01 increasing its 
Intemal genej;8tion and giving some scheme 
oriented plan support. 

Assistance to Cooperative Societies In 
Orissa . 

2595. SHRI SARAT CHANDRA PAT­
TANAYAK: Will the PRIME MINISTER be 
pleased to state: 

(a) the total amount of assistance pro­
vided by the National Cooperative Develop­
ment Corporation (NCDC) to Cooperative 

. Societies in Orissa for development of con­
sumer business in the rural areas; 

(b) whether any review of performances 
of the co-operative societies has bean made 
by NCDC; 

(c) If so, the details thereof; and 

(d) If not. the reasons theretor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
As on 31.3.1992. a total amount of Rs. 4.34 
crores has bean provided. 

(b) and (c). Yes, Sir. A stl1dy on Rural 
Consul'Tler Scheme was conducted on 
sample basis for NCDC. The Eastem Re­
gional Conference held on 4.9.1986, among 
other States, also reviewed the rural con­
sumer schemes in Orissa. It was suggested 
that cooperatives in Rural Areas may handle 
more and more non PDS items to counter 
the effect of low turnover and high over­
heads and thereby improve the economic 
viability. 

(d) Does not arise. 

[ Trans/ation] 

Priority to Core Sector 

2596. DR. LAXMINARAYAN PANQEY: 
Will the PRIME MINISTER be.pleased to 
state: 

(a) whether the Government propose to 
give priorrty to the ·Core Sector" after the 
announcement of the neweconomicllndus­
tries policy; and 

(b) it so, the schemes proposed and 
co.icessions likely to be given by the Union 
Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

. OF INDUSTRIAL DEVELOPMEND (SHRI­
MATI KRISHNA SAHl): (al and (b). Accord­
ing to the Eighth Five Year Plan Document, 
in order to create an appropriate environ­
ment for rapid industriJ.i a·:j economic 
growth, a major locus will bE :: laced Cf' the 
strengthening ot the ph fS1!':(;' c;rastr; _. :r:·. 
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particularly In the areas of energy, transport, 
communication and Irrigation. For core sec· 
tors like power, transport and communica· 
tion which should have got bigher outlays in 
line with the priorities accorded to them, the 
resource gap is sought to be filled by private 
sector investment in these areas. These 
initiatives supplement those announced in 
the new Industrial Policy in July, 1991. Pur· 
suanl to this inJention the Government is 
actively Inviting private sector investment in 
these areas and other core sectors Irom both 
domestic and foreign sources. 

In viewolthe ensuring Budgetfor 1993· 
94, it may not be proper to state the Govern· 
ment's position at this stage regarding the 
schemes proposed and the concessions 
likely to be given by the Union Government. 

(Eng/ish) 

Closure of Sick Public Sector Units 

25Q7.SHRI SHRAVANKUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
close down some public sector undertak­
ings, including those which have been taken 
taken over as sick l.'nits from private sector, 
in case where restructuring has not been or 
Is not likely to be done; 

(b) If so, the details thereof; including 
the number of workers, likely to render out of 
employment; and 

(c) the steps taken or proposed to be 
taken by the Government to help these 
workers by the National Renewal Fund? 

THE MINISTER !:>F STATE IN THE 
MlHlSmYOF tNDUSmy (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRt 

P.K. THUNGON): (a) There Is no proposal at 
present to close down any public sector 
undertakings. 

(b) and (c). Do not arise. 

Rubber Plantation 

2598. SHRIMATI BIBHU KUMARI DEVI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there is any rubber planta· 
tion development scheme for Tripura and 
other North Easlern States; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISmy OF COMMERCE (SHRI SAL· 
MAN KHURSHEED): (a) and (b). There is a 
Rubber Plantation Development Scheme 
applicable lor all Traditional as well as Non· 
Traditional Areas including Tripura and other 
North Eastern States. Details 01 the Scheme 
are as under:-

(i) The Scheme provides for a planting a 
grant 01 Rs. 5000/· per ha. payable in 
7 anllual instalments. 

(ii) Polybag on a remittance of Rs. 1/50 
per bag to general category and ps. 
0.75 to SC/ST growers for raising 
high yield planting materials for field 
planting. 

(iii) Supply of plants free of cost and 
maintenance charge of Rs. 21· and 
Rs. 4/. to general category and SCI 
ST growers respectively in two equal 
Instalments. 

(iv) Providing assistance for fencing to 
growers owning upto 5 ha at the rates 
ot :. 
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Area Sc/sT 

upto 1 ha. 4,000 

1 ha to 2 ha 3,000 

2 hato 5 ha 2,200 

Financial assistance to growers to purchase 
of nlbber rollers @ As. 1,000/- per set and 
Rs. 3,0001- for construction 01 smoke houses. 

(iv) Assistance for setting up irrigation 
facilities @ Rs. 2,5001- per ha. sub­
ject to a maximum of Rs. 50.000/- to 
all categories. 

(vii) A block ruooerplantation programme 
has been implemented in Tripura in 
collaboration with the State Govt. to 
plant 1,500 ha In a phased manner 
extending over a period of 5 years for 
settlement of 1500 lriballamilies. 

(viii) During the 8th Five Year Plan an area 
015,000 ha is proposed to be brought 
under rubber cultivation. 

Corruption In STClMMTC 

2599. SHRI MANJA Y LAL: Will the 
PRIME MINISTER be pleased to stale: 

(a) whether some Directors and Manag­
ers In STC and MMTC are Involved in cor­
ruption cases, If so, the detail's thereol; 

(b) whether some Managers in STC! 
MMTC are being allowed to work in th same 
postIDlvislon tor more than 5 years; and 

(c) if so, the cooperative measures laken 
In this regan:f? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-

General 

1,500 

1,200 

1,000 

MAN KHURSI'IEED): (a) to (cl. A statement 
is attaclied. 

STATEMENT 

(a) No Director or Manner in MNTC is 
involved in a corruption case. In the case 01 
STC, nine complaints were received against 
Directors in STC. These were examined in 
consultation with CVC/STC wherever telt 
necessary. The position is as under:-

In three cases, it was found that the 
charges were not substantiated. 

One complaint involved the charge of 
dowry demand. This issue was settled 
amicably between the concemed par­
ties. 

One complaint was considered but not 
found worth pursuing. 

In one case before conclusion of the 
proceedings, the Officer had tendered 
his resignation which was accepted with 
the approval of Commerce Minister 
taking Into account the lacts and the 
case was closed. 

One compla:nt was forwarded to STCto 
enquire Into the charges andtake action 
as deemed fit. 

One complaint has been received from 
CBI proposing pros~ion of a Director 
after his retirement. This case is under 
examination In consultation with CVC .. 
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In one case CBI has filed an FIR against 
a Director who has since retired. A final 
report Is yet to be received. The case Is 
at investigation stage •. 

CBI has also been prosecuting five 
managers of STC. In addition, CBI has also 
recommended prosecution of six managers 
of STC in the case of Past Performance 
Quota. This maner, however, Is undercorre­
spondence with CBI. Further, in STC, ItseH 
enquiries 8re continuing against six manag­
ers. 

(b) and (c). Normally rotational transf~r 
are effected in Marketing Divisions within a 
period 01 5 years in both the Corporations, 
save in exceptional cases, where the need 
for expertise dictates otherwise, 

HuUywood Films 

2600. PROF. MAlINI BHAT­
TACHARYA: Wili file PRIME MINISTER be 
pleased to state: 

(a) whether there are any differences 
between the GO\lernment and exponing 
agency in USA on ;he iJ11)Ort of Hollywood 
films and the repatriation of earnings; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN· THE 
MINISTRY OF COMMERCE (SHRI SAL· 
MAN KHURSHEED): (a) and (b). A state· 
ment Is laid on the table of the'House,' 

STATEMENT 

Underthe current irnportpolicy effective 
from 1 April 1992 cinematograph and video 
fifms may be imported by DOordarshan, All 

'India Radio, National Film Archives of India,' 
Film and Television Institute of India, Chi!-
dren'sFilmSocletycllndaandNFOC. Others 
may alsO lmporf such flms subject to the 
condltlQns specified in PublIc Notice No. 38/ 

(PN)J92-97 dated 12th August 1992. It stipu­
lates that all importers of films will have to 
comply with the provision of all applicable 
Indian laws governing the distribution and 

. exhibition 01 fllms,lncluding the reqUirement 
of a public ·certificate of public exhibition 
prescribed under the Cinematograph Act 
1952. Addltionallylilrns Imported by persons 
other than Doordarshan, All India Radio, 
National Film Archives of India, FUm and 
Television Institute of India, Children's Film 
Soclety'of India and NFDC require a'certifi­
cate from the Administrative Officer, Central 
Board of Film gertification to the effect that 
the film to be imported has either won an 
award in any of the international film festivals 
notified by the Ministry of Informalion and 
Broadcasting cr participation in any c! the 
Official sections of the notified Inlornaliona! 
Film Festivals or r",ceived good reviews in 
prestigious li!!Tl journals notified by the Min· 
istry of Informa!ir>" and Broadcasting. 

Government have also decided to per­
mit foreign motion picture producers or their 
associatior,s, '.0 maint3in their existing of, 

. llc~s orlo open new ones. However, tlJere Is 
a global limit af six million collars on the 
repatriations tha! may be mode from India 
form the earningr. oi such offices. 

The Motion Picture Export Association 
of America is dissatislied with the po:icy and 
procedures of our Import regime, 

Production of Tobacco 

2601.DR.SUDHIRRAY:WillthePRIME 
MINISTER be pleased to state: 

(a) the estimated production of Virginia 
Tobacco Crop during the present season; 

(b) whether there is a proposal to In­
crease tobacco production In view of en­
hanced export possibilities; 

(c) If so, the details In this regard; and 
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(d) I nal.1he ftt8IIOnS therefor? 

1ME DEPUTY ~NISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): Ca) Virginia tobacco 
ClUplsp!QduclBdlnAndhraPradesh,Mahar­
ashtra and Kamataka. The production in 
t<arnMtakIl during the present season Is 
estImaled u around 29 M.Kgs. In A.P. and 
MIIharasNra planting .. taking place now 
and lis too_r1y to forecast the production. 
However, production target for Andhra 
Pradesh and Maharashtra has been fixed at 
103M.Kgs. 

(b) 10 (d). The production target Is fixed 
after considering estimated demand (Includ· 
ing export demand). The total domestic 
demand from the Kamataka crop currently 
under maJketlng and the A.P. and Mahar­
ashtra crop of 1992-93 to be marketed In 
1993 Is estimated at 70 M.Kg. Similarly the 
total export demand from these crops Is 
estimated as 68 M.Kgs. The crop size of 103 
M. Kgs. for the current saason for A.pj 
Maharashtra was fixed in JUly. 1992 as the 
total carry over stock was assessed as 14 
M.Kgs. Therefore, there is no scope for 
further Increase in FCV tobacco production 
atpresenl 

Gl'llnite Export and Reduction of Duty 

2602.. SHRIB.AA!ARA VI VARMA: Will 
!he PRIME MINISTER ~ pleased to state: 

(a) whether the Government had reo 
duced1he duty on granHe exports to seven 
per cent from ten per cent; and 

(b) • so, whether Capexcil requested 
total abollUon of the duty in order to encour­
IIg8 exports? 

THE DEPUTY MINISTER IN THE 
IIIIN1STRY OF COMMERCE (SHRI SAl­
IAAN KHUASHEEO): Ca) Yes, Sir. 

(b) Yes, Sir. 

Tax exemption for Vana.petl tnduetly 

2603. SHRI NAWAl KtSHORE RAt: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Vanaspatllnduslry has 
requested the Government for tax exeplion; 

(b) H so, the details thereof; and 

(c) the action proposed to be taken 
thereon? 

THE MINISTER OF STArE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTAI-

. BUTION (SHIR KAMALUDDIN AHMED): (a) 
and (b). Yes. Sir. Vanaspati manufacturers 
association have asklld lor abolition of cen­
tral excise duty and vanaspat! be Included In 
the c:ltegory of "Declared Goods". 

(c) Vanaspati manufacturel'S associa­
tions have been advised to take up the 
manerwith Finance Ministry. 

[ Translation] 

Declaration of Drought Prone A .... 

2604. SHRIMATI SHEELA 
GAUTAM: 

SHRIMATI BHAVNA 
CHIKHALlA: 

SHRI RAJESH KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the crHeria adopted to declare. any 
area as "Drougth Prone' area; 

(b) whether any change In the criteria 
has been made recently; 
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(c). 80, when and the I88lOnStheralor; 

(d) __ ther any nwlewlstudy has been 

made 80 'ar by the Govemment or by some 
outside agencies with l'8gard to Drought 
Prone Are .. Programme and Desert Devel­
opment Programme; 

(e) II so, the outcome thereof; and 

(I) whether private organisations and 
Panchayatl Raj Institutions have been In-

cIudad In any way In drought management 
and desert development actlvllleslpro­
granwnes being Nn In the country at praa­
ant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI G. VENKAT SWAMY): (a) 
The orlterla adopted to declare any area as 
'Drought Prone' area are as follows: 

S.No. Particulars Annual Ralnla" " Irrigated atN 
to MIt sown area 

1. For exclusion of blocks I) 88low75Omm Above 40% 
i) Above75Omm Abo\183O% 

2. For Inclusion of new I) 88low 750 mm 881ow20%' 
blocks II) 750-1125 nvn BeJow15'" 

III) Above 1125mm· 
but below 1650 mm 88low10% 

Admnlstratlve Factor: The numbarof Blocks 
covered In a district should be more than 
2O"X. of the total Blocks In the district. 

(b) These criteria are basad on the 
recommendations of the Task Force (Swa-

, mlnathan Comtnlttaa, 1982) as modified by 
the Inter Departmental Group (1984). No 
change has been made In these criteria 
NlC8fltIy. 

(c) Question does not arise. 

(d)and(e). A Task Force Constituted by 
Planning CommIssIon (Mlnhas Committee) 
nMawedtha Nraldeval:lpmenlprogrammes 
including DPAP In 1973. The Task Force 
I8CCIIm18ndadlhai DPAPshouid aim at inte­
gnlteddevelopmanlofagrlculluntwllhfocua 
on restoration of ecological balance. Apart 

'rom lnIgatlon. 'OI8It"" soli and moisture 
oonsetVatIon, • recommended changes In 

agronomlcpractlcas and restrucnlng of crop­
ping pattem, livestock development, Nral 
communication and drinking water supply as 
lmpo'1ant elements 6f the strategy of Inte­
grated Rural Development In drought prone 
areas. 

The Drought Prone Areas Programme 
and the Desert Development Programma 

. ware again reviewed by the Task Force 
(SwamlnathanCommlttea)In 1982. ThaTask 
Force endorSed the on-golng approach\ and 
strategy but nldafined the scope and ~ 
tlves of the Programmes. E~is was lalel 
on mora productlye agriculture. dryIand·as 
walas InIgated and vagetative cover. Soma 
adlvIIIas Ike drtnklng water supply, rural 
comrnlnicatlon. assistance to smal and 
mltlginaJ farmers and agricultural labourerS 

. which 810 takencare of under other schemes 
were excluded from the purview at the pro­
grarnn"BS. The Task Force also evoIwed the 
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crIerIa for IdenlIicaIIon of drought prone 
and desert ... on the basis of ralnfaB and 
lITIgation factors. 

The Prograrm. Evaluation Organisa­
tion (PEO), Planning Commission Is pres­
ently engaged In an All India evaluation of 
Drought Prone Areas Programme and Des­
ert Development Programme and receipt 01 
Its I'8pOrt Is awalted_ 

(f) For preparation of integrated water­
shed plans on sclentHlc Unes. reputed re­
search organlsatfons 818 being Involved by 
the State Governments. Further, In order 
that watershed devel0?m8nt projects give 
the desired results, Involvement of Pan­
chayatl Raj institutions .r.. Zila Parishads 
and Block and Village Panchayats, local 
voluntary organisations, and people living in 
1M project 818as is being encouraged in 
both planning and irrpIementation of drought 
management and cesert development ac­
tlvltleslprogtammes. 

(English) 

Reconciliation of Land Records 

2605. DR. VASANr PAWAR: Wig the 
PRIME MINISTER be pleased to state: 

(al whelherthe ... as of the States and 
the Union Terrll.aJles as calculated by the 
Surveyor General of . india and that by the 
concemed offlC8l'S of the State Governments 
such as the DIredorof Land Records do not 
taly wIIh each olher'; 

(b) • so, the reasons therefor, and 

(c) the steps taken to reconcil these 
figures? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 

,AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOlOGY 

(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT) (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) No such differ­
ence has been brought to the notICe of the 

. Government. 

(b) and (c). Questions do not arise. 

LIcences to sman scale units In Deihl 

2606. SHRIMATI BHAVNA CHIKHLIA: 
Will the' PRIME MINISTER be pleased to 
state: 

(a) the policy 01 the Union Government 
for small scale candle units under smaD 
scale industries in Delhi; 

(b) the number of licences issued to 
small scale industries in Delhi during 1991 
and 1992-93; 

(c) whether these people have been 
given mfinedparaffin wax althe higher rates; 

(d) if so, the reasons therefor; 

(e) whe~her the Govemment have any 
proposal to reduce the price of third grade 
paraffin wax being given to the small candle 
units; and 

(f) if so, the details theAlof; 

THE MINISTER OF' STATE IN THE 
MINI3TRYOF INDUSTRY (DEPARTMENT 

. OF SMALL SCALE INDUSTRIES AND 
AGRICUL TUREAND RURALINDUSTREIS 
HPROF. P.J. KURIEN): (a) The policy ofthe 
Union Government lor overall deveiopment 
01 small scale industrial units has been 
announced in the Parliament on 6th August. 
1991. At present there is no restriction in 
setting up small scale unit lor manufacture 01 
anyltem (Including candles) anywhere In the 
country except for the items which require 
licence. 
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(b) The smaD scale units are not re­
quired to take licences. They need only 
registration with State authorities. Number 
of units who have been Issued permitS for 

1991 

1. Loeal Refineries 407 

2. Indian Oil Corporation 261 

(c) Yes, Sir. 

{d) The cost of production of paraffin 
wax being produced by local refineries Is 
more than the cost of pa(2.~;~ wax supplied 
by Indian Oil Corporation. 

Ce} and (f). The mate~ is under conskl· 
eration of Office of th .. CQlT1mis:;.lonar of 
Industries, Deihl Admjnistration. 

[ Tr.m~/ation] 

CAZRI, Jodh;:rur 

26(;7. SliRl Gm:}HARI LAL 
BHARGAVA: Will the PRIME MINISTER 
be pleasoo to slate: 

(a} whether Central Arid Zone Research 
Institute (CAZRI) Jodhpur ha identified an 
area of four thOusand square kms. In ether 
border areas which is almost dry including 
Udaipur, Ajmer and Sirohl districts; 

(b) whe1her the Government of Rajast­
han has sent any memoranda in regard to 
the Desert Development Programme and 
Drought Prone Area Programme for these 

, areas to check the expansion 01 the Arid 
Zone; and 

fc) If so, the action taken thereon? 

THE MINISTER OF STATE IN THE 

. paraffin wax produced by local I9f1nerfes 
and IndlanOJl Corporation formaklngcandlas 
during 1991 and 1992 are as under: 

1992 

402 

261 

MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAl DEVELOP­
MENT) (SHRIG. VENKATSWAMy): (a)On 
the request 01 th State Government of Ra­
jasthan, the Central Arid Zone Research 
Institute (CAZRI), Jodhpur had identified an 
area 01 3955 sq. kms. as dry area in the 
border areas of Udaipur. Ajme and Siohl 
districts of Rajasth an. 

(b) The Government of Rajasthan had 
siJbm1lted a memorandurT: tC' the National 
::ommittee on Drought pr()119 Areas Pro­
gramma (OPAP) and IX;sert Development 
Programme (OOP) lor inclusion of these 
afeas under OOP. 

(c) The National Committee in its raport 
submitted to Government of India In August, 
1990, IiK:ommended transler 01 DOP to the 

. States lor implementation and identification 
of new areas, if any, for future coverage. 
Since, ODP at present Is to continue as a 
Central Sector Scheme. the aspect 01 inclu­
sion and exclusion of aroas lor coverage 
under the programme will be examined by a 
separate Committee. 

(English] 

Assistance to Kerala for IwtIping 
Commercial Crop Farrn.r. 

~08. ~ROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether the Government of Kerala 
have sought assistance from the Union 
Government for commercial crops due to 
price hike in fetilizers; and 

(b) if so, the remedial steps taken by the 
Government in this context? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b). The Gov­
ernment of Kerala had recently submitted to 
the Ministry of Agriculture a .scheme for 
mar'o<et intervention for pepper, with regard 
to general assistance provided to all State 
Governments as a result of the fertillzerprice 
hike, Kerala has ben given a sum of As. 9.84 
crores lor provision of concession of Rs. 
1,0001· per I['nne lor decontrolled ft,rtilizer. 

. and Rs. 21.66 crores as special assista~L::e 
to smali/mar,;:iilal farmers. A total of RS. 
31.52 nares has, therefore, been allocated 
to lh& Govof'1menl of Kerala on various 
maas,'~es IOii.'wing the rise in price of tertil­
tzars. 

{ Translation} 

Rural driolo;!ng water/sanitation pro­
gramme In Uttar Pradesh 

2609. SHRI RAMPAL SINGH: Will the 
PRIME. MINISTER be pleased to 5tate: 

(a) the s:.:hemes received by lhe Union 
Government from the Government of Uttar 
Pradesh under the Rural Drinking Water and 
Sanitation Programme for clearance; 

(b) the schemes out of the said scheme 
cleared; 

(c) the time by which the remaining 
schemes are likely to be cleared; and 

(d) thedetails of amount released so far 
by the Union Govemment forthese schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­

. MENT) (SHRI UTIAMBHAI H. PATEL): (a) 
94 schemes for 93 villagesl184 hamlets at 
an estimated cost of Rs. 1124.69 lacs have 
been received from the Government of Uttar 
Pradesh during 1992-93 for technical ap­
proval. 

(b) and (c). 30 schemes for 14 vlllagesl 
69 hamlets at an approved cost of RS. 376.57 
lacs have ben cleared. Forthe remaining 64 
schemes certain clarifications have been 
called for from the State Government. 

(d) Under the Centrally sponsored 
Accelerated Rural Wa!er Supply Programme 
(ARWSP) funds are not released projectl 
scheme-wise. The cost of the approved 
scheme is met out 01 annual aliocati(Jn under 
ARWSP, or funds released under Mini Mis­
sion/Sub-Mission Projects. Out 01 RS. 47.24 
crores allocated for 1 992-93 under ARWSP, 
asum 01 Rs. 35.43 crmes has been released 
so far. 

[English] 

Export of Seeds 

2610. SHRI ANIL BASU: 
SHRIMATI SUM!TRA MA· 

HAJAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the quantity of various seeds ex­
ported during the last two years; and 

(b)theforeignexchangeeamedbyeach 
of the Companies '3xporting seeds during 
the said period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAl-
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MAN KHURSHEED): (a) and (b). The Infor­
mation Is being collected and wHI be laid on 
the table of the House. 

WInd Electric Ge .... rator for La­
kshadweep 

2611. SHR ANANTRAO DESHMUKH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the experiment of installing 
it 20 MW wind electric generator by the 
Govemment at Kawarati has proved fruitful; 

(b) H so, whether such projects are likely 
to be undertaken in the island during thfl 
Eighth Plan period; and 

(c) if so, the de~ails thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
The experlmental2:> KW wind electric gen­
erator instaUed at Kawarati' by the La­
kshadweep Administration has not worked 
satisfactorily due to malfunctioning of control 
panel and local grid conditions. 

The Ministry of Non-Conventional En­
ergy Sources has taken up a wind survey 
project at 5 locations on the Lakshadweep 
Islands. Wind energy projects forthe islands 
during the Eighth Plan will depend on the 
results of wind survey and techno-economic 
feaslHlity . 

Export of Sandal Wood 

2612. SHRI GURUDAS KAMAT: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Gcvemment propose to 
export Sandal Wood; and 

(b) H so, the detaDs thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) No Sir, there is no 
such proposal. 

(b) In fact, export of sandalwood in the 
form of logs, billets, timber, chips, flakes, 
dust, powder, barks, roots, stumps, pulp and 
char-coal is banned from 01.04.92 as perthe 
new Export Import Policy for 1992-97. 
However, value-added products, namely, 
handicrafts and machine finished products 
are allowed for export subject to certain 
conditions. 

[ Translationl 

Import of Black Pepper 

2613. SHRI GA YA PRASAD KORI: Will 
the PRIME MINISTER be pleased to state: 

(a) ~he names olthe countries importing 
black pepper Irom India; 

(b) the·total production of black pepper 
in our country; 

(c) the foreign exchange earned Irom 
the export of black pepper; and 

(d) the steps taken by the Government 
to inc.rease its production in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) U.S.A., Italy, Can­
ada, Germany, Commonwealth 01 Independ­
ent States (The erstwhile USSR), Czecho­
slovakia, Poland, Rumania,Japan, Belgium, 
'Saudl Arabia, U.K_, Yugoslavia, UAE., 
Nethertands, Bulgaria and Kuwait are some 
of the Important countries importing black 
pepper from India. 

(b) The total production of black pepper 
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In the country during 1920-91 wasestimated 
to be 48,980 lonnes •. 

(c) During 1991-92, Rs. 70.81 crores 
has been eamed In foreign exchange lorm 
the export of black pepper (whole). 

(d) A Central Sector Scheme on Inte­
grated programme for development of spices 
including pepper is ifTlllemented by Ministry 
of Agriculture. These programmes include; 

(i) Production and distribution 01 rooted 
pepper cuttings 

(ii) Establishment and maintena~ce 01 
pepper dame nstration plots, 

(iii) Rehabilitation 01 old pepper gardens, 

(iv) Distribution of input ktts of pepper and 

(v) Distribution 01 plant protection spray­
ers to pepper growers. For the devel­
opment of pepper an amount of Rs. 
580.00 lakh has been sanctioned for 
1992-93. 

Devanagrl as the Language for U.P.S.C. 
Examination 

2614. SHRI RAM PUJAN PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the candidates are allowed 
to take their examination conducted by the 
Union Public Service Commission in Devna­
gri script in accordance with the provisions 01 

the Constitution; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRlMAll 
MARGARET At VA): (a) and (b). Union Public 
Service CommIssicn is already permitting 

use of Hindi (Oevnagrl script) in some oftheir' 
examinations, as Indicated below:-

(i) Civil Services (Main) examination. 

(ii) Section officers'/Stenographers' 
(Grade 'B'I Grade-I limited depart­
mental competitive examination. 

(iii) Grade-I (Under Secretary) limited 
departmental competitive examina­
tion for Scheduled CasteslScheduled 
Tribes. 

(iv) Assistant Engineer (C.P.W.o.) lim­
ited departmental competitive exami­
nation. 

[English] 

Share of Public Sector Undertakings 
through Brokers 

2615. SHRI DEVENDRA PRASAD 
YADAV: 

SHRIMATI DIPIKA H. 
TOPIWALA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the names ofthe public sectorun&r­
takings whose shares were sold In 1991-92, 

. the number 01 share sold and the total yield 
from the disinvestment of the shares of each 
such public sector undertaking; 

(b) whether shares of the public sector 
undertakings were sold through the brokers 
at less price; 

(c) if so, the reasons for seling the 
shares through brokers and not through see 

. bid; and 

(d) the manner In which the G0vern­
ment propose to further disinvest the Public 
Sector Undertakings? 
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THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K THUNGON): (a) "!"he names of PSUs 
wl'lose shares were scld In 1991-92 along 
with the number of shares sold are given In 
the Statement attached. The Govemment 
had realised Rs. 3038 crores through sale of 
PSU shares in 1991-92. Since the shares of 
PSL ,old in bundles undertaking-

wise realisation is not available. 

(b) No, Sir. 

(c) Does not arise. 

(d) The first tranche of disinvestment 
during 1992·93 (October, 1992) has been 
done through open tender system. Similar 
method is being followed for the second 
tranche in December, 1992). 
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Expert Panels set up by NOC 

2616. SHRIMATI PnATIBHA DEVI 
SINGH PATIL: Will the Minister of PLAN· 

. NING AND PROGRAMME be pleased to 
state: 

(a) whether the National Development 
Council had set up three expert panels on 
austerity, employment and production; 

(b) whether these three expert panels 
have submitted their reports; 

(c) If so, the details thereof; and 

Cd) the reaction of the Govemment 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGV 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d). Details win be made avail­
able after decisions are taken at the appro­
priate forum. 

Value of Disinvestment of Shares 

2617. PROF. RITA VERMA: 
PROF. PREM DHUMAL: 

Will the PRIME MINISTER be pleased 
10 state: 

(a, whether the lotal disinvestment of 
.tIares of 31 public sectoc.undertakings In 
111191-92fetched only As. 3038 crores, while 
their actual worth was not less than As. 
20,000 crores; 

(b) " ... whether any enquiry bas bHn 
made In lhll regard; and 

(c) if so, lhe details of the enquiry? 

THE MINISTRY OF STATE IN THE 
. MINISTRY OF INDUSTRY (DEPARTMENT 
OF· HEAVX INDUSTRY AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) Govemment realised 
Rs. 3038 crores through disinvestment of 
shares of 30 PSUs. The average realisa­
tions from the sale of shares _re quite 
higher than the reference pr\ce fixed within 
the parameters 01 guidelines issued by the 
then Controller of Capital Issues/Industrial 

. Credit and Investment Corporation of India 
l'fICommendations. 

Cb) and Ccl. Do not arise in view of the 
reply at (a) above. 

Japanese Investment 

2618. SHRI HARI KISHORE SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Japanese investors ana 
hesitant in investing In India and are wait~ 
for 'right atmosphere' and 'right partners' fOI 
joint ventures; 

(b) if so, the reaction of the Govemment 
In this regard; and 

(cl the steps proposed to be taken to 
motivate the prospective Japanese inves· 
tors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMETN 
OF INDUSTRIAL DEVELOPMENT) (SHR!­
MATI KRISHNA SAHI): (8) to (c). Various 
APllcyloltlatlves·detalladlntheStalaftalton 
Industrial Policy tabled In bath HouMa of 
Parilamenton24thJuly,1H1 ... akpledal 
generally attractlngtcnlgn 1m ........ For-
eign investors from 18YeIIIII~1ncIud­
Ing those tromJapan have shown ... 11_ 
IIbIe Interest for Im;MtI"ent In fndI& The 
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interest generated is manifested by the in­
creased total direct foreig:! Investment in 
India proposed by Japanese Companies in 
the foreign collaboration approvals issued 
after the announcement of the New Indus­
trial Policy which totals Rs. 468.44 crores in 
1992 (upto October) as against Rs. 52.71 
crores in 1991 and Rs. 5 crores in 1990. This 
shows continued increased interest of Japa­
nese investors for investing in India. 

(Translationl . 

Linking of Villages with Roads 

2619. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Willtr.t. PRIME MINISTER be pleased 
to stale: 

(a)whethera large numl:Jerofvillages in 
the country which are not yet linked with 
loads; 

(b) it so, the total number of villages for 
which target has been fixed in the Seventh 
Five Year Plan Period and the number of 
villages actully linked: 

(c) whether the Government have also 
fixed a target in the Eighth Five Year Plan in 
regard to linking the villages with roads; and 

(d) if so, the details thereof and the 
-funds allocated for this pUrpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (StiRI UTIAMBHAI H. PATEL): (a) 
A number of villages have not yet been 
linked with all weather roads. 

(b) The target and the achievement 
about linking of vi!lages with all weather 
roads under Minimum Needs Programme in 

the population group of 1000 and above 
during Seventh Five Year Plan Period Is as 
under:-

Target Achievement 

16280 17315 

(c) and (d). The Eighth Five Year Plan 
envisages linking of all villages with a popu­
lation all 000 and above on the basis 011981 
census figures and also aims at special 
efforts to accelerate village connectivrty in 
respect 01 backward regions and tribal ar­
eas. In the State Sector. an outlay 0\ Rs. 
10610 erore is provided lor roads and bridges 
which includes Rs. 3066.10 crores tor rural 
roads under Minimum Needs Programme. 

(English] 

Leave Encashment 

2620. SHRI G. MADEGOWDA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to 
introduce leave encashment ben~fit to the 
Central Government employees; 

(b) if so, the details thereof; and 

(c) if not, the reasons therelor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRfEVANCESANDPENSfONS (SHRfMATf 
MARGARET ALVA): Ca) to (c). The Board of 
Arbitration set up under the scheme of Joint 
Consultative Machinery and Compulsory 
Arbifration for Central Government Employ­
ees (JCM Scheme) has given tow Awards (i) 
Encashment of Half Pay Leave on superan­
nuation and (ii) EnCCl3hment of Earned Leave 
while in service to the Central Government 
Employees from 14.7.1982 and 1.4.1989 

- respectively. The Awards are being proc­
essed in accordance with the prescribed 
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procedure under the JCM. 

( Tfil/Jslationl 

Production of Electrtcal Appliances 

2621. SHRI MOHAUt.tADALIASHRAF 
FATUI: Will the PRIME MINISTER be 
pleased to slale: 

(a) whether several electrical appliances 
are being manufae.ured without obtaining 

. the I.S.I. Mark; and 

(b) if so, the steps taken by the Govern­
ment to check such production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) and (b). Government of 
India have issued the Household Electrical 
Appliances (Quality Control) Order 1981 
under which 40 electrical appliances have to 
conform to the relevant Indian Standards. 
Government have also issued Electrical 
Appliances (Qualit:! Control) ·Order 1988 
underwhich it is mandatory forthe manufac­
turers of certain electrical appliances to obtain 
certification from 81S. Under the said Quality 
Control Orders, powers have been dele­
gated to various State Governments (includ­
ing union Territories) for taking appropriate 
action to check production/sale of electrical 
appliances nOI carrying BIS Certification 
mark. 

Tree Plantation Programme alongwlth 
I.G.Canal 

2622. SHRI MANPHOOL SINGH: Will 
the PR\ME M\N\Sl'ER be p\easeQ to slale: 

(a) whether Intensive tree plantation 
programme Is in progress on the banks of 
the Indire Gandhi Carlal under the World 
FertiliZer Programme; 

(b) if so, the details of Progress made in 
this regards; 

(c) whether the Government propose to 
introduce a new scheme to boost the tree 
plantation programme at Indira Gandhi Canal 
area; and 

(d) it so, Ihe delails Ihereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP· 
MENT) CSHRI G. VENKAT SWAMY): Ca) to 
(d). Information is being collected and will be 

o laid on the Table of the House. 

Grant-In-aid to Voluntary Organisations 
for Wasteland Development 

2623. SHRI RAMDEV RAM: Will the 
PRIME MINISTER be pleased to state: 

(a) the State-wise particulars of the 
voluntary organisations to whom grant-in­
aid given by the National Wasteland Board 
during each of the last three years for affor­
estation and wastland development 
alongwith the aids given to each organisa­
tion;and 

Cb) the steps taken to ensure utilisation 
of allocated funds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTEMTN OF WASTELANDS DE­
VELOPMENT) (COL. RAM SINGH): (a) The 

o voluntary organisations which were given 
financial aSsistance under Grants-in-aid 
scheme 011he National Wastelands Devel­
opment Board lor afforestation and waste­
lands development during last three years 
(1989-90 to 1991-92) are listed statewise in 
the Statement and the grants sanctioned to 
them are shown against each agency. 



229 WrA'ten /':fJ$WfHS AGRAHAYANA 18.1914 (!;AKA) Written Answers 230 

(b) The utillsat,on of Central grant Is 
monitored through hall yearly progress re­

. ports and Funds Utirsation Certificates. 
prescribed lor the purpose. Subsequent re-

lease 01 fund Is made after receipt of evalu­
ation reports from identified agencies. Be­
sides a post implementation evaluation is 
also carried out. 
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(English) 

Assistance for Eucalyptus Plantation in 
Kerala 

2624. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government of Kerala 
have sought assistanci from the Union 
Govemment for development of Eucalyptus 
plantations in the States; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE­
VELOPMENT) (COL. RAM SINGH): (a) No, 
Sir. 

(b) and (c). Does not arise. 

[Translation) 

Subsidy Underl.R.D.P. 

2625. SHRI RAJESH KUMAR: 

SHRIMA TI SHEELA GRU­
TAM: 

SHRIMATI BHAVNA 
CHIKHLlA: 

Will the PRIME MINISTER be pleased 
to state the number of beneficiaries residing 
in tribal and drought prone areas of the 
country who have 50 percent subsidy under 
Integrated Rural Development Programme 
andthetotalsubsidyprovidedtothemduring 
199 t -92 State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTIAMBHAI H. PATEL): 
Under integrated Rural Development Pro­
gramme (IRDP) the assistance as Govern­
ment subsidy is being provided to rural poor 
families including tribal families for self­
employment activities. Ministry of Rural 
Development does not monitor information 
regarding number of beneficiaries residing 
in tribal and droug ht prone areas of the 
country. However, information on subsidy 
provided to tribal neneficiaries under Inte­
grated Rural Development Programme 
(IRDP) during 1991-92 is given the State­
ment attached. 
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[English] 

Research Centres 

2626. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether new research centres in 
Science, Technology, Food and Agriculture 
are proposed to be set up during the Eighth 
Five Year Plan; and 

(b) if so, their particulars, Statewise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRO'JICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Infor­
mation is being collected and will be laid on 
the Table of the House. 

Drug Manufacturing Units 

2627. DR. ASIM BALA: Will the PRIME 
MINISTER be pleased to state: 

(a) total number of registered drug 
manufacturing companies in. the country; 
and 

(b) the number Ollt of them which are 
foreign companies or :oint venture with In­
dian Companies operating in Indian market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) The lolal 
number of licensed manufactures of allo­
pathic medicines (under Drugs and Cosmel­
ics Act) is 8320 as per the information re­
ceived form 26 State Drug Control authori-

-'5 for the year 1991-92. In addition there 
e 7766 loan licences also. 

(b) There are about 40 companies with 
direct toreign equity operating in India. 

Discontinuation of Reservations 

2628. SHRIMATI GIRIJA DE VI: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
discontinue the reservations in the small 
scale industries; 

(b) if so, the details thereof; and 

(c) the likely implications of such a 
decision on the ec()nomic viability of the 
small scale industries? 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY(DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRICULTURE AND RURAL INDUS­
TRIES) (PORF. P.J. KURIEN): (a) to (c). 
There is no proposal with the Government 
for discontinuance of the reservations for 
small scale industrial sector. In the Industrial 
Policy announced on 24th July, 1991 it has 
been stated that the reservation policy would 
continue. 

[ Translation] 

Implementation of DWCRA 

2629. SHRI KHELAN RAM 
JANGDE: 

SHRI SRIKANTAJENA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of districts in Madhya 
Pradesh and Orissa where DWCRAschemes 
have been started; 

(b) the work undertaken in these dis­
tricts during last year; and 
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(c) the names ofthl3 districts in Madhya 
Pradesh and Orissa where Government 
Propose to start these schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
DWCRA has been started in 27 districts in 
Madhya Pradesh and in 8 district in Orissa. 

(b) 1167 groups have been formed in 
Madhya Pradesh for income generating 
activities on self sustaining basis'during 1991-
92. These growes have a memberships of 
15507 women. Rs. 84.54lal<h were utilised 
during the year 1991-92 under DWCRA in 
Madhya Pradesh. 350 groups have been 
formed in Orissa for income generating ac­
tivities on self sustaining basis during 1991-
92. These groups havl3 a memberships of 
5460 women. Rs. 43.71 lakh were utilised 

'during the year 1991-92 under DWCRA in 
Orissa. 

(c) The Government of India has sanc­
tioned schemes under DWCRA for Jabalpur, 
Mandla, Chatarpur and Balaghat districts in 
Madhya Pradesh and for Phulbani in Orissa 
during the year 1 992-93. 

[English) 

Indian Employees in newly Independent 
States of former U.S.S.R 

2630. SHIR R. DHANUSKODI 

Embassy of India, Moscow 

Embassy of India, Minsk 

Embassy of India, Kiev 

, Embassy 01 India, Alma Ata 

Embassy of India, Tashkent 

ATHITHAN: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of employees who were 
working in Indian Embassies in the USSR 
before the disintegration of that country; 

(b) the number of employees who are 
working in Indian Embassies in the newly 
independent States afterth diSintegration of 
the USSR; 

(c) the numberol employees belongs to 
Civil, Defence and Police Services, who are 
working in Indian Embassies in these States; 
and 

(d) the places where the new Embas­
sies are proposed to be located after the 
disintegration of the USSR? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) The total India­
based staff strength of the Indian Embassy, 
including the Personnel of Public Sector 
Undertakings working as part of the Mission 
was 133 as on January 1, 1992. 

(b) The India based staff strength olthe 
Indian Embassies in the newly Independent 
States subsequently is as follows as on 
(December 1, 1992):-

96 

05 

09 

06 

12 
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(c) Personnel in the Embassies in the 
stales of the former USSR are drawn from 
the Ministry 01 Elfternal Affairs and other 
MinistrieslDepartments according to func­
tional needs. 

(d) In addition to the Embassies already 
opened, it is propos9d '0 open an Embassy 
in Dushanbe (Tadjikistan ) shortly. 

Growth Centres In Rajasthan 

2631. SHRI BHERU LAL MEENA: Will 
the PRIME MINiSTER be pleased to state: 

(a) the details of the Growth Centres set 
up in Rajasthan 50 far; 

51. No. Name of growth 
centre 

1. Abu Road 

2. Bhilwara 

3. Bikaner 

4. Jhalawar 

5. Dholpur 

Cc) The growth centres are proposed to 
be developed during the Eighth Five Year 
Plan period . 

• [Translation] 

Decline In Foreign CapHallnvestment 

2632. SHRI DEVI BUX SINGH: 
DR. RAMESH CHAND 

TOMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(b) the allocation madeforthesegrowt~ 
centres; and 

(c) the progress made so far in develop­
ing Industries in and around those growt~ 
centres? 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENl 
OF INDUSTRIAL DEVELOPMENT) (SHRI· 
MATI KRISHNA SAHI): (a) and (b). Under 
the Growth Centre Scheme, 1988, Rajast· 
han has been allotted five growth centres. 
Their names and the amount of Central 
assistance released are given below:· 

Name of Amount of Central 
district aSSistance released 

(Rupees in lakh) 

Sirohi 200.00 

Bhilwara 50.00 

Bikaner 200.00 

Jhalawar 50.00 

Dholpur nil 

(a) whether the foreign capital invest­
ment in India has declined after securities 
scam during the last few months; 

(b) if so, the details thereof and the 
steps taken to contain this fall; and 

(c) if not, the total foreign capital invest­
ment in the country after security scam so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI-
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MATI KRISHNA SAHI): (a) No, Sir. Total 
foreign Investmenl envisaged in foreign col­
laboration approvals accorded during the 
period from May, 199~ to OcIober, 1992 
totals Rs. 2262.44 crores as against Rs. 
1417.19 crores during the period from Au­
gust, 1991 toApril,1992. 

(b) and (c). Do not arise. 

[English] 

Employees of Cultural Department of 
Ru ssla n Embassy 

2633. SHRI VUOY KUMARYADAV: 
SHRI VISHWANATH SHAS­

TRI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have re­
ceived any reply from the Embassy of the 
Russian Federation reg lrding grievances of 
the employees olthe Cultural ~partment of 
the Embassy such as ron-payment of dues 
to the retrenched employees and compen­
sation, etc.; and 

(b) if so, the details thereof and the 
steps taken by the Government in the mat­
ter? 

THE MINISTER OF STATE IN THE 
, MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) The Russian Embassy has informed 
the Ministry that their Gultural Department 
settles all dues both of the retrenched Indian 
slaff and those who quit their jobs without 
giving any reason for doing so. They have 
further stated that payments are made strictly 
on the basis of the Labour Contracts Signed 
and fully agreed to between the Embassy 
and the employees. 

In view of the Embassy's response,lt is 
felt that this matter need not be pursued 
further. 

Nuclear Programme and the Private 
Sector 

2634. ~HRI M.V. V.S. MURTHY: 
SHRIMATI GIRIJA DEVI: 
SHRI HARI KISHORE SINGH: 
SHRI TARA CHAND KHAN­

DELWAL: 
SHRI J. CHOKKA RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether India's nuclearprogrammes 
and atomic projects have been slowed down 
for reasons of the funds crunch; 

(b) if so, the details thereof; 

(c) whether the Government have in­
vited private sector in the nuclear and atomic 
field; . 

(d) if so, the response of the private 
parties in the matter; and 

(e) if not, the action taken to overcome 
the situation be stated? 

THE MINISTER OF STATE IN TI>IE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 

. (DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALA ... ,1): (a) and (b). On 
account of Budgetary Allocations and inade­
quate response from the market for borrow­
ings, the implementation of Power Projects 
by the Nuclear Power Corporation has been 
adversely affected. 
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(c) No, Sir. 

(d) Does not arise. 

(e) For successful implementation of 
, Atomic Power Projects additional resources 

have to be mobilised. One olthe possibilities 
Is Implementation of new projects with par­
ticipation of beneficiary State Governments 
and leading Public Sec;tor Enterprises. 

Use of Silver In. Fabrication of Solar 
Cells 

2635. SHRI RAM SINGH KASH-
WAN: 

SHRI LAXMINARAYAN PAN­
DEYA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any research has been 
conducted to reduee the use of silver in the 
fabrication of solar cells; 

(b) if so, the results of the research; and 

(c) the quantum of silver likely to be 
saved by using the new technology? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
Yes, Sir, Silver is used in the fabrication of 
solar cells in the form of pastes which are 
applied on the front and back surfaces olthe 
cells. Research has been cpnducted at 
Central Electronics Ltd., National Physical 
Laboratory and Bharat Heavy Electricals 
LVi., to reduce the consumption 01 silver 
pastes. The results so far indicate the possi­
bility of a saving of 30 to 40 per cent in the 

use 01 these pastes. This implies a potential 
saving of 250-325 kilograms of silver pastes, 
equivalent to about 175-225 kilograms 01 
silver, in the production of one Megawatt of 
solar celis. 

Grant of Extension of Retiring OfficerS 

2636. SHRI CHIRANJI LAL SHARMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the authorities competent to give 
extension to a Secretary, joint Secretary or 
Deputy Secretary in any Ministry 01 the 
Govemment of India; 

(b) the. name of the Secretaries, Joint 
Secretaries and Deputy Secretaries in Delhi 
who have been given extension, and lor how 
long, on their retirement alter superannua­
tion Irom January 1991 till date; and 

(c) the criteria for giving extension to 
them and the reasons therefor? 

THE MINSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Asperthe existing 
instructions, extension in services of a 

. Secretary, Joint Secreatary or Deputy Sec­
retary is subject to the approval of the ACC. 
However, formal orders in this regard are 
issued by the administrative Ministry/De­
partment concerned. 

(b) There is only one officer who has 
been given extension in service after super­
annuation curing this period namely Shri 
S.K. Misra, lAS (Hy:56). 

(c) Extention in service is normally not 
granted except in very rare and exceptional 
circumstances purely in public interest. . 
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[ Translation) 

Amendment to Urban small "Enterprises 
Scheme 

2637. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government 
propose to amend the Urban small Enter­
prises Scheme for its successful implemen­
tation; 

(b) whether some proposals lor amend­
ment from the State Governments particu­
larly from the Uttar Pradesh Government 
have been received; 

(c) if so, the details thereof; 

(d) whether the Government have taken 
any decision on these proposals and if so, 
the details thereol; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRICULTURE JI.ND RURAL INDUS­
TRIES) (PROF. P.J. KURIEN): (a) No spe­
cial scheme for Urban Small Enterprises is 
being operated by Ministry of Industry. 

(b) 10 (e). Does nol arise. 

[English) 

Electronic Voting Machines 

2638. SHRI ATAL BIHARI 
VAJPAYEE: 

SHRI SHANKERSINH 
VAGHELA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whelherlhe Governme nl propose to 
use electronic voting machines in the elec­
tions to some 01 the State Legislative As­

. semblies likely to be held laler this year or 
early next year; 

(b) if so, the Stales in which electronic 
voting machines are proposed to be used; 

(c) if not, the reasons therefor; and 

(d) when the Supreme Court stopped 
the use of ·such machines and when the 
Representation 01 People Act was amended 
for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS (SHRI H.R. ·BHARDWAJ): 
(a) to (c). The matter is under consideration 
of the Government. 

(d) The Supreme Court on 5.3.1984 i.n 
the case of Shri A.C. Jose Vs. Sivan Pillai 
and Others held the use of Electronic Voting 
Machines in Parur Assembly Constituency 
in May, 1982 without jurisdiction. The Repre­
sentalionthe People Act, 1951 wasarnended 
w.e.f. 15.3.1989 to empower the Election 
Commission to use the Electronic Voting 
Machines in elections. 

[ Translation) 

MUlti-National Companies In India 

2639. SHRI SURESHANAND SWAMI: 
Will the PRIME MINISTER be pleased to 
state the details of the multi-national compa­
nies functioning in India during the year 
1991-92 and till date, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT (SHRI­
MATI KRISHNA SAHI): There are no ac­
cepted definitio.ns of multinational compa­
nies. However, as per information available 
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with the Reserve Bank of India, a list of 
companies having more than 40% non-resi­
dent interest (FERA companies) as on 
30.6.1991 Is enclosed. 

STATEMENT 

List of Corrpanies with more than 40% 
non-resident interest as on 30th June, 

1991 

Sf. No. Name of the Indian 
Corrpany 

1. Angus Co. Ltd., Calcutta 

2. Apollo Ch3in Zips Pvt. Ltd. 

3. Ark Investment Ltd., Madras 

4. Assam Co. (India) ltd., Calcutta. 

5. Assam Frontigr Tea Co. Ltd., 
Calcutta 

e. A.tic \ndustnes ltd., Alul. 

7. A.udco Incia ltd., Bombay. 

8. BASF (India) Ltd., Bombay. 

9. Bayer India Ltd., Bombay. 

10. Bengal Linn (Industrial Fumac.e) 
Ltd., Calcutta. 

11. Brakes India Ltd., Madras. 

12. Euckau Wolf India Ltd., Pune. 

13. Chloride India ltd., Calcutta. 

14. Cemendia Co. Ltd., Bombay. 

15. Coromandel Fertilizers Ltd., 
Secunderabad. 

51. No. Name of the Indian 
Corrpany 

16. Craig more Plantations India Ltd. 

17. Darjeeling Platations Inds. Ltd., 
Calcutta. 

18. Doom Dooma India Ltd., Cal­
cutta. 

19. Drayton Greaves Ltd., Bombay. 

20. E. Hill & Co. Pvt. Ltd., Mirzapur. 

21. Empire Plantaiton (India) Ltd., 
Madras. 

22. English Electic Co. of India ltd., 
Madras. 

23. Ennore Foundries Ltd., Madras. 

24. Eternit Everest Ltd., New Delhi. 

25. Cookson India ltd., Calcutta. . 

26. Flak! India Ltd., Calcutta. 

27. Flender Macneill Gers Ltd., 
Calcutta. 

28. Frick India ltd., Farldabad. 

29. Gannon Northan Mella & 
Diamond Dies ltd., Bombay. 

30. Jhalani Tools (India) Pvt. Ltd., 
New Delhi. 

31. Genral ElectriC Co. of india Ltd., 
Calcutta. 

3Z. George Williamson Assam Ltd., 
Calcutta. 
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51. No. Name of the Indian 
Company 

33. Goordricks Group Ltd .• Calcutta. 

34. Good Year India Ltd., New Delhi. 

35. Greaves Foseco Ltd .• Bombay. 

36. Groz Bec~.elt Deboo ltd .• 
Chandigarh. 

37. Guesl Keen Williams ltd., 
Howrach. 

38. Hein Dehman (I) Ltd., Calcutta. 

39. Hindustan Dorr Oliver Ltd .• 
Bombay. 

40. Hindustan Fcrrado ltd., Bombay. 

41. Hindustan Gum & Chemicals 
Ltd., Bhiwani. 

42. Hindustan Lever Ltd .• Bombay. 

43. ICllndia Ltd. 

44. Ingersoll Rand (I) Ltd .• Bombay. 

45. Johnson & Johnson Ltd., 
Bombay. 

46. Jokai (India) Ltd., Calcutta. 

47. Kirloskar Gummins Ltd., Pune. 

48. L.M. Van Vloppes Diamond lools 
India Ltd., Coonoor. 

49. Lakshmanan Isola Ltd .• Banga· 
lore. 

50. Ingas T.V.S. Ltd .• Madras. 

SI. No. Name ortha Indian 
Company 

51. Mohindra Sintered Products LId .• 
Pune. 

52. Malcha Proporation Ltd .• Cal· 
cutta. 

53. Melalics India Ltd .• Calcutta. 

54. Moran Tea Co. (I) ltd .• Calcutta. 

55. Motor Industries Co. Ltd., 
. Bangalore. 

56. NCEF·ASG Engineering Co. 
Ltd .• Bangalore. 

57. Norindia ltd., Bombllt/. 

58. Nowrosjee Wadia & Sons Pvt. 
Ltd., Bombay. 

59. OlEIN India Ltd., Cochin. 

60. Otis Elovator Co. (I) Ltd .• 
Bombay. 

61. Pashtaney Tejapaty Co. (I) Pv1. 
Ltd., Amrtisar. 

62. Plasser India Pvt. Ltd., New 
Delhi.! 

63. Porrits & Sponcer (Asia) Ltd .• 
New Delhi. 

64. Roche Products Ltd., Bombay. 

65. B.K. F. Bellbearings India Ltd. 

66. Sendoz (India) Ltd., Bombay. 

67. Sandvik Asia Ltd .• Pune. 
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SI.No. Name ofth9lndian 
Corrpany 

68. Sansar machines ltd., New 
Delhi. 

69. Saurashtra Cement & Chemicals 
Inds. Ltd., Ranavev. 

70. Schrador Scovil Is Duncan Ltd., 
Bombay. 

71. Siemens India ltd., Bombay. 

72. Single (India) Tea Co. ltd., 
Calcutta 

73. Spiraz marshall ltd., Pune. 

74. Stevart Holl (India) Ltd., Calcut1a. 

75. Stono Ind'a Ltd .• Calcutta. 

76. Tea Estates India ltd., Coonoor. 

77. Toyo~!IO;neering India ltd .• 
New Delhi. 

78. Tractor Engineers ltd .• Bombay. 

79. Tribeni TiSsues Ltd .• Calcutta. 

80. Udhe India ltd., Bombay. 

81. Union Carbide India Ltd .• 
Calcutta 

82. Warren t~a Co. Ltd., Calcutta. 

83. widia India ltd .• Bangalore. 

Opening of FPS In States 

2640. SHRI B.L SHARMA PREM: 

SHRI PANDURANG PUN· 
DLIK FUNDKAR: 

SHRI PHOOL CHAND 
VERMA: 

SHRI K.H. MUNIYAPPA: 
SHRI A. VENKATESH NAIK: 
KUMAR I PUSHPA DE VI 

SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there have been demands 
to the Union Government from the various 
States for opening more Fair Price Shops 
and if so. the details thereof; 

(b) whether the Union Government have 
issued any guideline to the States; 

(c) if so. the number of additional Fair 
Price Shops to be opened in each State 
during the year 1992-93; and 

(d) the number Il' people in each State 
to be benefited therefrom? 

THE MINISTER OF STATE IN THE 
MINISTERY OF CIVIL SUPPLIES CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMAL UDDIN AHMED) (a) 
to (d). State GovernmentsllJ. T. Administra­
tions are responsible for operational aspects 
of the Public Distribution System (PDS) in­
cludi.1g the' opening of Fair Price Shops 
(FPS). The Central Government has only 
advised the State GovernmentsllJT Admini­
strations to pay special attention to unserved 
and underserved areas in the matter of 
opening new FPSs. Under the Revamped 
PDS scheme. StatesllJTs had. proposed 
targets for opening additional FPSs in the 
Blocks ideniifiedfor implementing the RPDS. 
Astatement showing the targets and achieve-
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ments reported by various States until 30th 
November. 1992 is attached in the State­
ment. The Central Government has advised 
StateslUTs that on an average each FPS 

may cover a population of 2000. However. 
population covered by FPSs would vary from 
State to State and even within a State de­
pending upon a number of localized factors. 
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[Eng/ish) 

Indian Community In South Africa 

2641. SHRI C. SREENIVAASAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Indian Community in South 
Africa Is gripped In the fear due to violence 
indulged in by the Zulu against them; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken by 
the Government to safeguard the Indian 
Community in South Africa? 

THE MINISTER OF STATE IN THE 
MINISTRY OFEXTERNAL AFFAIRS (SHRI 
EDUARO FALEIRO): (a) to (c). We have not 
received any specific reports relating to vio­
lence by the Zulus directed against the In­
dian community in.South Africa. The prob­
lem of violence in South Africa is nationwide 
and Is nol confined to any specific commu­
nity. 

India has deplo~ed continuing violence 
in South Africa and has supported interna­
tional efforts towards restoring peace and 
normalcy. India shall continue to exert diplo­
matic pressures in various international fora 
in this direction. 

Trade Relations with Iran 

2642. SHRI K. PRADHANI: 
SHRI SUBASH CHANDRA 

NAVAK: 

Will the PAlMI" MINISTER be pleased 
10 ..... : 

,a, wnemer ....... DIU IGDpe for 
SloppInO up IridO-.tran It.; 

Cb) I eo. lie ..... In which IItdo-hn 
trade'had .... ri'~M ........ : 

(c) the areas In which Indo-Iran trade 
proposed to be established; and 

(dl the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRy'OF COMMERCE (SHR1 SAL­
MAN KHURSHEED): (a) Yes, Sir. 

(b) The major items of export from Indi,a 
to Iran in the past have been tea, engineer­
ing goods, textilesljute products, oil meals. 
basic/residual chemicals. etc. The major 
items of import from Iran have been crude 
oil. minerals and metals. fruits and nuts. 
inorganic chemicals. etc. 

(cl and (d). During the 6th Session of 
the Joint Commission between India and 

, Iran held in New Delhi during November 1 0-
11. 1992 both sides identified specific areas 
for greatertrade collaboration which include 
minerals and metals. engineering and light 
industrial products. agricultural commodi­
ties, projects and Shipping. The two sides 
also-agreed to exchange lists of exportable 
items .. 

Rural Development Projects In Gujarat 

2643. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of Rural Development 
Projects being implemented in Gujarat; 

(b) the allocation made lor each 01 the 
project during each of the last three years 
and in the current year; and 

(c) the steps takenlproposed to be 
. taken forthec.ompletlori~ .. ~~ 
irltlme? . ,. " , ' 

THI: MlNtSTER OF STATE IN THE 
MINIs.1fl\V OF RURL DEVELOPMENT 
~™ENT OF RURAL DEVElOP­
..m~SHRIUTTAMBHAI H.PATEl): (a) 
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The major rural development programmesl 
projects being Implemented in Gujarat are (i) 
Integrated Rural Develop!l1ent Programme 
(IRDP), (ii) Jawahar Rozgar Yojana (JRY) 
and (iii) Accelerated Rural Water Supply 

51. No. Programme/Project 

1989-90 

1. IRDP 2266.00 

2. JRY 8753.00· 

3. ARWSP 1464.00 

(c) Both Central and Stale Govemments 
make periodical review of the progress of 
Implementation of various rural development 
programmes and corrective measures are 
taken for timely achievement of targets set. 

Funds to Hili Districts 

2644. SHRI MANABENDRASHAH: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATlt:>N be pleased 
to state: 

(a) the amount allocated lor the eight hill 
district of Uttar Pradesh in the Eighth Five 
Year Plan, District-wi~; and 

(b) the norms laid down for allocation 01 
funds to these hill Districts? 

THE MINISTER OF STATE Ol'THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL· ENERGY 
SOURCES (SHRI SUKH RAM): (a) An allo­
cation of As. 2,1 05crores has been made for 
the eight hiD districts oflJttar Pradesh in the 
Eighth Five Year Plan (1992-97). District­
wise fllnds are allocated on year~to-year 

Programme (ARWSP). 
(b) The allocation made for above rural 

development programmeslprojects in 
Gujarat during the last three years and the 
current year are as under:-

Allocation (Rs. in lakhs) 

1990-91 1991-92 1992-93 

2288.00 2132.00 2010.00 

7416·84 8188.77 7891.05 

1464.00 1633.00 1633.00 

basis by the State Government and not for 
Eighth Five Year Plan as a whole. 

(b) Each hill district is allocated funds 
. based on entitlement normslindicators 01 

liIevelopment under which weightage is given 
to population, area, hackwardness in electri· 
fication of villages, education, irrigation, 
roads, etc. 

Voluntary Retir£:-:lent In IDPL 

2645. SHRI MOHAN SINGH (DEO-
RIA): 

SHRI SRIKANTAJENA: 
DR. D. VENKATESWARA 

RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whe.1her a large number of IDPL 
employees have bee,n relieved undervolun· 
tary retirement scheme; and 

(b) if s~, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS .AND FERTIL· 
IZERS (DR. CHINTA MqHAN): (a) A Volun 
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taryRetirementScheme,basedontheguide­
lines issued by the Department of Public 
Enterprises (BPE) in October, 1988, has 
been Introduced in Indian Drugs & Pharma­
ceuticals Ltd. in 1991. The company has 
excess manpower and it is one ofthe causes 
of the sickness of the company. 

(b) As on 30th November, 1992, 935 
employees including officers. supervisors 
and workers have taken voluntary retire­
ment in accordance with the said Scheme of 

,IDPL. 

Fact, Kerala 

2646.SHRIMATISUSEELAGOPALAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Fertilizers and Chemi­
cals. Travancore Limited. Kerala have shut 
down their ammonia plant. oil gasification 
plant and oxygen plants; 

(b) if so, the reasons therefor; 

(c) the impact of the same on employ­
ees;and 

(d) the measures taken to remedy the 
maladies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­

. IZERS (DR. CHINTA MOHAN): (a) and (b). 
Fertilizers & Chemicals Travancore Limited 
(FACn, Kerata have suspended production 
of ammonia from their 011 gasification Plant 
of 140 tOMeS per da~ ammonia capacity. at 
Udyogamandalfrom 10.10.1992, which uses 
the rout. of paI1la1 oxidation of Naphtha 
involving. separate tOM. oxygen ptant, 
aa .1 operation has become uneconomic 
because 0' high energy cost and availability 
allmported ammonia at cheaper price. 

Cc) and (d). The employees ofthe closed 

oil gaSification unit are being re-deployed on 
other jobs in the Udyogamandal Division of 
FACT. 

Inclusion of Area Under D.P.A.P. 

2647. SHRI DIGVIJAYA SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
include few blocks of Rajgarh distt. of Madhya 
Pradesh under the Drought Prone Area 
Programme; and 

(b) n so, the detailS thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL Df.,YELOPMENT 
(DEPARTMENT OF RUR~ DEVELOP­
MENT) (SHRI G. VENKAT SWAMY): (a) 
and (b). The matter relating to Inclusion and 
exclusion Of areas under Drought Prone 
Areas Programme (DPAP) will be examined 
by a separate Committee . 

. [Translation) 

Non-Conventional Energy S~rces In 
Rajasthan 

2648. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount earmarked to harness 
non-conventional energy sources during the 
Eighth Five Year Plan and the targetlixed lor 
the generation 01 power therefrom; 

(b)the amount earmarked for each non­
conventional energy source available in 
RaJasthan during the last three years. year­
wise; 

(c) t.he actual amount spent In this State 
to harness non-conventionalenergysources 
during the last three years, year-wise and 
item-wise; and 
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(d) the results achieved in that State, 
item-wise? 

THE MINISTER OF STA:rE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) During 
the 8th Five Year Plan Rs. 5168.40 lakh in 
the State SectOr have been earmarked for 
the State of Rajasthan for development and 
popularisation of various types of non-con­
ventional energy systems & devices. In 
addition, financial assistance from the Cen­
tral Sector is being provided to the State 01 
Rajasthan as perlinanclal norms of various 
programmes of non-conventional energy 
sources on year to year basis. The State 
Govemment of Rajasthan (REDA) has pro­
posed to take up installation of 500 KW of 
solar power packs, one no. 01 solar thermal 
power plant, 1100 KW of wind aero genera­
tor, 50 nos. of solar photovoltaiic pumps, 25 
Nos. of biomass gasifiers, 50 KW Micro 
Hydel plants etc. during the 8th Five Year 
Plan. 

(b) The amount earmarked for non-

convent_ional energy sources by State Gov­
ernment during the last three years is given 
below:-

Year Amount 

1989-90 100.001akh 

1990-91 160.001akh 

1991-92 160.001akh 

In addition, Ministry 01 Non-Conventio.nal 
Energy Sources has released Rs. 183.64 
lakh, Rs. 149.031akh, and Rs. 193.93 lakh 
lor the year 1989-9Ci, 1990-91 and 1991-92 
respectively lor popularisation of various 
types of non,conventional energy systems & 
devices in the State of Rajasthan. 

(c) Details of amount spent by the State 
Government under State Plan, during the 
last three years on various programmes of 
non-conventional energy sources for the 
State of Rajasthan is given at Statement-I. 

(d) Status 01 installation of non-conven­
tional energy sources In the State of RaJast­
han Is given at Statement-II. 
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[English] 

Seiling of Union Carbide. Bhopal 

2650. SHRI RABI RAY: Will the PR IME 
MINISTER be pleased to state: 

(a) whether the Union Carbide plan to 
sell of its Bhopel unit in Madhya Pradesh; 

, and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
The Union Carbid Limited (UCIL) has in­
formed that they have no plans at present to 
sell off its Bhopal Unit in Madhya Pradesh. 

cel Report on Leakage of Question 
Paper' 

2651_ SHRI ANAND RA TNA MAURYA: 
,Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe CBI has since submitted 
its report regarding the leakage of Civil Serv­
ices Examination (Preliminary, 1992); 

(b) if so, the details of the findings thereof; 
and 

(c) the action taken or proposed to be 
taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GAIEVANCESANDPENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) As PM Ihe ~lg!lilon carried out 
by the .~ no incident 0' leakage 0' ques­
tion papers of Clvl $ervlc;es (Preliminary) 
Ex~nlM.tldinJune 19.92 ~cofll810 
~~. the,CBIMVefoUnd siShri 
1( ... PIII!der. ContrQlktr aI EKaminatlon., 

UP PSC and T.P. Bhatnagar Upper Division 
Asstt, UP PSC guiRy of olfences punishable 
under Section 5 (1) (c) and (d) rlw Section 9 
of the Official Secrets Act, 1923 for photo 
copying question booklets after the com­
mencement of the examination. 

(c) The CBI's findings recommending 
prosecution of SIShri K.M. Pandey andTP. 
Bhatnagar under Official Secret Act 1923 
has been forwarded to the GoYl. Uttar 
Pradesh for taking necessary action. 

[ Translation) 

Funds for Hand-Pumps in Bihar 

2652. SHRI RAM TAHAL CH­
OUDHARY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Govemment of Bihar 
have requested to provide funds to install 
hand-pumps in rural and drought affected 
areas; 

(b) if so, the details thereof; and 

(c) the number of hand-pumps installed 
so far in the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MEN) (SHRI UTIAMBHAI H. PATEL): (a) 
and (b). No, Sir. However, the Inter-Ministe­
rial Group based on the report of the Central 
team which visited Bihar has recommended 
Rs. 10.50 crores to be allowed within ARWSP 
allocation for rejuvenation and rehabilitation 
of handpumps in the rural and drought af­
fected areas. 

. .(c) This !nfor~n Is nOt roonbored at 
the Ceotrat"Governrneot Ie.,.. However. as 
tl8rlhe t,tamoi-andum.l.Ib~ by the state 
bovernmeot, there were 8.06 lakh' tube­
wellslhandpumps as 00 1.4.1992. 
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Industrial Development Centre In 
Munghyr, Bihar 

2653. SHRI BRAHMANAND MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a)whetherthe BiharGovernment have 
submitted any proposal for establishing an 
Industrial Development Centre in Munghyr; 
and 

(b) if so, the time by which the said 
proposal is likely to ~e r.leared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENn (SHRI­
MATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The matter is under consideration 
alongwith other proposals received form the 

, state government. 

[English] 

Export Processing Zone 

2654. SHRI RAMAKRISHNA KON­
ATHALA: Will the PRIME MINISTER be 
pleased to state: 

(a) the steps take, by the Government 
for speedy Implementation/commissioning 
of Export Processing Zone-Visakhapatnam; 
and 

(b) the position at present oltha E. P .Z. 
alongwith the amount sanctioned and spent? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEE:D): (a) Some of the steps 
taken by the Government forcommissioning 
of the Visakhapatram Export Processing 
Zone include acquisition of 360.51 acres of 
land, appointment of MIs Andhra Pradesh 
Industrial Infrastructure Corporation (APIIC) 

as the nodal agency for development of the 
infrastructure inside the zone, setting up of 
a policy making Authority and a Board of 
Approvals for considering applications and 
appointment of a Development Commis­
sioner for the Zone. 

(b) Infrastructure development Is in 
progress of the 1st Phase of the Zone com­
prising an area of 163 acres. Construction of 
boundary wall has been completed while 
work on internal roads, drainage and street 
lighting is at an advanced stage of comple­
tion. Work on internal Water and Power 
distribution is also in progress an amount of 
about Rs. 4621akhs has been-released and 
spent towards the cost of land and its 
development. 

Imposing of Limit to Armaments 
Exports 

2655. SHRI SUDHIR GIRl: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
approached/propose to approach the per­
manent members of the Security Cou ncil to 
take lead in imposing limit to armaments 
exports by them; 

(b) if so, the response of these coun­
tries; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (c). No, Sir. 

Atits47th Session, the United Nations 
adopted a resolution calling forthe setting up 
of UN Register for Conventional Arms, 
wherein member Stales are invited to pro­
vide annual information of their arms trans­
fers in certain categories on a valuntary 
basis, beginning from calendar year 1992. 
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Use of Computers 

2656. DR. VISWANATHAM KANITHI: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the usage of computers in 
the departments of the Govemments and 
Public Undertakings is increasing; 

(b) whether there are any obstacles to 
popularies in the key sectors; and 

{c) the extent to which the stored ma­
terial is being used and re-used? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 

(b) No, Sir. 

(c) The stored data on the computer 
are used and re-used by the respective user 
Departments of Government and Republic 
Sector Undertakings for various applications 
like Management Information Systems, 
Administrative data processing, Planning, 

Project monitoring etc. 

[Trans/ation) 

Creation of Employment In GuJarat 

2657. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of the schemes being 
implemented to create employment in 
Gujarat; 

(b) the amount allotted to (3ujarat for 
this purpose during the last three years; and 

(c) the target fixed and achieved unger 
these schemes during the past three years? 

THE MINISTER OF STATE IN THT: 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
The major schemes being implemented in 
Gujarat to create employment are (i) Inte­
grated Rural Development Programme 
(IRDP) and (ii) Jawahar Rozgar Yojana 
(JRY). 

(b) and (c). The amount of allocation 
and physical performance in Gujarat for the 
above schemes during the last three years 
are as under:-
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FInancial Assistance to Bihar 

2658. SHRI RAM LAKHAN SINGH 
YADAV: 

MOHAMMAD ALI ASHRAF 
FATMI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the amount of financial assistance 
provided to Bihar during 1991-92 by the 
Union Government to piJrchase mobile vans 
under Public Distribution System, lor the 
benelit 01 remote areas; 

(b) the number 01 vehicles purchased 
In Bihar with the Central assistance during 
1991-92; and 

(c) the amount sought by the Govern­
ment of Bihar to purchase the vehicles dur­
ing the year 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CI\/IL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
and (b). No financial assistance was pro­
vided to the Govemment of Bihar for pur­
chase 01 mobile vans for the Public Distribu­
tion System (PDS) during he year 1991-92. 

(c) No proposal has been received so 
far from the Government of Bihar for pur­
chaso 01 vehicles under this scheme during 
the year 1991-92. 

[English] 

Monitoring of Projects 

2659. SHRI HARISINH CHAVDA: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state the details 01 projects which have 
been monitored by the Union Government in 
Gujarat State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 

. SOURCES (SHRI SUKH RAM): As on 1st 
july '92, the~e were 14 projects costing Rs. 
20 crores and above which are monitored by 
the Department 01 Programme Implementa­
tion. In addition there are live projects in the 
nature of covering more than one State. 
These five projects include Gujarat as one 01 
the beneficiary State. The details of all the 19 
projects may be seen in the Statement at­
tached. 
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LIcences for Private entrepreneU"is for 
Industry 

2660. SHRI APJUN CHARAN SETHI: 
Will the PRIME MINISTER ~ pleased to 
state: 

(a) whether the Government propose 
to give top priorHy In granting licences to the 
pr'ivate entrepreneurs f:lr the settng up in­
dustries in such areas where raw materials 
and other infrastructural facilities are avail­
able; and 

(b) if so, the details therEtof? 

THE MINISTEI'\ OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRY AND INDUSTRIAL DEVEL­
OPMENT (SHRIMATI KRISHNA SAHIr. (a) 
and (b). Besides other factors, availability of 
raw material and infrastructural facilities are 
taken into consideration whill3 granting In­
dust rial licences. 

Import, Processing and Export of 
Cashewnuts 

2661. DR KARTIKESWARPATRA:WiII 
the PRIME MINISTER be pleased to state: 

(a) whether raw cashewnuts are being 
imported and re-exported after processing; 

(b) if so, the details thereof alongwith 
the names olthe countries of import, amount 

• and quantity and exports during the last tow 
years; 

(c) whether Indiancashewnuts are much 
in demand in other countries: 

(d) if so, the details of action taken or 

proposed to betaken to increase the domes­
tic outP!!t; and 

(elthe details of present and proposed 
area under cashewnut cultivation~ State­
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) Raw cashewnuts 
can be imported under provisions of the 
Import Policy 1992-97 under Open General 
Licence. Cashewnuts are also imported by 
exporters, under the provisions of Advance 
licenSing Scheme, for processing the re­
export. 

(b) Details of import of raw cashewnuts 
and export of cashew kernels are given in 
the statements-I and II attached. 

(cl Yes, Sir. 

(d) For increasing production and pro­
ductivity of cashewnuts a Central Sector 
Programme for Integrated Development of 
Cashewnutin India is being implemented by 
the Ministry of Agriculture. Under this pro­
gramme, measures such as area expansion 
with clonal planting material, improvement 
of cashew by vegetable propagation and 
maintenance of coin banks; adoption of in­
tensive pest control measures are adopted, 
besides pilot demonstrations forpopularisa­
tion of clonal cultivation and products prepa­
ration from cashew apple. 

(e) The state-wise area under cash­
. ewnut cultivation during 1991-92 and the 
additional area proposed under the Central 
Sector Prog~amme during 1992-93 is given 
below: 

State Area under CUltivation AckJitional area proposed 
during 1991-92 (Hectares) during j992-93(Hectares) 

Kerala 155491 200 
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State Area under cuitivalion Additional area proposed 
during 1991-92 (Hectares) during 1992-93(Hectares} 

Kamataka 74442 350 

Goa 45081 400 

Maharashtra 22852 350 

Tamil Nadu 9597ll 400 

Andhra Pradesh 71241 400 

Orissa 60085 250 

West Bengal 6898 150 

Pondicherry 363 

Tripura 1126 

Madhya Pradesh 100 

Andaman & Nicobar 100 
Islands. 

Total 533549 2700 
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Proposal from Himachal Pradesh Under 
DDPandDPAP 

2662. PROF. PREM DHUMAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a complete proposal 
alongwith drawings for inclusion of Una Block 
of District Una, Himachal Pradesh under 
Desert Development Programme; and Amo, 
Gagret and Bangana Blocks of Una District, 
Himachal Pradesh for induson under Drought 
Prone Area. Project have been received 
fro~ the Government of Himachal Pradesh; 

(b) if so, whether ihese proposals have 
been approved by the Government and if so, 
the details there'of; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI G. VENKAT SWAMY): (a) 
Yes, Sir. 

(b) and (c). Proposals for inclusion of 
exclusion of blocks fromDrought Prone Area 
Programme and Desert Development Pro­
gramme will be 'examined by a separate 
Committee. 

Criteria for appointment of Judges 

2663. SHRI CHANDULAL CHAN-
DRAKAR: 

SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether every Law Commission 
and lawyers Seminar have been insisting 
that appointments to tilo High Courts and the 

'Supreme Court should be made .on merit 
only; and 

(b) if so, the reasonsfoT not ~16II"i1em: 
ing this suggestion so lar and the stage'al 
which the matter stands at present? 

THE MINISTER :OF '$'fA,TE IN:·THE 
MINISTRY OF LAW, JUSTICE AND.C0Jc4· 
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) and (b). Appointrner'lts ol'Judgea oHhe 
High Courts and the Supreme -Court atlJ 
made in accordance witH the etlgitlUity{;rita> 
ria prescribed in Articles 217 and 124 of tb 
Constitution of India respectively. Merit is 
always takan Into c~nsideratiore by~ 'the 
Government in making slJeh appointments; 

Sick Public S'ector UncieriakJngS to 
P-rlvah!'Secto.. 

2664. SHRI RAMASHRAY' PaASAD 
SINGH: Will the PR1ME .MINISTEfLbe 
pleased to state: 

(a) whethertheG6vernmentproposeto 
hand over the sick public sector undertak­
ings to private sector; 

(b) if so, the details thereof; and 

(c) whether the Government propose 10 
. amend the Companies Act in this regar~j'l : 

THE MINISTER' OF 'STA-l'E-tN-THE­
MINISTRY OF INDUSTRTY (DEPART­
MENT OF HEAVY INDUSTRY AND DE­
PARTMENT OF PUBLIC ENTERPRISES) 
(SHRI P.K. THUNGON): (a) No, Sir. 

(b) and (c). Do not arise. 

Export of Granite Raw Blocks 

2665. SHRI V. KRISHNA RAO: 
SHRIMATI t3ASAVA RA­

JESHWARt: 

Wililhe PRIME MINISTER be pleased 
to slale: 
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(a) the total quantity of raw blocks 
(Granite) exported during the last three 
years; 

(b) whether there is a steady increase 
in the quantity of raw-granite blocks 
exported; 

(c) whether the granite processing 
units are facing a set-back due to steady 
increase of export of raw granite blocks; 
and 

(d) if so, the remedial steps taken by 
the Government in this context? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) The total quantity 
01 cut granite blocks exported during the last 
three years is estimated to have been as 
under: 

Year Quantity 
(in '000 tonnes) 

1989-90 458.9 

1990-91 649.0 

1991-92 690.5 

(b) Yes. Sir. 

(c) NO,Slr. 

(d) . Does not arise. 

Production of Paper, Board, Newsprint 
by PubliC Sector Undertakings 

2666. SHRI PRAKASH V. PATIL:Wili 
the PRIME MINISTER be pleased to state: 

(a) the name of the Public Sector 
Undertakings under the Department of Heavy 
Industry, which are manufacturing paper, 
paperboards, craft paper and newsprint; 

(b) the quantity of paper, paperboards, 
craft paper and newsprint manufactured by 
each Undertaking during each of the last 
three years; and 

(c) the details of steps taken fortechnol­
ogy upgradation in paper and newsprint 
making process by each 01 these Public 
Sector Undertakings during the above pe­
riod? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART­
MENTOF PUBLIC ENTERPREISES (SHRI 
P.K. THUNGON): (a) and (b). 
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(c) (i) Bleaching of pulp with Hydro­
gen Peroxide by NEPP. Ltd. 

(ii) Reduction of the grammage 
from 52 GSM t049 GSM by NEPA Ltd. 

(iii) Computerised process control 
at NEPALtd. 

[ Trans/ation) 

Export of Mineral Ores 

2667. SHRI VISHWESHWAR 
BHAGAT: Will the PRIME MINISTER be 

pleased to state: 

(a) the quantity of mineral ores ex­
ported during the last two years, year-wise; 
and 

(b) the amount of foreign exchange 
earned as a resun thereof? 

THE. DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b). The quan­
tity and value of minerals and ores exported 
during the last two years, year-wise are 
estimated to have been as under: 
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[English) 

Non-use of Nuclear Weapons 

2668, DR. PARSHURAM GANG-
WAR: 

SHRI PHOOL CHAND 
VERMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) Whether India propose to call for ari 
international convention oli non-use of nu­
clear weapo ns and a freeze on production of 
such weapons to make the World free of 
nuclear weapons by th'" end of the century: 

(b) if so, the details thereof: 

(c) whetherthe issue of access and use 
of nucleartechnology for peaceful purposes 
was discussed during the recent NAM 
Summit in Jakarta; and 

Cd) if so, the consensus reached on the 
issue? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b), At tile 
47th Session of the United Nations General 
Assembly, India tabled a resolution ·Con­
vention on the prol)ibition of the Use of 
Nuclear Weapons·, -he resolution was 
adopted by the First Committee by 97 votes; 
2Lcountries voted against While 19 coun­
tries abstained on the resolution. India also 
co-sponsored a resolution • Nuclear Arms 
Freeze" which was adopted by the First 
Committee by 92 votes; 18 countries voted 
against while 28 countries abstained. Both 
resolutions are in keeping Yfith the Action 
Plan for a Nuclear Weapon Free World and 
Non-Violent World Order, presented by In­
dia in 1988 at the Third Special Session of 
the UN General Assembly devoted to Disar­
mament, 

(c) Yes, Sir, 

Cd) The Final Document for the Tenth 
Conference of Heads of States or Govern­
ment of Non-Aligned countries held at Jakarta 
Inter-Alia urges States" to ensure the availa­
bility of nuclear materials, equipment and 
technology for peaceful purposes on a non­
diSCriminatory, predictable and long term 
basis·, 

Model U.N. Law on Arbitration 

2669. PROF. RITA VERMA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have since 
deci<ied to adopt the Model U.N. Law on 
Arbitration: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) No, Sir. 

(b) Does not arise, 

Efforts to Increase the Horticulture 
Exports 

2670. SHRI SOBHANA DREEESWARA 
VADDE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
increase the exports of horticulture items; 

(b) if so, the details thereof; 

Cc) whether the Small.Farmers Busi­
ness Consortium is going to be associated in 
this field; and 

Cd) the specific plans relating to State of 
Andhra Pradesh 10 this respect? 
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THE DEPUTY MINISTER IN THE 
MINSTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) to (d). The steps 
taken to boost exports of horticulture items 
include an export enhancement programme 
aimed at improving infrastructural facilities, 
promotion 01 export oriented production. 
market development measures etc. No 
specific agency-wise and State·wise plans 
have been drawn up in this regard. 

Cases of Atrocities on Women 

2671. SHRI SUL TANPURI:Will the 
PRIME MINISTER be pleased to state: 

(a) the number of criminal cases in 
regard to atrocity again,t women pending in 
the High Courts, State-wise; and 

(b) the number of such cases decided 
during 1991 and 1992? 

THE MINSTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS: (SHRI H.R. BHARDWAJ): 
(a) and (b). The information is being col­
lected and will be laid on the Table of the 
House. 

Year 

1991-92 (disbursed) 

1992-93 (Allotted) 

Khadi 
Grant 

0.57 

0.16 

Development of Khadl and Village 
Industries In Assam 

2672. SHRI PROBIN DEKA:Will the 
PRIME MINISTER te pleased to state: 

(a) whether the Government have for­
mulated any Scheme for development of 
Khadi and Village industries in Assam; 

(b) whether any financial assistance 
has been provided for the purpose during 
1991-92 and for the current year; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRICULTURE AND RURAL INDUSTRIES 

. (PROF. P.J. KURIEN): (a) to (c). Khadi & 
Village Industries Programmes in Assam 
State are being implemented by the State 
KVIB, 35 registered institutions and 296 
cooperatives. Financial assistance is being 
provided as per the pattern of assistance 
approved by the KVIC. During 1991-92 and 
in the current year funds have been dis­
bursed allotted by KVIC as mentioned be­
low: 

Village Industries 
Loan 

0.61 

1.18 

(Rs. in Crores) 

(Excluding provision for sales rebate on Khadi & 
polyvastra). 

[ Translation] 

Import of Edible Oil 

2673. KUMARI VIMLA VERMA: 

DR. SUDHIR RAY: 

Will the PRIME MINISTER be pleased 
to state: 
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(a) whether Palmolein Oil is being im­
ported as a raw material by the Union Gov­
ernment; 

(b) it so,. the names altha countries from 
which the edible oil is being imported and the 
quantity thereot; 

lc) the total amount 01 10 reign exchange 
being spent In this regard; 

(d) whetherthere has been decrease in 
consumption 01 the said oil presently due to 
various reasons; 

(e) if not, whether any ill effect is likely to 
,be caused by the oii and on health; and 

(1) il not, the action taken by the Govern­
mentlo clearthe doubts of the consumers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL 
SUPPLlES,CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD­
DIN AHMED): (al to (I). Palmolein of Malay­
sianllnd.onesian origin is bEliflg imported in 
refined, bleached and deodorised-.Iorm to 
augment availability 01 edible oils in the 
country. Irriport 01 Palmolien has, however, 
been decreased during the recent years due 
to increase in the availability 01 indigenous 
oil and foreign exchange constraints. This is 
consumed as edible oil in various parts 01 the 
world. No ill-effect on the health 01 consum­
ers has been reported in India or abroad. 

The quantity of import of palmolein and 
CIFvaluethereol during the last two oil years 
is as under:-

Oi/year 
(Nov-Oct) 

ory. Imported 
(Lakh tonnes) 

CIFvalue 
(Rs. in crores) 

90-91 1.02 73.49 

91-92· 1.13 116.68 

• This does nt include a quantity of about 0.55 lakh MTs 01 Palmolcin imported directly by 
States against payment in rupees. 

[English] 

Travel Agents 

2674. SI-lRIMATI CHANDRAPRABHA 
URS;Willthe PRIME MINiSTER "e pleased 
to state; 

(al the number 01 travel agents given 
licences to handle passport matters by the 
Regional Passport Officer, Bangalore; 

(bl whether the Regional Passport of­
fice has recently withdrawn the licence given 
to various travel agents to handle passport 
matters; 

(cl il so, the number 01 licences with­
drawn and the reasons for the same; and 

(d) whether the Government propose to 
take steps to grant required number of li­
cences to the travel agents to handle pass­
port matters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIAHa) As on 24.7.92 there were 
32 Travel Agents recognised by the Re-

: gional Passport Oflicer, Bangalore for pass­
port services. 

(b) to (d). In pursuance 01 instructions 
from the Ministry of External Affairs, the 
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entire system 01 recogn;tion 01 Travel Agents 
to deal with the Passport Off~e has been 
dispensed with. Accordillgly all Travel Agents 
are now free to deal with lhe Passport 01-
fices, This decision wastaken to facilitate the 
public's accesst~ the Passport Olfices by 
permitting all Travel Agents rather than just 
a small group to deal with the Passport 
Offices. There is therefore no need lor the 
Government to grant any further licence to 
.travel agents since all travel agents, are in 
effect now licencedto deal with the Passport 
Offices. 

Central Investment in Industrial Sector 

2675. SHRI PALA K.M. MATHEW: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Central Investment in 
industrial sector is decreasing in every five 
Year Plan; and 

(b) if so, the steps taken to increase 
the Central Investment in industrial sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) and (b). The informa­
tion is being collected and will be laid on the 
Table of the House. 

CBI Cases agaInst Public Servants 

2676. SHRI RAI'l KAPSE: Will the 
PRIME MINISTER be pleased 10 state: 

(a) whether CSI has registered 160 
cases against public servants as has been 
reported in the Indian Express (Bombay 
Edition) dated June 10.1992; 

(b) if so, details thereol and the number 
01 cases which have since been investigated 
together with the outcome 01 the investiga­
lions? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF PERSONNEL PUBLIC 
GRIEVANCES AND PE;NSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. CBI has 
registered 126 cases involving 160 public 
servants during the month of April, to which 
the news-item 01 the Indja(1 Express relates. 

(b) (i) Of these t26 cases, 51 cases 
pertain to Gazetted Officers and 
46 cases pertain to non-Gazetted 
Officers, 29 cases pertain to pri· 
vate persons. 

(ii)Out of the 47 cases finalised so far, 
34 cases have been sent up for 
trial and 13 cases have sent to the 
Departments concerned for intia­
tion of regular departmental ac­
tion. 

Funds to Kerala for Industrial Develop­
ment 

2677.SHRITHAYILJOHNANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Governmentpropose to 
provide more financial assistance for indus­
trial development in Kerala in the current 
Five Year Plan: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MAT' KRISHNASAHI): (a)and(b).lndustri­
alisation of a State is primarily the responsi­
bility 01 the State Govemment concerned. 
However, Central Government supplements 
their efforts by providing Central Assistance 
to the States in the form of Block Loans and 
Grants to finance their Annual Plans, which 
also includes allocation for industries. 

Planning Commission have approved 
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an outlay of Rs. 50,000 lakhs for setting up of 
large and medium industries in the state of 
Kerala during the Eighth Five Year Plan 
period (1992-97). . 

Increase In Subsidy for Cultivation of 
Rubber 

2678. SHRI KODi'(KUNNIL SURESH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Govemment have any 
plan for increasing subsidy for the cultiva­
tion of rubber plantation; and 

(b) if so, the amount of subsidy 
earmarked in the Eighth Five Year Plan? 

THE DEPUTY MINISTER iN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) A proposal for 
enhancing the rate 0' planting grant for natu­
ral rubber has been received from the Rub­
ber Board. 

(b) The amount of subsidy earmarked 
forgiving planting incentives during the Eighth 
Five Year Plan is about Rs. 43 crores. 

Convention on Chemical Weapons 

2679. SHRI PHOOL CHAND VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have reo 
ceived the draft convention on the ban of 
chemical weapons from Geneva based 
Conference on Disarmament; . 

(b) if so, whether the Government 
have communicated their response to the 
draft; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) and (c). The Ad-hoc Committee In 
the Conference on Disarmament of which 
india is a member concluded its negotiations 
in August, 1991 on a draft Chemical Weap­
ons Convention recommending its transmit­
tal to the United Nations General Assembly 
for Its consideration. India, alongwith 145 
other countries, have co-sponsored a reso­
lution in the 47th Sessio:1 of the United 
Nations General Assembly calling upon all 
States to become parties to the Convention 
at the earliest possible date. This resolution 
was adopted by consensus without a vote. 
The Chemical Weapons Convention is a 
universal, comprehensive and non-discrimi­
natory agreement with the goal of complete 
elimination of all chemical weapons. 

Industrially Backward Areas 

2680. SHRI N. DENNIS:Willthe PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government have 
asked the States to indentifythe industrially 
backward areas/zones; 

(b) if so, the details thereof; and 

(c) the steps taKen by each State in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) No, Sir. 

(b) and (c). Do not arise. 

Vikram Sarabhal Space Centre 

2681. SHRI RAMESH 
CHENNITHALA:Wili the PRIME MINISTER 
be pleased to state: 
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(a) whetherthere is anyproposafforthe 
development of Vikram Sarabhai Space 
Centre, Thumba, Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTRY OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Suit­
able augmentation and restructuring of 
Vikram Sarabhai Space Centre (VSSC) are 
underway to mbet the requirements of the 
challenging project to developGeo-synchro­
nous Satellite launch Vehicle (GSL V) ca­
pable of launching 2.5 tonne Indian National 
Satellite-2 (INSAT-2) class satellites into a 
geo-stationary orbit inthe course of nextfive 
years. This will enhance the capability of the 
country to meet most of its required needs in 
rocket launching. 

[ Translation] 

Aromatic Plant, Salempur 

2682. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have with­
drawn the proposal of setting up Aromatic 
plant at Salempur in Uttar Pradesh; 

(b) if so, whether the Government 
now propose the partiCipation of private 
sector in it; 

(a) and {bl. Year 

1989-90 
1990-91 
1991-92 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a)to (d). MI 
s.J.K. Petrochemicals Limited, a private 
sector company, hold a leiter 01 Intent dated 
23rd May, 1989 for setting up an aromatic­
cum-PTA complex at Salempur, Dist!. AIi­
garh in Uttar Pradesh. Technical collabora­
tion for Ihe project has also been approved 
by the Government in March, t 992. 

Import of Pulp by Nepanagar Paper 
Mills 

2683. SHRI MAHENDRA KUMAR 
SINGH THAKUR:Wili th'e PRIME MINIS­
TER be pleased to state: 

(a) whether the consumption of the 
imported pulp is rapidly increasing in the 
production of newsprint in the Nepa Mills, 
Nepanagar; 

(bl if so, the reasons therefor; 

(c) the quantity of foreign exchange 
spent thereon during the last three years; 
and 

(d) the reasons for not using indige­
nous raw material by Nepa Mills? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): 

% of imported pulp used in the 
Production of newsprint 

12.54 
20.39 
13.26 
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The use of imported pulp had to be 
increased in orderlo il1'prove the shade and 
strength of the newsprint prod~ced by Nepa 

Ltd. by reducing the use of ground wood 
pulp.· 

(c) Year Quantity 
(MT) 

Amount· 
US $ in lakhs 

1989-90 6464 1S.1 

1990-91 15394 49.9 

1991-92 

(d) Nepa Ltd. are maximising captive 
production of Chemical and Cold Soda 
Pulps and using the same in furnish to re­
duce imported pump. 

[English) 

Production of Nuclear Power 

2684. SHRI J.CHOKKA RAO:Wili the 
PRIME MINISTER be pleased to state: 

(a) whether the target of producing of 
10,000 MW nuclear power by 2000 A.D. had 
remained a far cry due 10 resource crunch; 

(b) if so, the present production of nu­
clear power in the counlry and its percentage 
to total power generation; and 

(c) the steps taken to achieve the 1 0,000 
, MW target by the end of this century? 

THE MINISTER OF STATE IN THE 
MINISTRVOF PARLIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
OE.P"'R1'ME.N1' OF OCEAN DEVELOP­
MENT) ~SHR\ RANGARAJAN 
KUMARAMANGALAM): ta) 1'he 10,000 MW 
programme tor the turn ot the century has 
been recast to 5,700 MWa 10 match the 
availability of funds. 

9949 33.1 

(b) The ·present installed capacity of 
nuclear power stations in commercial opera­
tion is 1500 MMe. With the recent synchro­
nisation of Kakrapar-l in November, 1992 
and expected commencement of commer­
cial operation in early 1993, the installed 
capacity will reach 1720 MWe. Presently the 
share of nuclear electricity produced ac­
counts for about 2% of Ihe lolal electricity 
generated in the COllOtry. 

(c) Formobilising additional resources, 
one of the possibilities is implememation of 
new projecls.with participation of beneficiary 
State Govt. and leading Public Sector Enler­
prises. 

[ Translation) 

Profits by Public Sector Undertakings 

2685. SHRI BRAJA KISHORE TRIPA­
THY; Will the PRIME MINISTER be pleased 
to state: 

(a) the net profit of all the public sector 
undertakings of the country during 1991-92 
and the accumulated profit and loss position 
01 each undertaking during the period; 

(b) whether the Government have con­
ducted any review of pertormance of the 
Public Sector Undertakings; and 
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(cj" if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
P .K. THUNGON): (a) to (c). Information would 
be contained in the Public Enterprises Sur­
vey for the year 1991-92 which is under 
preparation and is expected to be laid in both 
the Houses of Parliament during the Budget 
Session next year. 

[ Translation] 

Expenditure on R&D by Comp:mies 

2686, PROF. SUSANTA 
CHAKRABORTY: Will the PRIME MINIS­
TER be pleased to state: 

(a) whether the Unian Government 
through a notification of Decemher 1988 had 
made it mandatory for all companies to 
publish particulars on their capital recurring 
and total expenditure of Research and 
Development and its percentage of total 
turnout from April 1.1989; 

(b) if so, the details of the companies 
which have published thoseparticulC1rs; and 

. (c) the steps taken/proposedto be taken 
by the Government against those compa­
nies which have failed to publish these par­
ticulars and have meagre investment in R&D? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) Yes, Sir. 

(b) and (c). It is mandatory for "II compa­
nies to furnish information on fleSD::lrch and 
Oevelopment expenditure failing which they 
are liable for penal action under Section 
217(5) of the Companies Act 1956. 

Public Tube Wells 

2687. DR. A.K. PATEL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is any scheme to 
install public tube-wells in the rural areas 
of the country; 

(b) if so, the details thereof; 

(c) the number of the public tube-wel1k 
installed during the Seventh Five Year Plan, 
State-wise; and 

(d) the number of the public tube-wells 
to be installed during the Eighth Five Year 
Plan, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI H.PATEL): (a) 
and (b). There is no separate scheme to 
install public type-wells in the rural areas of 
the country. However. public tube-wells are 
installed underthe Accelerated Rural Water 
Supply Programme, Minimum Needs Pro­
gramme. 55 Mini ~.Iissions. Scarcity works, 
projocts implemented with biiateraVmultilat­
erat assistance etc . 

(c) The information regarding the num­
ber of public tube-wells installed is not main­
tained at the level of the Central Govem­
ment.· 

(d) The number 01 pub\ictube-wiseto be 
insta!iod during the Eighth Five Year Plan 
will be c!Qc;d~d by tile Stute Government on 
a yoar to year basis dopending upon the 
annual aJJocation under the Accelerated Rural 
Water Supply Programme. Minimum Needs 
Programme and other schemes. 
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Projects of Ut~ar Pradesh 

2688. SHRI RAJVEER SINGH: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the details of those schemes/proj­
ects of Uttar Pradesh which are pending with 
Planning Commission for approval for the 
lastthree years; . 

(b) the time by which the pending 
schemes are likely to be approved; and 

(c) if so, the details thereof? 

THE MINISTEH OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCFS (SHRI SUKH RAM): (a) N, 
scheme. f,roject of Uttar Pradesh is pendin9 
with the Planniing Commission. 

(b) ano (c). Do not arise. 

Financial Assistance to U.P. for Pur­
cha:;e of Mobile Vans 

2690. SHRI ARJUN SINGH YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the financial assistance provided by 
the Union Government to Uttar Pradesh 
during 1991-92 for the mobile vans for sup­
plying various items under Public Distribu­
tion System to the remote areas; 

(b) the number 01 mobile vans pur­
chased by Uttar Pradesh Irom the Central 
assistance during the year 1991-92; and 

(c) the amount demanded by the Uttar 
Pradesh forthe purchase 01 mobile vans lor 
the year 1992-93? 

THE MINSTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): 
(a) and (b). No linancial assistance was 
provided to Government 01 Uttar Pradesh lor 
purchase of mobile vans lor the Public Dis­
tribution System (PDS) in 1991-92. 

(c) No proposal has so far been re­
ceived fromthe Government of Uttar Pradesh 
lor purchase 01 mobile vans under this 
scheme during the year 1992-93. 

[English) 

Export of Agricultural Products 

2691. SHRI SHARAD YADAV: Will the 
PRIME MINISTER be pleased to state: 

(a) the percentage of decline in the 
exports 01 agricultural products during the 
current year as compared to the experts 
during the corresponding period in 1991; 

(b) the decline in the committed exports 
01 agricultural products to USSR with its 
disintegration; 

(c) the overall decline in foreign ex­
change earnings as a result of decline in the 
lxports of agricultural produ<;ts; 

(d) the reasons for the decline of agricul· 
tural products in the international markets; 
and 

(e) the strategy, if any, formulated by the 
Government to step up exports of agricul­
tural products during 1 ()93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) to (d). The exports 
of agricultural products during April-OCto­
ber, 1992 are estimated to be Rs.17 43 crores 
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as against Rs. 2322 crores during the corre­
sponding period 01 the previous year. This 
reflects an increase of 18%. Exports from 
''lis sectortothe Comonwealth ollndepend­
ent States (CIS) during April:August this 
year are down Rs. 89 crores as against Rs. 
151 crores during the corresponding period 
01 the previous year. 

(e) The main elements olthe strategy to 
step up exports 01 agricultural products are:-

1. Increase in production & productivity of 
important items such as fresh fruits and 
vegetables, spices, cashewnuts, 
oilseeds, basmati rice etc. 

2. Imporoved price competitiveness; 

3. Aggressive marketing in the potential 
countries through participation in exhi­
bitions, holding of Buyer-Seller Meets 
and interaction with importers. 

4. Value addition; 

5. Quality assurance programmes. 

[ Trans/ation] 

Eradication of Unemployment amongst 
Rural Women 

2692. SHRI B. DEVARAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
take special measures for eradication 01 
unemployment amcngst the rural women in 
the country; 

(b) whether the Government propose 
to select districts lor the purpose; and 

(cl if so, the names of the districts and 

the Central assistance proposed to be given 
in this regard? 

THE MINSTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
Yes, Sir. 

(b) 1. Integrated Rural Development 
Programme which provides lor 40% benelits 
to be earmarked for women is in operation all 
over the country. Training lor providing sell­
employment activities is given under Train­
ing 01 Rural Youth lor Sell-Employment 
(TRXSEM). 

2. Under the Scheme lor Support to 
Training and Employment Programme for 
Women (STEP) and the Scheme of Setting 
up of Employment-cum·income generating 
Units for Women (NORAD) the applicant! 
implementing agency choses the area/dis­
tricts in which the projects are proposed to 
be implemented. The above two programmes 
are under the Department 01 Women and 
Child Welfare. 

3. The Development of WOrTk.n and 
Children in rural Areas (DWCRA) which is a 
special programme for income generating 
group activity of women is in operation in 286 
districts inclusive 01 45 new districts allo­
cated during the year 1992-93. Another 5 
districts will be selected in 1992-93, on re­
ceiving proposals from the State Govem­
ments. 

(c) 45 districts have been selected 
against the allocation of 50 districts under 
DWCRAduringthe year1992-93_ The names 
of the districts are given in the attached 
Statement. A sum of Rs. 201.00 lakhs has 
been released in this regard as Central 
assistance. 
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STATEMENT 
S.No. Name of District. 

Districts covered under DWCRA 1992-93 

S.No. Name of District. 
Orissa 

Meghalaya 14. Phulbani 

1. Jaintia hills 
Haryana 

Tamil Nad,') 15. Hissar 

2. ChengalPet 16. Jind 

3. Dindigull 
Andhra Pradesh 

Madhya Pradesh 17. Chittor 

4. Jabalpur 18. Nalgonda 

5. Mandla 
19. Warangal 

6. Chatarpur 
Maharashtra 

7. Balghat 
20. Ahemednagar 

Kerala 
21. Ladur' 

,8. Thiruvananlhapuram 
22. Akola 

Manipur 
23. Nagpur 

9. Senapati 
West Bengal 

Nagaland 
24. Birbhum 

10. Phek 
25. Maida 

Himachal Pradesh 
Rajasthan 

11. Una 
26. Bikaner 

12. Hamirpur 
27. Kola 

Punjab 

13. Jalandhar 
28. Rajsmand 
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• S.No. Name of District. 

Bihar 

29. Dumka 

30. East Singhbum 

Aunachal Pradesh 

31. 'West Kamang 

32. Changlong 

Jammu & Kashmir 

33. Kargil 

Mizoram 

34. Chhimtupui 

Tripura 

35. South TripLira 

Gujarat 

36. Sabarkantha 

37. Vadodra 

Karnataka 

38. Bidar 

39. Tumkar 

40. 8elgaom 

Assam 

41. Barpeta 

42. Karlmganj 
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S.No. Name of District . 

43. Dhemaji 

44. Marigaon 

A & N Islands 

45. Nicobar. 

Purchases from Indian Public Sector 
Undertakings instead of importing 

2693. SHRI MAHESH KANODIA:Wili 
the PRIME MINISTER be pleased to state: 

(a) whether the Government tiave im­
ported those items which are being manu­
factured by Public Sector Undertakings; 

(b) if so, the details thereof; and 

(c) the eHorts being made by the Gov­
ernment to purchase these items produced 
by the said undertakings instead of import­
in9\r.em? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRi SAL­
MAN KHURSHEED): (a) to (c). Under the 
new liberlised Export al"d Import Policy for 
1992-97, all items other than those covered 
by' the Negative List of imports may be 
imported freely. As such, any item not ap­
pearing in the Negative list of import and 
being manufactured by Private of Public 
Sector Undertakings, could be imported 
freely. 

Non-use of Nuclear Weapons 
2694. SHRI JAGAT VIR SINGH 

ORONA: Wi!1 the PRIME MINISTER be 
pleased 10 slale: 
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(a) the stand taken by the Indian Dele­
gation in regard to non-use of nuclear 
weapons during the recent Session of the 
United Nations General Assembly; 

(b) whether discriminatory nature ofthe 
nuclear non-proliferation trealy was also 
discussed during the Session; and 

(c) if so, the outcome of the discussion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) At the 47th Ses­
sion of the U.N. General Assembly, India 
tabled a resolution ·Convention of the Prohi­
bition of the Use of Nuclear Weapons·. This 
resolution calls for negotiations, as a matter 
of priority, in orderto reach agreement on an 
international treaty that would prohibit the 
use or threat of use of nuclear weapons 
under any circumstances. The resolution 
was adopted in the First Committee by 97 
votes; 21 countries opoosed the resolution 
while 19 countries abstained on it. 

(b) and (c). India's representative made 
a statement reiterating our opposition to the 
discriminatory characterislics.ofthe Nuclear 
Non-Proliferation Trealyinthe First Commit­
tee during the discussion on this item. In the 
vole on the resolution relating to the NPT, 
India abstrained in keeping with its prin­
cipled position. 

AssistaACe Under:HUf·Ar_ Develop­
mentProgramme· . 

2695.SHRIMATIS:.JMfTRAMAHAJAN: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEM'::NTATION be pleased 
to state: 

(a) whether Planning Commission un­
der the Hill Ana DeveJopment Programme 
provides special Central Assistance to some 
States namely Uttar Pradesh, Assam, West 
Bengal, Tamil Nadu and Westem Ghats; 

(b) whether Madhya Pradesh Govern­
ment has also requested the Planning 
Commission for inclusion of its certain area 
in the Hill Area Development Programme; 
and 

(cl if so, Ihe decision takes thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATIONANDMINIIS­
TER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Yes, Sir. 

(c) It has been decided that on account 
of prevailing resource constraints Hill Area 
Development Programme may not be ex­
tended to any new Hill Area. 

Survey of Villages through Statellite 

2696. SHRI SHASHI PRAKASH: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
launch a country-wide survey of vII ages 
through satelfrtes to study economic condi­
tion of villages in order to devise a suitable 
action plan for eradication of poverty; 

(b) if so, whether appropriate software 
programmes have been developed for this 
purpose; 

(c) il so, the details thereof; and 

(d) the areas selected for this survey? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT) (SHRI RANGARAJAN 
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KUMARAMANGALAM): (a) Yes, Sir. 

(b) and (c). Department of Space (DOS) 
has been carrying out mapping of waste­
lands, ground water potential zones, surface 
water bodies, lanC:-u~ellandcover, forest 
cover, marine fisheries potential, crop acre­
age assessment, crop yield modeling, urban 
sprawl and floods in cooperation with vari­
ous Central and State Government Depart­
ments. DOS had initialed remote sensing 
based integrated land and water resources 
management studies Ie rcombating drought 
in 21 selected district representing diverse 
terrain, agro-climatic zones and social and 
cultural practices falling in 13 States. The 
major objective 01 the study was to generate 
local specific actio'l plans by integrating 
thematic maps such as land·use,landcover, 
wasteland, forest cover types, surface wa­
ter, drainage, ground water potential zones, 
land forms, geology and soils derived from 
satellite data alongwith meterological data 
and socio-economic information. In pursu-

S.No. State 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Asscm 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jaml1u & Kashmir 

10. Kamataka 

anca of these studies, action plans have 
been generated for selected watersheds in 
six districts. 

Based on the encouraging results 
achieved from the above efforts, Planning 
Commission, Government of India, has ex­
tended the scope of the Project to cover 149 
districts for generation of action plans through 
remote sensing based integrated study 
towards sustainable development of natural 
resources at village/block level. The Project 
is being carried out in close cooperation with 
all concerned Central/State Government 
agencies, Research Institutions, Agricultural 
Universities, etc. All necessary computer 
software programmes are already available 
for executing this programme. 

(d) The State-wise details of the 149 
selected districts taken up for Integrated 
Studies for Development at Micro·level is 
given below: 

No. of Districts 

09 

01 

02 

07 

01 

10 

07 

05 

04 

12 
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S.No. State 

11. Kerala 

12. Madhya Pradesh 

13. ""aharashtra 

14. Mani~ur 

15. Meghalaya 

16. Mizora.m 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21- Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25, West Bengal 

Total Number of Districts 

[English} 

Enriched Uranium 

2697. SHRI CHITTA BASU: 
SHRI P.M. SAYEED: 
SHRI GURUOAS KAMAT: 
SHRI SIMON MARANOI: 

Will the PRIME MINISTER be pleased 
to state: 

No. of Districts 

03 

10 

14 

01 

01 

01 

01 

07 

01 

19 

01 

10 

01 

18 

03 

149 

(a) whether India have already devel­
oped its own technology to make enriched 
uranium; 

(b) if so, whether this technology Is 
used lor running olthe Tarapur Atomic Power 
Station; 

(c) whether preliminary steps have since 
been taken in that direction; 
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(d) if so, the details thereof; and 

(el if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF EL.ECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (al Yes, Sir. 

(b) No, Sir, not at present. 

(c) Yes, Sir. 

(d) and (e). The developmental study 
relating to production of enriched uranium 
for Tarapur fuel is in progress. 

[ Translation] 

Appointment of Judges 

2698. SHRI CHANDRESH PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) the sanctioned strength 01 judges in 
Supreme Court and High Courts and the 
number of posts lying vacant as on date; and 

(b) the criteria for appointment of 
judges in High Courts and Supreme 
Court? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-

,PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) As on 1.12.92, the sanctioned strength of 
the Supreme Court of 'ndia was 26 judges, 
23 judges were in Position,leaving 3 vacan­
cies to be filled up. P.s regards High Courts, 
the sanctioned strength was 512 Perma­
nenUAdditional Judges, 443 PermanenV 
Additional Judges v,era in position,leaving 
69 vacancies 01 Permanent/Additional 
Judges to be filled up. 

(b) Appointment of Judges in the High 
Courts and the Supreme Court are made in 
terms of Articles 217 and 124 of the Consti­
tution of India respectively. No other criteria 
has been prescribed in this regard. 

[English] 

Granite Promotion Council and Report 
of Export Promotion Councils 

2699.SHRI S.B. THORAT; Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government had set 
up a Committee to consider the problems 
cif the Granite industry particularly relating 
to leasing system; 

(b) if so, the details of action taken on 
the recommendations of this Committee; 

(c) whether the Government propose 
to consider setting up of a Granite Promo­
tion Councit in view 01 its huge potential of 
exports; 

(d) if so, the details thereof; 

(e) whether the Indian Institute of Man­
agement, Ahmedabad has submitted its 
report on revitplising various Export Promo­
tion Councils; and 

(f) if so, the main recommendations of 
report and action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) Yes. Sir. 

(b) The recommendation olthe Extreme 
Focus Committee on Polished & Processl;ld 
Granite relating to the leasing policy has 
been taken up with the respective granite 
producing States requesting them to follow 
the uniform leasing policy recommended by 
the Committee. 
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(c) and (d). No proposal for setting up of 
a Granite Promoticn Council is presently 
under consideration. 

(e) Yes, Sir. 

(f) A Statement is attached. 

STATEMENT 

The main recommenc'ations of the report 
of Indian Institute of Management, Ahme­

dabad (liMA) Study Team on Export 
Promotion Councils are given below:-

(i) EPCs should ccrtinue to play the liai­
son, informaticn "nd quasi-regulatory 
roles w~h greater enthusiasm and at­
tention; 

(ii) EPCs should develop strong. prelera­
blycomputerised information basis with 
regard to the products and marnets 
and also update their professional 
capabilities for effective international 
marneting and promotion; 

(iii) EPCs should be seen as professional 
bodies and forthis purpose executives 
with professional background in inter­
national marneting and commodity 
knowledge etc. should be brought in. 

(IV) Facilities for promotional infrastructure 
such as showr;)oms for displays, 
seminar rooms etc. need to be im­
proved substantially; 

(v) Government should move away from 
the process-oriented control to a sys­
tem of control which is result oriented. 
Government should approve EPCs' 
annual plans and budget and monitor 
and evaluate their performance every 
quarter; 

(vi) A uniform rate of grant of 60'0/0 be 101-
lowed for all noo-4-:ode and code acHvi-

ties with the exception of non-SSldele­
gations and sales teams for which the 
current level of 30'0/0 may contlnue_ For 
new thrust activities such as comput­
erised information base, setting up of 
showrooms/display centres in India 
etc.; 100'0/0 grant may be allowed. 

(vii) As regards foreign offices olthe EPCs, 
the team felt that it would be desirable 
to have some kind 01 common or joint 
offices where infrastructure facilities 
could be shared. A grant of 75'0/0 forthe 
first three years and 60'0/0 thereafter 
may be given for the foreign offices. 

After taking inte consideration the rec­
ommendations of the Siudy team and also 
the suggestions received from the various 
Export Promotion Councils etc., the role and 
functions of EPC have been re-defined and 
achapteron Export Promotion Councils has 
been incorporated in the Export & Import 
Policy (April 1992 - March 1997). 

Funds for Development Activities 

2700. SHRI AMAR ROYPRADHAN: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the States those have not utilised the 
allocated funds for development activities 
fully during the last three years. 

(b) whether any monitoring in this re­
gard has been carried out in these States; 
and 

(c) if so, the details thereof and the 
action taken by the Government? 

THE MINISTER OF STATE OF THE 
MINISTRY' OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
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SOURCES(SHRISUKHRAM): (a) to (c). A the Planning Commission is done by the 
statement showing approved Plan outlay concerned subject Division and the Slate 
and expenditure for all the States for 1989- Plan Division. 
90 and 1990-91 is enclosed. The Tqble also 
includes the approved outlays and revised 
outlays for 1991-92 agreed to by the Plan­
ning Commission. Actual expenditure for 
1991-92 is not yet available. 

Monitoring of progress of State Plans in 

The States performance in the utilisa­
tion of funds allocated under different sec­
tors Is taken into consideration while releas-
ing Central Plan assistance. 
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Polley Package for I.eather Industry 

2701. SHRI RAMCHANDRA GHAN­
GARE : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government have 
set up a CommHtee to recommend a new 
policy package to atlract larger investment in 
the leather industry; 

(b) if so, the composition and terms of 
reference of the said Commitlee; 

(c) whether the Government also pro­
pose to atlract foreign capital in the leather 
industry; and 

Cd) the precautions taken to save the 
indigenous manufacturers as a result 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT (SHRI­
MATI KRISHNA SAHI): (a) The Government 
of India in the Ministry of Industry have 
constituted a CommHtee to make recom­
mendations on measures to strengthen the 
leather industry in the country. 

(b) A Statement is attached. 

(c) and (d). The Report of the Commit­
tee is awaited. 
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Export of Coccnuts 

2702. SHRI K.H. MUNIYAPPA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have made 
any efforts to explore the possibilities of 
exporting tender coconuts; 

(b) iI'So, the detail ... thereof; and 

(ctif not, the reasons therefo!'? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) to (c). Under Exim 
Policy 1992-97, coconut has been put in the 
negative list of exports. Further, since coco­
nut oil is in short supply for domeslic use, no 
special efforts have been made to explore 
the possibility of exports of tender coconuts. 

Infra structural Assets 

2703. SHRI R. SUR ENDER REDDY: 
Will the Minister of PLANNING AND PRO-
3RAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the Planning Commission 
has cleared scheme for creating infrastruc­
tural assets worth Rs. 1729 crores for the 
Ministry of AgricultL re for the 8th Five Year 
Plan; and 

(b) if so, the details of the schemes and 
the lunds earmarked lor the current year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIOl"AL ENERGY 
SOURCES (SHRISUKH RAM): (a) and (b). 
The "I arming Commission has agreed to a 
total Eighth Plan outlay of Rs. 7400 crores 
fo!the Union Department of Agriculture and 

Cooperation, of Rs. 1300croresforthe Union 
Department 01 Agricultural Research and 
Education, and of Rs. 1300 era res for the 
Union Department of Animal Husbandry and 
Dairy Development. Under these agreed 
outlays, there are several schemes which 
seek to assist farmers to build up their 
infrastructural assets to facilitate agricultural 
production. During the current year an addi­
tional sum 01 Rs. 500 crores is to be provided 
to the States for implementing schemes for 
small and marginal farmers and Rs. 200 
crores has been released as lirst instalment. 

Water Supply Scheme In District 
Nalgonda 

2704. SHRI DHARMA BHIKSHAM: Will 
the PRIME MINISTER be pleased to slale: 

(a) whether Netherland's assistance is 
being provided to the Government of Andhra 
Pradesh to implement watersupply schemes 
in Nalgonda district of Andhra Pradesh; and 

(b) il so, the details thereof and the 
villagers likely to be covered under the 
schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI H.PATEL): (a) 
and (b). At present no assistance is being 
provided by the Netherlands Government 
lor rural water supply schemes in Nalgonda 
in Andhra Pradesh. The original Project 
knawn as AP III far Nalganda district esti· 
mated to cost Rs. 125.00 crores was envis­
aged to be implemer,ted in two phases cov­
ering 226 villages and 337 habitations. 
However, based on the discussions with the 
various authorities, it is now envisaged to 
implement Phase I with some modifications. 
The final Project report is awaited from the 

State Government. 
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Import of Cereal by Nepal 

2705. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment of Nepal 
has decided to buy cereal and rice from 
India; 

(b) if so, the details thereof; 

(c) whether India has received any order 
from Nepal for cereal and rice; and 

(d) if so, the quantity of order together 
with the price and the titTle bywhichthe order 
is likely to be honoured? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b). A request 
has been received from his Majesty's Gov­
ernmentof Nepalforsupply 01 20,000 MTsof 

, wheat and 30,000 MTs of rice. 

(c) No, Sir. 

(d) Does not arise. 

l Translation] 

Poverty Eradication Programme 

2706. SHRI ANAND AHIRWAR: Will 
the PRME MINISTER be pleased to state: 

(a)thenutnberofpersonsbroughtabove 
the poverty line under poverty eradication 
programme during the last three years; 

(b) whether Gov.emment conduct any 
survey in this regard; and 

(c) if so, the details of surveys con­
ducted during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI H.PATEL): (a) 
to (c). The poverty alleviation programmes 
currently being implemented are (i) Inte­
grated Rural Development Programme and 
(ii) Jawah'ar Rozgar Yojana The former is a 
self-employment programme which alms at 
giving self-employment opportunities to the 
people belo.w poverty line through the instru­
ment of Government subsidy and bankcredt. 
Jawahar Rozgar Yojana is a wage employ­
ment programme which aims at providing 
wage employment to the targeted popula­
tion below the poverty line. Both these pro­
grammes help the identified rural poor fami­
lies to cross the poverty line. The programmes 
are evaluated regularly from time to time. 
Three rounds of evaluation survey of IRDP 
had been carried out during 0C10ber,1985 to 
September 1986 ; January, 1987 to Decem­
ber, 1987 and January, 1989 to December, 
1989 respectvely. Currently both the pro­
grammes are being evaluated. 

As per the concurrent evaluation car­
ried out during 1989 of IRDP, it was seen that 
the old beneficiaries had crossed the pov­
erty line of Rs. 3,500/- in 81 % cases and 
revised poverty line of Rs. 6,400/- in 28% 
cases at the national level. 

[English) 

Facilities for Development of Comput­
ers 

2707. SHRI BAPU HARI CHAURE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Govemment are taking 
steps to create necessary facilities in the 
country for the indigenuous development 
and production of large computers; 

(b) If sO,the salient features 01 the plan:-

(c) whether the Government bave any 
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plan to Import technology for development 
and production of large computers; if so, the 
details thereot; and 

(d) whether the Government propose to 
encourage existing computer manufactur­
ers in the country to develop the ptoduction 
of large computers and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVelOP­
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). The 
Govemment have set up necessary infra­
structure and facilities for the indigenous 
development and production of large com­
puters at Mainframe Computer-Unit of Elec­
tronics Corporaton of India ltd. (ECIL), 
Hyderabad, apublicsectorundertaking under 
the Government of India. The unit had im­
ported technology from Mis Control Data 
Corporation, USA and is producing Main­
frame Computer Systems Model 930 and 
932. Also, Companies in the private sector, 
namely, Tata Elxl (India) ltd., Bangalore, 
PSI Data Systems, Bangalore, HCL-Hewlelt 
Packard ltd., NOida,lnternational Computer 
Indian Manufacturers Ltd. (ICIM), Pune have 
a facility to produce large computersystems. 

In addition, the G:lVernment is under­
taking research and 'development for the 
indigenous development of computer tech­
nology at Centre for Development of Ad­
vanced Computing (C-DAC), Pune Elec­
tronics Research & Development Centre 
(ER&DC), Thiruvananthapuram and Centre 
for Development of Telematics (C-DOT), 
Delhi. These centres are basicplly engaged 
in the research & development for indigenu­
ous development and upgrading the com­
piiio;" !!lChnology in the area of parallel 
computing, image pioc~~slng and ~oftware 

development. 

(c) At present, the Government have no 
plans to import technology for development 
and production of large cOf1lluters. 

(d) Under the present liberalisation 01 
the Industrial Policy, the manufacturing of 
computers is delicenced. Any existing com­
puter manufacturer in the country can take 
up the development and production of large 
computer systems In the country. 

Provident Fund Rules 

2708. SHRI RAM NAIK: Will the PRME 
MINISTER be pleased to state: 

(a) whether the rationalisation of Provi­
:lent Fund Rules is under consideration oj 
the Government; 

(b) if so, since when; and 

(c) the time frame fixed to complete the 
study and issue final orders in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES ANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) to (c). There is no 
proposal for rationalisation of the General 
Provident Fund ( Central Services) Rules 
under consideration of the Government. 

. However, a study on General Provident Fund 
(C.entral SeNices) is in progr.ess and Is 
scheduled for completion by the end of the 
current financial year. The issue of orders is 
subject to the acceptance 01 the recommen­
dations that may be made in the study. 

Liquidation of Incomplete Public Sect{)r 
Undertakings 

2709.SHRIMOHANRAWALE:Willthe 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have 
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started the liquidation of incomplete Public 
Sector Undertakings Projec's as reported in 
the "Indian Express' dated October 14, 1992; 

(b) if so, the facts thereof; 

(c) the details of such undertaking 
projects; and 

(d) the decision taken/proposed to be 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY ANI) DEPART­
MENT O'F PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) No policy decision has 
been taken by the Government to liquidate 
the incomplete projects in the Central PSEs. 

(b) to (d). Do"not arise. 

[ Translation] 

Demand of Processed Foods in Foreign 
Countries 

2710. SHRI GOVINDRAO NIKAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the demand for processed 
loods has been increasing in loreign coun­
tries; and 

(b) if so, the ste;>s taken by the Govern­
ment to meet this demand; and to boost the 
exports? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHUASHEED): (a) and (b). The steps 
taken by Govemmem to meet the growing 
~emand of processed foods Include product 
promotion.qualty upgradatlon. in¥ovement 
in packaging. development of Infrastructure, 
simplification otprocedures. participation in 
international trade fairs and. buyer seller 
rneelSeIG. 

Sick Public Sector Undertakings 

2711. SHRI AJOY MUKHOPADHYAY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some more public sector 
units have been added to the list of sick 
public sector undertakings; 

(b) if so, the details thereof along with 
the details 01 sick units as on date; 

(c) the. estimated number 01 workers 
affected with the adding up of the new sick 
units in the list 01 already Identified public 
sector sick unts; 

(d) whether any revival schel11es lor 
these undertakings are being lormulated; 

(e) if so, the details thereol; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) and (b). ~o, Sir. As on 
March 1991, upto which period only informa­
tion is available, there were 54 enterprises 
which were sick under SICA definition, and 
are referable to BIFR. There were 13 more 
enterprises which were sick, but not refer­
able to BIF~. List of these er..erprises are 
given in the Statement attached. 

(c) Does not arise. 

(d) to (f). Sick Public Sector Undertak­
Ings referable to Board lor Industrial and 
Financial Reconstruction (BIFA) are required 
to submit ther revival plans. If an~. to BIFA for 
lraming suHable package tor IhBlr future 
course of action. The concerned administra­
tive MinistrylOepartmantll'lllrallo .nhersub­
moto or Dn the reference 'rom the :Publlc 
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Sector Undertaking examine their revival 
plans. So far 33 sick public sector units have 
been referred to BIFA. 

STATEMENT 

List of Sick Industrial Enterprises in 
Central Public Sector 

51. No. NalTl6 of PSE 

1. Southern Pesticides Ltd. 

2. North Eastern Regional 
Agricultural Mktg. Corpn. 

3. Bharat Refractories Ltd. 

4. Heavy Engineering Corpn. 
Ltd. 

5. NTC (Gujarat) Ltd. 

6. Indian Drugs & Pharmaceuti­
cals Ltd. 

7. Bharat Gold Mines ltd. 

8. Vignyan Industries Ltd. 

~. Mandya National Paper Mills 
Ltd. 

10. NTC (APKKM) LtCl. 

11. Cochin Shipyard ltd. 

12. NTC (M.P) ltd. 

13. Maharashtra Antibiotics Ltd. 

14. Richardson & Cruddas (1972) 
Ltd. 

1;: National Bicycle Corpn. LId. 

16. NTC (Maharashlra North) 
ltd. 

51. No. NalTl6 of PSI: 

17. NTC (South Maharashtra) 
LId. 

18. Nagaland Pulp & Paper Mills 
Ltd. 

19. Orissa Drugs & Chemicals 
Ltd. 

20. Triveni Structurals Ltd. 

21. Bharat Pumps & Compres­
sors Ltd. 

22. Scooters India Ltd. 

23. Tannery & Footwear Corpn. 
ltd. 

24. British India Corpn. Ltd. 

25. Cawnpore Textile Ltd. 

26. Elgin Mills Ltd. 

27. NTC (U.P.) ltd. 

28. U.P.Drugs & Pharmaceuticals 
Ltd. 

29. Indian Iron & Steel Co. Ltd. 

30. Bengal Chemicals & Pharma­
ceuticals ltd. 

31. Smith Stanistreet & Pharma­
ceuticals LId. 

32. Bharat Process & Mechanical 
Engineers LId. 

33. Braithwaite & Co. Ltd. 

34. Mining & Allied Machinery 
Corpn.Ud. 
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51. No. NameofPSE 51. No. NameofPSE 

35. Weighbird India Ltd. System Ltd. 

36. Bharat Brakes & Valves Ltd. LIST OF NON-INDUSTRIAL SICK 
PSEs. 

37. Biecco Lawrie ltd. 
1. Bharat leather Corporation 

38. Cycle Corpn. of India ltd. ltd. 

39. Hooghly Dock & Port Engi- 2. Electronics Trade & Technol-
neers ltd. ogy Development Ltd. 

40. Bharat Ophthalmic Glass ltd. 3. Hindustan Prefab Ltd. 

4'_ National Jute Manufacturers 4. Natiorial Projects Construc-
Corpn. Ltd. tion Corpn. ltd. 

42. Rehabilitation Industries Ltd. 5. Hotel Corporation of India 
Ltd. 

43. Birds, Jute & Exports Corpn. 
6. Artificial limbs Manufacturing 

44. Tyre Corp'!. of India Ltd. Corpn. 

45. National Instruments ltd. 7. North-Eastern Handicrafts & 
Handlooms Dev. Corpn. 

46. NTC ( West Bengal) Ltd. 
8. Hindustan Steel Works 

47. Central Inland Water Trans- Construction ltd. 
port Corpn. 

9. Indian Road Construction 
48. Bengal Immunity Ltd. Corpn. Ltd. 

49. Fertilizer Corpn. of India Ltd. 10. Engineering Projects (India) 
ltd. 

50. Hindustan Fertilizer Corpn. 

51. Hindustap Shipyard Ltd. 11. Delhi Transport Corporation. 

52. Central Electronics Ltd. 
12. Projects & Development India 

53. National Seeds Corpn. Ltd. Ltd. 

54. Intelligl~ntCommunicatjons 13. VaVUdoot. 
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Allocation for District Industries 
Centre. 

2712. SHRIGEORGE FERNANDES:WiII 
the PRIME MINISTER be pleased to state: 

(a) the annual subsidy/allocation made 
by the Govemment towards the running of 
the District Industries Centres In the country; 

(b) when this amount was fixed; 

(e) whether the Government have re­
ceived representations from the heads oltha 
District Industries Centres or from the State 
Governments to increase the allocation; and 

Non-recurring Grant 

Recurring Grant 

Promotional Schemes 

Loans 

(b) The amount of assistance was fixed 
originally in 1978-79 at the time of inception 
of DlC Programme and subsequently re­
vised in 1979-80, 1983-84 and 1985-86. 
Central Governmer:t shares 50% of the 
recurring expenditure towards each DIC 
subject to a ceiling of Rs. 4 lakhs. 

(c) Yes, Sir. 

(d) It was not agreed to due to financial 
constraints. 

Production by Scooters India Limited 

2714.SHRIV.SREENIVASAPRASAD: 

(d) If so, the reaction of the Govemment 
there!o? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRICULTURE AND RURAL INDUS­
TRIES) ( PROF. P.J.KURIEN): (a) The 
Central assistance provided under DIC 
Programme. annually by Cer.tral Govern­
ment consists 01 allocation for meeting non­
recurring grant (one time), recurring grant, 
promotional schemes and loan. For 1992-
93, the amour.t released under various heads 
is as follows: 

Rs. in Lakhs 

Nil 

1690.96 

136.20 

50.00 

18n.16 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have al­
lowed the Scooters India Limited to diversify . 
its production activities; 

(b) if not. the reasons therefor; 

(c) whetherthere is any plan to Improve 
the performance of the company; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
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OF HEAVY INDUSTRY AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) to Cd). Scooters India 
Limited (SIL) was referred to Board for In­
dustrial and Financial Reconstruction (BIFR) 
on 18th May, 1992. As per the directions of 
BIFR, a consultant has been engaged to 
prepare a revival plan for the Company for 
submission to the operating agency through 
BIFR. 

Export Programme of MMTC 

2715. SHRI SUBASH CNANDRA 
NAYAK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Minerals and Metals 
Trading Corporation (MMTC) has a proposal 
to diversify its export programme; 

(b) if so, wheth':lr it has a proposal to 
diversify into agro products; and 

(c) if so, the details thereof? 

n-iE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) Yes, Sir. 

(b) and (c). MMTC has already been 
exporting agro products and has decided to 
enter into export of Oi; Cakes, Soya Meal, 
Processe.d Foods, Rice Floriculture, etc. 

Financial Assistance to Orissa 

2716. KUMARI FRIDA TOPNO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Orissa Government had 
requested to provide fir.ancial assistance to 
buy some vans in order to enlarge the public 
distribution under the Mobile Van Scheme; 

(b) If SO, the steps taken to provide 
Central assistance to Orissa Govemment 
lorlhe above purpose; 

(c) the amount received by the State 
Government under that scheme; and 

(d)the details there of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTiON (SHRI KAMALUDDINAHMED): (a) 
-Yes, Sir: 

(b) and (c). The Central Govemment 
has sanctioned Rs. 60 lakhs to the Govern­
ment of Orissa for purchasing 15 vans under 
the plan scheme of financial assistance to 
States! UTs for the year 1992-93. 

(d) The financial assistance consists of 
50% grant and 50% loan forthe purchase of 
vans, subject to a ceiling of Rs. 4 lakhs per 
van. The vans are to be deployed either as 
mobile Fair Price Shops (EPSs) or for the 
purpose of effecting door step delivery of 
commodities to EPSs in areas of the State 
identified under the Revamped Public Distri­
bution System. 

Export of Tea 

2717. SHRIMATI VASUNDHARA 
RAJE:WillthePRIMEMINISTERbepleased 
to state: 

(a) whether the export of tea is on the 
decline; 

(b) if so, the details thereof; 

(c) the steps taken to increase the ex­
port of tea; 

(d) the prospects of the export of tea 
during the Eighth Five Year Plan; and 

(e) the details thereof? 

THE DEPUTY MINISTt=" IN THE 
MINISTRY OF COMMERCE (SHRI SAt-
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MAN KHURSHEED): (a) and (b). Exports of 
tea from India during April 1992 to October, 
1992 are estimated at 85.49 M.Kgs. valued 
atRs.471.60 croresascomparedto 121.44 
M.Kgs. valued at Rs. 674.84 crores during 
corresponding period of last year indicating 
a decline of 35.95 M. Kgs. in terms of quantity 
and Rs. 203.24 crores in terms of value. 

(c) Government have already initiated 
remedial steps and trade protocoals have 
been signed with Russia and Uzbekistan. 
Steps are also being taken to encourage 
diversification of India's export to·other coun­
tries such as West Europe, WANA region 
and North America. Industry delegation have 
been sponsored to secure markets in other 
regions. 

(d) and (e). Tea being an agro-based 
commOdity, its production is subject to agro 
climatic conditions. I: is:herefore, difficult to 
assess the prospects of export during the 8th 
Five Year Plan. However,the Tea Board has 
set an export target of 243 M.Kgs. for the 
terminal year of the current five year plan. 

Production by Hlndustan Lever Limited 

2718. SHRI KALKA DAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Hindustan Lever lim­
ited has claimed lowering the cost of its 
products by substituting chemical ingredi­
ents without affecting their quality; 

(b) if so, whl'lther such benefits have 
also been passed on to the consumers; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) to (c); No report 
claiming reduction in' cost of production of 
various products manufactured by MIs Hin-

dustan Lever Limited has been received in 
this ~ 1inistry from the company. Soaps, de­
tergents and toiletries, some of the products 
manufactured by MIs Hindustan Lever Ltd., 
are formulation products and units manufac­
turing these items are not required to dis­
close details of ingredients etc. of these 
products. 

Trade with Ghana 

2719. DR. KRUPASINDHU BHOI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether any Indo-Ghana trade 
agreement has been signed; and 

(b) if so, the details thereof along with 
the areas identified to establish joint ven­
tures between the two countries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) Yes, Sir. 

(b) The.lndo-Ghana Trade Agreement 
envisages reciprocal grantof the 

(i) most-favoured· nation treatment 
to goods of the two countries. 

. (ii) exemption from import duty and 
other charges levied in each other's 
territory; 

(iii) exemption from custom duty 
goods meant for exhibitions and 
fairs; and 

(iv) rnost-favoured·nation treatment 
to each other's marchant vessels in 
all matters retating to navigation, 
access toand use of the ports and 
harbour facilities. 

The Trade Agreement provides for the 
instrument of Joint Committee meeting for 
periodic reviewing of the implementation of 
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the provisions 01 the Trade Agreement and 
01 the bilateral trade relations betwe'3n the 
two countries. 

The Trade Agreement also Identifies 
certain items which could be exported from 
Ghana to India and from India to Ghana. 
Details of the items may be seen in the 
Statements 'A' and 'B' respectively. 

The Trade Agreement do not identify 
any areas for establishing of joint ventures 
between the two countries. 

STATEMENT· 'A' 

Goods for Export from the RepOblic of 
Ghana to India 

Cocoa Beans 

Cocoa Products 

Sawn Timber 

Railway Sleepers 

Timber Products 

Knocked·down Furniture 

Coffee 

Pineapples (fresh and canned) 

Gold 

Diamonds 

Miscellaneous 

STATEMENT·'B' 

Goods for Export from India to Ghana 

Tea 

Spices including pepper and carda· 

mom 

Oil cakes 

Tobacco (unmanufactured/manufac· 
tured) 

Rice 

Marine Products 

Cotton piece goods, Handloom and 
millmade 

Silk/Art silk fabrics 

Woollen fabrics 

Raw jute/Jute manufactures· 

Agricultural Machinery and Equipment 

Industrial plant and Machinery 

Transport Vehicles (Passenger & cargo) 
and their parts and accessories 

Iron and Steel items, including struc· 
tural, bars, pipes and tubes. 

Industrial Castings, Forgings & fastners 

Diesel engines, Compressors, and their 
parts 

Electrical accessories and appliances 

Miscellaneous Manufactured Articles 
(Scientific and Surgical instruments, Oil lamps 
and Stoves, Abrasives and Grinding Wheels, 
Ball and Roller Bearings etc.) 

Chemicals and allied products 

Electronic items 

Feature Films, Including Il1011 docu· 
mentaryfilms 
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Finished leather. 

Export of Spices 

2720. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether export 01 Indian spices has 
declined during the last few years; 

(b) if so, the details and the reasons 
therefor; and 

(c) the steps taken by the Government 
to boost the export of spices? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) No, Sir. 

(b) Does not arise. 

(c) Steps taken by Spices Board to 
boost the export of spices Include sending 
delegations abroad, arranging buyer-seller 
meets, participating in important international 
fairs & exhibitions, prompting export of spices 
in value added forns such as spice oils & 
oleoresins, consumer packed spices, up­
grading the qual~y of Indian spices, Brand 
Promotion, Logo Promotion and other regu­
, jar publicity l'I'IElasures. 

Technology Parks 

2721. SHRI PAWAN KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
organise mobile shows and exhibits for other 
places to educate the youth about the latest 
advancements made in the setting up of 
technology parks; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT ) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). No, Sir. 
The Government is only organising meet­
ings with entrepreneurs to explain the salient 
leatures 01 the Electronics Hardware Tech­
nology Park (EHTP) Scheme notilied by the 
Government 01 India, Ministry 01 Commerce 
vide theirNotilication No. 42(N.8)/92-97 dated 
the 14th September, 1992. 

Cadre Strength of Central Secretariat 
Service 

2722. SHRI SYED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to state: 

(a) The cadre strength of the Central 
Secretariat Service grade-wise as on March 
31,1992; 

Cb) the total number of cadre posts of 
Assistants, Section Officers, Under Secre­
taries and Deputy Secretaries as on March 
31,1992; 

(cl the basis lor fixation 01 the cadre 
strength at the two higher levels; and 

Cd) whether the cadre srtrength is fixed 
as a proportion of the total number of sanc­
tioned posts of Under Secretaries and Dep­
uty Secretaries and/or Assistants and Sec­
tion Officers in the Central Secretariat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL,PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). In the 
Central Secretariat Service (CSS), the Sec­
tion Olficers' Grade and the Assistants'Grade 
are decentralised grades controlled by dif-
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lerent cadre controlling authorities who have 
reported the cadre strengh of Section Offi­
cers and Assistants on 31.3.92 as 2155 and 
4817 respectively and the total number of 
cadre posts of Assistants and Section Offi­
cers as 6897. 

As on 31.3.92, posts held by officers of 
CSS at the level of U'1der Secretary and 
Deputy Secretary were 528 and 173 respec­
tively. No specific post of UnderSecretary or 
Deputy Secretary is earmarked forthe CSS. 

(cl and (d). The appointment of eligible 
CSS officers to t~es9 p:)sts is made on the 
basis of certain specified guidelines along 
with officers of the All India Services and 
Central Services. 

[ Translation] 

Supply of Cement to North East States 

2723. SHRI RAJNATH SONKAR SHAS­
TRI: Will the PRIME MINISTER be pleased 
10 slate: 

(a) whether the supply of cemenl in the 
North-Eastern States is less than its de­
mands; 

(b) if so, the reasons therefor; 

(c) whether the Government are formu­
lating a new scheme to supply cement in the 
North-Eastern States and various other parts 
of the country where the demand is high; 

(d) whether some newcementfactories 
are likely to be set upto meet the shortage of 
cement and if so, their locations thereof; and 

(e) the steps proposed to reduce the 
prices of cement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

OF INDUSTRIAL DEVELOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) No, Sir. 

(bl Does not arise. 

(c) A pilot project for bulk movement of 
. cement is being implemented at Kalamboli 
near Bombay. Setting up of such schemes 
for transportation of cement in bulk (loose 
cordition) to metropolitan cities where 
demand is high will increase the availability 
of wagons for movement of cement to other 
parts 01 the country. 

(d) The Bokajan cement unit 01 the 
Cement Corporation of India is proposing to 
expand its capacity by 2 lakh tonnes per 
annum with split grinding units in Tripura, 
Mizoram and Arunachal Pradesh. Two In­
dustrial Entrepreneurial Memoranda have 
been filed by private parties to set up mini 
cement plants at Umrangsu, District North 
_Cachar Hills of Assam. 

(e) There is no price control on cement. 
Government strategy to contain cement 
prices is to maximise production and mini­
mise regional imbalances in its availability. 
Forthis purpose,infrastruct ural support such 
as supply of wagon for. movement of coal 
and cement is provided. 

Representation of the People Act 

2724. SHRI BARE LAL JATAV:'Wili 
the PRIME MINISTER be pleased to state: 

(a) whether the Election Commission 
. has asked the Government to amend the 

Representation of the Peo(:lLe Act; 

(b) if so, the details thereof; and 

(cl the reasons for delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
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PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) and (b). Yes, Sir. Certain proposillS on 
Electoral Reforms received from the Elec­
tion Commission require amendment to 
Representation of the People Act, 1950 and 
1951. The main proposals are given in the 
Statement. 

(c) These proposals alongwith other 
proposals are being considered by the 
Government as part of comprehensive Elec­
toral Reforms. These are proposed to be 
discussed with leaders of political parties in 
Parliament before finalising necessary leg­
Islation. 

STATEMENT 

The main recommendations made by 
th9 EJection Commission regarding Elec· 
toral Reforms which require amendments 
to Representation of the People Acts 

1. The unauthorised possession of ballot 
boxes or electronic voting machine, and 
unauthorised ~rintjng of ballot papers 
should be made cognisable offence. 

2. Increase in t,",e amount of security 
deposit should be for all candidates. 

3. There should be a minimum of to pro· 
posers for every candidate drawn from 
different polling areas. 

4. No candidate sh:luld be allowed to 
contest from more than one constitu­
ency. 

5. The campaign period should be reduced 
from 20 days to 14 days to bring down 
the election expenses and the adminiS­
trative cost on the maintenance of law 
and order. 

6. The Election Commission may be em­
powered to countermand election due 

to booth capturing even otherwise than 
on the report of the Returning Officer. 

7. Every registered political party should 
publish its account annually and these 
should be audited by agencies speci­
fied by the Commission. 

8. Non-maintenance of the true account of 
election expense or not filing of its true 
copy within the prescribed time and 
manner should be punishable with 
imprisonment and fine and on convic­
tion the candidate should be disquali­
fied for a period of 6 years. 

9.The candidate who lails to lodge his elec­
tion expenses return within the pre­
scribed time. should automatically stand 
disqualified lor a period 01 five years. 

10. Violation 01 the Model Code 01 Conduct 
should result ih the election 01 the 
candidate(s) in whose favour or with 
whose consent or connivance, the vio­
lation was caused, being declared void 
and that the candidate(s) should be 
disqualilied for a period of six years. 

It.The eXisting provision of section 29A of 
the Representation of the People Act, 
1951, relating to registration 01 political 
parties. should not be deleted and theFe 
should be a specific provision to de­
register a party if it violates the under­
taking given under the section. The 
power to de-register should vest in the 
High Court. 

12. The provisions of section 28 01 the 
Representation of the People Act, 1950 
and section 169 of the Representation 
of the People Act, 1951, are violative of 
and repugnant to the provisions of ar­
ticle 324 of the Constitution. The author­
ity to make rules should therefore, be 
conferred totally on the Election Com­
mission. The Election COnlmission shall, 
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however, consult the Central Govern­
ment. 

Division Bench of Bombay High Court 

2725. SHRI ANNA JOSHI:Will the 
PRIME MINISTER be pleased to state: 

(a) the action taken so far by the Union 
Government for setting up a Division Bench 
of Bombay High Court in Pune for Western 
Maharashtra; 

(b) the stage at which the matter stands 
at present; and 

(c) the reasonsfordelayinthis regards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) to (c). It has not been possible for the 
Central Governmenttotake any action in the 
matter, as no proposal has been received 
from the Government of Maharashtra, in 
consultation with the Chief Justice of the 
Bombay High Court. 

Bring Back NRls 

2726. SHRI PRAFUL PATEL: 
SHRI E .L.SHARMA PREM: 

Will tmfPRIME MiNISTER be pleased 
to state: whether the Government propose 
to call or recall ScientistsfTechnicians/Spe­
cialists/NRls from U.S.A. and other coun­
tries to assist India in Scientific and Techno­
logical Research and Development works in 
the context of various kinds of sanctions 
imposed by U.S.A. and the Big - 5? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP­
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): Although there is 
no such proposal to call or recall ScientistSl 
TechnicianSlSpecialistslNRls from U.S.A. or 
other countries but those expressing interest 
to return are dUly c:ncouraged. 

[Translation] 

Assistance to Assam for Job Opportu­
nities In Flood Affected Areas 

2727. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
stale: 

(a) whether Union Government have 
received any request from Assam Govern­
ment for providing special assistance for 
makiing jot;> opportunity available to the 
people belonging to thellood affected areas; 
and 

(b) if so, the action the Union Govern­
ment have taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI G. VENKAT SWAMY): (a) 
and (b). No Sir. However, under Jawahar 
Rozgar Yojana (JRY) which is being imple­
mented in all the States! Union Territories 
including that of Assam, with the basic aim of 
generation of additional gainful employment 
for the unemployed and underemployed 
persons in the rural areas. an amount of Rs. 
3990.691akhs has been allocated as Central 
shareto Assam forthe year 1992-93 against 
which Rs. 1784.06 lakhs has already t-een 
released as first instalment for the Imple­
mentation of the Yojana in the State. 
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[English] 

Turnover of Drug Companies 

2728. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINIS­
TER be pleased to state: 

(a) the sales, turn-over and prolits lor 
the last three years of top ten muHinational 
and Indian sector drug companies; 

(b) the details olthe bulk produced from 
the basic stage by these Companies indi­
vidually and those not producing bulk drugs 
from basic stage; 

(c) whether the growth and profitability 
of the drug sector has been severely af­
fected because of policy support; and 

(d) the steps being taken to liberalise 
drug sector to attain the potential growth 
during Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) To the 

extent available, information is given in the 
Statement-I. Rest of the information would 
be collected and laid on the Table of the 
House. 

(b) Industrial approval for manufacture 
of bulk drugs are given only as per basic 
stages. Manufacture from late stage inter­
mediates/Penultimates is permitted only in a 
few cases taking into consideration various 
reasons like technological constraints, eco­
nomic viability etc. 

To the extent information is available, 
drugs manufactured by 10 leading multina-

• tional and 10 Indian companies are given in 
the statemE1nt-1I enclosed. 

(c) and (d). The Review of the Drug 
Policy 1986 is almost in its final stages and 
a Background Note has already been placed, 
on 12.8.92, on the Table of both the Houses 
of Parliament lor discussion. One of the 
objectives of the review is to encourage 
mere investment in the drug sector to meet 
the growing requirements 01 medicines in 
the country. 
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STATEMENT-II 4. Boots 

List of Drugs manulactured by 10 multina- (a) Ibaprolen 
tional and 10 Indian companies 

(b) Diloxenideluroate 
1. Glaxo 

(e) Insulin Crystalline 
(a) Cephalexin 

5. 8urroughs Wellcome 
(b) Vitamin A 

(a) Pyremathamine 
(c) Ibuprofen 

(b) Digoxin 
(d) Betamethasone 

(c) Isoprenaline 
(e) Triple Vaccine 

(d) D.E.C. Citrate 
(f) Ran itidine 

(e) Dapsone 
2. Hoechst 

(I) Trimethoprim 
(a) Baralgan Ketone 

6. Parke Devis 
(b) Tolbutamide 

(a) Chloromphenicol Power 

(c) Glybenc1amide 
(b) Chloromphenicol Palmitate 

(d) Frusami:le 
(c) Amodiequin 

(e) Procaine 
(d) Diphenhydramine 

(f) Pheniramine Maleate 

7. Eskayef 

3. P1izer 
(a) Trimaterane 

(a) Tetracyclin9 (b) Trilulparazine 

(b) OxytellG.cycline 8. Rhone Poulumo 

(c) PAs & salts (a) Sulphadimidine 

(d) Isoniazid (b) Sulphadiazine 

(e) Chlorprapamide (e) Phythayl Sulphathiozole 

(f) Pyrenlal Palmoale (d) Metromidazole 
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(e) Prochlorperazine 

(f) Chlorpromazine 

9. Hindustan Ciba 

(a) Sulphaphenazole 

\'0) Su1i>hascnioine 

(c) Hydrochlorothiazide 

(d) Dihydralazine 

10.E.Merck 

(a) Vitamine E 

(b) Chloroquine 

11.Ranbaxy 

(a) Ampicillin 

(b) Amoxycillin 

(c) Doxycycline 

(d) Cloxycillin 

\e) Caphalell.in 

(f) Chloroquine 

(9) Amodiaquin 

(h) Diazepa(T1 

(i) Nalidixld acid 

(j) Ranitidine 

12.Cadila 

(a) Ampicillin 

(b) Amoxycillin 

(c) Sulpha-methoxazole 

(d) Dexamethasone 

(e) Betamethasone 

(f) Ethanbutol 

\9) limioa2c\e 

(h) Mebendazole 

(i) Trimethoprim 

13. Alembic 

(a) Pencillin 

(b) Ampicillin 

(c) Erythromycin 

14. Cipla 

(a) Sulphamaxazole 

(b) Sulphamoxole 

(c) Ibuprofen 

\o)'j>iYclI.icam 

(e) Diloxanideluroate 

(I) Hydrochlorthiazide 

(9) Sulbutamol 

(h) Terbutaline 

(i) Propranolol 

(j) Xanthinol 

(k) Nicotinate 

(I) Mebendazole 

494 
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(m) Corazepam 

(n) Nitrazepam 

(0) Dapsone 

(p) Trimethoorim 

15. Amba/a/ Sarabhai 

(a) Hydrolazine 

16. Lupin 

(a) Rifampicin 

(b) Cephalexin 

(c) Vitamin B 

(d) Ethambutol 

17. Torrent 

N.A. 

18. Wockhardt 

(a) Trimethoprim 

19. Aristo Pharma 

N.A. 

20.Unichem 

(a) Thiacetazole 

(b) Metronidazole 

(c) Diloxamidefuroate 

(d) Hydrochlorothiazide 

(e) Terbutaline' 

(f}Diphenhydramine. 
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Supply of Agricultural Machinery and 
CoHon to Vietnam 

2729. SHRI MANIKRA HODL YA 
GAVIT: 

SHRI SANAT KUMAR MAN­
DAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Union Government 
propose to supply agricultural machinery 
and cotton to Vietnam in lieu of import of rice 
from Vietnam as per trade agreement be­
tween the two countries; and 

(b) if s'o, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) No, Sir, 

(b) Does not arise. 

Manipulation In the Import of Newsprint 

2730. SHRI BASUDEB ACHARIA: 
SHRI ANIL BASU: 
PROF. SUSANTA 

CHAKRABOR1Y: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether cases of manipulation in 
import of newsprint have come to the notice 
of the G'overnment during 1992; 

(b) if so, the details thereof; and 

(c) the action taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (al to (c). CBI has 
registered 2 RCs in regard to import of 
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newsprint during 1992, the details of which 
are given below:-

(i) the case of import of glazed news­
print from MIs. FINNPAP, Finland 

(ii) the case of import of Slandard 
newsprint from MIs. Meteor Pa­
pers ltd., london. 

Both the cases are at the investigation 
stage with CBI. 

[ Trans/ation] 

Setting up of Gas Based Industries 

2731. SHRIGIRDHAF .llAlBHAR­
GAVA: 

SHRI VILAS MUTTEMWAR: 

Will the the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government 
, propose to set up big industries of petro­
chemicals and fertilizers in Rajasthan, Uttar 
Pradesh, Assam and Gujarat; 

(b) if so, the details thereof and the 
estimated cost thereof; 

(c) whether the Union Government also 
propose to set up gas based industry in 
Sirohi and Jalaur dis,ricts of Rajasthan 
through proposed grid of Gujart; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTil­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
In the fe-rtillzer sector, three gas based fertil­
izer plants are bei:lg set up at Gadepan 
(Rajasthan). Babrala (U.P) and Shajanpur 
(U.P.). Each of these plants has a capacity 
of 1350 tpd for ammonia and 2250 tpd for 

'urea. As estimated by the promotors, the 

cost of each of these plants is about Rs. 1200 
corres. There is also proposal to double the 
capacity of the Aonla fertilizer plant of Indian 
Farmers FerliUzers Coop. Ltd. in U.P. at an 
estimated cost of Rs. 1100 crores. Krlshak 
Bharati Coop. Ltd. has also proposed to set 
up a nitro phosphate plant at Haina (Gujarat) 
at an estimated cost of Rs. 434 cores: 

In the Petro-chemicals sector, gas based 
partro-chemials complexes (Including 
cracker units) are proposed to be set up at 
Gandhar (Gujarat) by Indian Petro-chemi­
cals Corpn. Ltd. at an estimated cost of Rs. 
3485 crores, and at Auraiya (U.P.) by Gas 
Authority of India Ltd. al an sestimaled cost 
of Rs. 2942 crores. furher, Assam Industrial 
Development Corporation has been given a 
letter of intent 10 set up a cracker, using 
natural gas produced in Assam. 

(c) No, Sir. 

(d) Does not arise. 

[English) 

Use and Export of Rubber 

2732. DR. R. MALLU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Rubber Board has 
developed a sucessful technology for use of 
rubber on roads; and 

(b) if so, whether surplus rubber is likely 
to be utilised for its essential artery for road 
transport? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) The Rubber Board 
has developed know how for rubberisation 
of roads. 

(b) Some surplus rubber could be used 
for rubberisation of roads, if State and Cen-
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tral Public works Departments come foward 
to adopt this system. 

Chinese Arms to Neighbouring 
Countries 

2733. DR. D. VEN{ATES~ARA RAO: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Govemment are aware 
of the arms suppply by China to neighbour­
ing countries; 

(b) if so, whether these arms are falling 
into the hands of separatist and terrorist 

, groups operating in India; 

(c) if so, whether the Government have 
taken up this matter with China; and 

(d) if so, the response of China thereto?, 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R.l. BHATIA): (a) Government are aware of 
arms sales by China to Pakistan, Bangla­
desh, Sri Lanka and Myanmar, and its earlier 
sales to Nepal. 

(b) Some arms of Chinese origion have 
been found in the possession of terrorist 
groups in India; 

(c) The Chinese Government hs been 
made fully aware of our concerns in this 
regard. 

(d) The Chinese Government has noted 
our concern. China has stated that one of 
the principles on the basis of which it exports 
arms is that such sales should not contribute 
to any new problems or tensions in the 
region. 

[ Translation] 

Dslnvestment In Public Sector Under­
takings 

2734. SHRI BHAGWAN SHANKAR 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
prepared any scheme/guidelines for disin­
vestment of Public Sector Undertakings; 

(b) if so, the details thereof; 

(c) the Public Sector Undertakings in 
which disinvestment scheme is proposed to 
be implemented; 

(d) the criteria adopted for their selec­
tion; 

(e) the.amount of foreign and internal 
capital invested in each of these undertak­
ings; 

(f) the total amount of foreign loan on 
each such undertaking and the amount paid 
by therri as interest from the date of disin­
vestment; 

(g) the details of profit and loss incurred 
by these undertakings; 

(h) the scheme prepared for disinvest­
ment of loss-incurring undertakings; and 

(i) the amount received from all such 
public sector undertakings in which disin­
vestment has been made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
'OF HEAVY INDUSTRY AND DEPART­
MENT OF PUBLIC :::NTERPRISES) (SHRI 
P.K. THUNGON): (a) and (b). In his Budget 
Speech 1991-92, the Finance Minister had 
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already announced the scheme of disinvest­
ment. 

(c) and (d). govemment have decided 
to disinvest shares in 20 selected enter­
prises during 1992-93. The selection of the 
enterprises is based on the criteria of marketi­
bility 01 Shares and the need lor disinvest­
ment. 

(e) to (g). The amount of profit and loss 
of the enterprises, foreign investments 
therein, internal investments etc. are indi­
cated in the Public Enterprises Survey 1990-
91 which was placed before the Parliament 
n 5.3.1992. Disinvestment of shares were 
done in January and February, 1992. The 
amount of interest paid by these undertak­
ings would be reflected in the balancesheet 
of the companies in the concerned years 
only. 

(h) No scheme has been prepared for 
disinvestment in loss making enterprises. 

(i) Rs. 3038 crores in 1991-92 and Rs. 
682 crores in the first tranche of disinvest­
ment during 1992-93 were realised. 

Regarding Synthetic Filament Yam 
Plant 

2736. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state; 

(a) whether the Government propose 
to set up a synthetic filament yarn plant in 
Bhojpur; 

(b) if so, the details thereof; and 

(c) the efforts made by the Union Gov­
ernment in regard thereto? 

TE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN); (a) No, Sir. 

(b) and (c). Do not arise. 

[English) 

Production of Rubber 

2737. SHRIMATI GEETA MUKHER­
JEE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Rubber Board has 
received proposals from some companies 
for growing rubber in North Bengal areas; 
and 

(b) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL- . 
MAN KHURSHEED): (a) and (b). The Rubber 
Board has been receiving enquiries from 

. individuals and certain companies seeking 
the suitability of raising rubber plantations in 
the Northern Districts of the State of West 
Bengal. They have been advised by the 
Rubber Board that certain areas especially 
in Jalpaiguri and adjoining districts in the 
Northern parts of West Bengal are found to 
be moderately suitable foreconomiccultiva­
lion of rubber. 

Recently, a company has sought the 
assistance of the Rubber Board to get allot­
ment of about 80 hectares (200 acres) of 
land from the Govt. of West Bengal for rubber 
cultivation. Although this company was 
assured of all possible help from the Rubber 
Board within the ambit of the existing rules 
etc., the Rubber Board has not been ap­
proached further in the matter. 

[ Translation] 

Cement CompanIes In Public Sector 

2738. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether the cement companies in 
private sector are earning profits whereas 
the cement companies in public sector are 
incurring losses; 

(b) if so, the reasons therefor; and 

(c) the remedial steps takenlproposed 
10 betaken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT (SHRI­
MATI KRISHNA SAHI): (a) No, Sir. Profita­
bility of Cement Companies depends pri­
marily on factors like technology, operating 
efficiently, infrastruclural support and prox­
imity to market. Due to interplay of these 
factorys Cement Companies in both the 
sectors are either earning profits or incurring 
losses. 

(b) and(c). Do not arise. 

Programme 

1990-91 

IRDP 9948.86 

JAY 43733.76 

ARWSP 1092.74 

Growth Rate of Uttar Pradesh 

2740. SHRI HARI KEWAL PRASAD: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether the growth rate of Uttar 

Proiect Implemented In Bihar 

2739. SHRI SHIBU SOREN: Will the 
PRIME MINISTER be pleased to state: 

(a) the district-wise names of projectl 
programmes implemented in Bihar from 
January 1, 1990 till date; and 

(b) the year-wise details of expenditure 
incurred so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI H. 
PATEL): (a) and (b). Since January, 1990, 
the important centrally sponsored pro­
grammes under implementation in different 
districts of Bihar are (i) Integrated Rural 
Development Programme (IRDP), Jwahar 
Rozgar\'~~;:lna (JRY) and Accelerated Rural 
Waler Supply Programme (ARWSP). The 
year-wise details of expenditure incurred are 
as under:- . 

Total Expendl1ure Incurred 
(Rs. in lakhs) 

1991-92 1992-93 

8384.64 2767.86 (Oct.1992) 

34102.07 14850.41 (Aug. 1992) 

2645.29 1590.89 (Sept.1992) 

Pradesh is less as compared to that o( other 
States; 

(b) if so, the reasons therefor; 

(c) the State-wise integrated growth 
rate during each of the last three years; and 

(d) the steps proposed to be taken to 
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increase the growth rate of Uttar 
Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PROG­
AM ME IMPLEMENTATION AND MINISTER 
OF STATE IN THE MINISTRY OF NON­
CONVENTIONAL ENERGY SOURCES 
(SHRI SUKH RAM): (a) to (c). A Statement 
giving the State-wise annual growlh rates of 
the Net State Domestic Product and all India 
National Product at constant prices for the 
years 1987-88 to 1990-91 is enclosed. 

Growth rates differ among the States for 
various reasons, like historical uneven de­
velopment of infrastructure, industry and 

entrepreneurship in various regions and 
yearto year variations in rainfall and subse­
quent droughts and floods. 

(d) The Government of Uttar Pradesh 
have been implementing development plans 
for increasing the growth rate. The Plans 
. include investment for development of agri­
culture, industry, infrastructure, irrigation, 
rural· developmenf, education and health 
etc. In addition, some programmes to gen­
erate direct employment and income to the 
poor are also under implementation. Such 
developmental programmes will be rein­
forced during the 6ight Five Year Plan (1992-
97). 
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[Engish] 

B.J,C,P, Report on Tyre Industry 

2741. SHRI HANNAN MOLLAH: 
SHRI PHOOL CHAND VERMA: 

Will the PRIME MINISTE be pleased to 
state: 

(a) whether the Bureau of Industrial 
Costs and Prices has submitted any report to 
the Union Government in July, 1992 regard­
ing unjustified increase of tyre prices by 
leading tyre manufacturers; 

(bl if so, the details of the observations 
made by BICP; and 

(cl the action taken by the Union Gov­
ernmentthereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) Yes, Sir. 

(b) the BICP report on Costs and Prices 
,of Automotive Tyres observed that in the 
increase in lyre prices ellecled in A'lfflsV 
September 1991,forthe industry as a wnile, 
about 40% of the price increase was avoid­
able. in case of Maruti Car Tyres this avoida­
bility was found to te of the order of 50%. 

(<;) The report, <'t present, is being 
examined in the Department of Industrial 
Development in consultation with Bureau of 
industrial Costs and Prices. Action on the 
observations made by the BICP can be 
taken after the examination of1he report is 
over. 

Mounting Arrear of Cases in Courts 

2742. SHRIJEEWANSARMA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the attention olthe Govern­
ment has been drawn to the news article 
entitled "Litigation explosion: Te Bureau of 
Courts' appearing in the Hindustan Times 
dated November 2, 1992; 

(b) if so, the facts thereof; 

(c) whether the State is the largest 
litigant which creates grounds for the public 
includ:ng Government servants to litigate; 

(dl if so, the reasons thereof; and 

(e) the corrective steps proposed to be 
taken to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) and (b). Yes, Sir. The Government is 
aware about the increasing pendency of 
cases in Courts and is taking all possible 
steps on the basis of the recommendations 
made by the 11th Law Commission and also 
by the Malimath Committee. 

(c) and (dl. The State is the largest 
litigant on account of various factors viz., 
being party to all the criminal cases and writ 
petitions, increased Legislative activities, 
having a large number of employees and 
also due to increased awarness of the 
people about their legal rights. 

(e) The various recommendations made 
by the Arrears committee which examined 
the problems of arrears in Courts covering 
various aspects like jurisdictional and proce­
dural modificationslimprovements in the 
judic'ary, setting up of proper machinery to 
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avoid filing offrivolus appeals, setting up of 
alternative machinery for redressal of the 
grievances by pro\'iding for statutory ap­
peals, setting up of quasi-judicial forums and 
grievances cells with adequate remedial 
powers etc. have been commended to 
Central Ministries/p'igh Courtsl State Gov­
ernments, for necessary follow-up action. 

[ Translation] 

ConversIon of FaIr Price Shops to 
Kendrlya Bhandar 

2743. SHRIMATI BHAVNA 
CHIKHALlA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
convert all the Fair Price Sops in Delhi into 
Kendriya Bhandar; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL 
SUPPLlES,CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD­
DIN AMED): (a) No, Sir. 

(b) Does not arise. 

(c) The proposal is not feasible. 

Solar Water PumpIng system 

2744. SHRI DHARAM PAL SINGH 
MALIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Prime Minister made 
any annQIJncement regarding funds provided 
lor solar water pumping system under Non­
conventional Energy Sources; and 

(b) if so, the details thereof and the 

progress made so far in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, 
Sir. An announcement has been made that 
over Rs. 8000.00 crores is to be provided 
during the Eighth Plan for non-conventional 
energy which includes funds for solar water 
pumping systems. 

(b) A proposal has been made for 
undertaking a programme during 1993-94 
on sular photovoltaic water pumping sys­
tems Involving 1000 pumps and an outlay of 
about Rs. 28.00 crores .• 

[English] 

Rural Water Supply and Sanitation 
Programmes 

2745. SHRIK.P.SINGHDEO: Willthe 
PRIME MINISTER be pleased to state: 

(a) whether the Rural Water Supply and 
Sanitation Programmes are being imple­
mented effectively in the States; 

(b) if not, the reasons therefor; 

(c) . whether Govemment have evalu­
ated the implementation of these pro­
grammes i':l Orissa; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURML DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTI AMBHAI H. PATEL): (a) 
Yes, Sir. 

(b) Does not arise. 
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(c) Yes, Sir. 

(d) Under the Accelerated RuralWater 
Supply programme, the State Govemment 
had incurred an expenditure of Rs. 11.65 
crores against a release of Rs. 11.73 crores 
during the last financial year. Against the 
target of coverage of 3864 villages with safe 
drinking water facilities, 3777 villages were 
covered in 1991-92. During 1992-93 an 
expenditure of Rs. 7.45 crores has been 
reported till September, 1992 against a re­
lease of Rs. 10.01 crares. Against a target of 
2297 villages In 1992-93, the achievement 
till September, 1992 has been 396 villages. 
Under the Mini Mission Districts of Koraput. 
, Mayurbhanj. Phu:bani, and 5 blocks of 

'Ganjam. against a target of 1908 villages, 
1414 villages have been covered upto Sep­
tember, 1992. The expenditure incurred as 
far as Rs. 7.40 crores against a release of 
Rs. 10.44 crores. 

[ Translation) 

Development of Khadlln Madhya 
Pradesh and Orissa 

2746. SHRIKHELANRAMJANGDE: 
SHRI SRIKANTA JENA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
formulated any scheme for the development 
of Khadi Grac Udyog in Madhya Pradesh 
and Orissa; 

(b) whether any financial assistance 
was provided for ttis purpose during the 
year 1991-92 for Madhya Pradesh and 
Orissa; and 

(c) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMErH 

OF SMAll SOClE INDUSTRIES AND 
AGRICUl TUE AND RURAL INDUSTRIES) 
(PROF.P.J. KURIEN): (a) to (c). The Infor­
mation is being collected and will be laid on 
the Table of the House. 

[English) 

People of IndIan OrIgIn In Afghanistan 

2747. SHRI R. DHANUSKODI 
ATHITHAN: Will the PRIME MINISTER be 
pleased to state the estimated number of 
people of Indian origin settled In Afganistan? 

THE MINISTER OF STATE IN THE 
MINISTV OF EXTERNl AFFAIRS (SHRI 
R.L. BHA TTIA): It is estimated that approxi­
mately 40,000 people of Indian origin were 
settled in Afghanistan. Due to unsettled 

. condition there, however, several thousand 
people have, in the recent months, left Af­
ghanistan .. 

[ Translation) 

Funds to Voluntary OrganIsations by 
Capart 

2748. SHRI VUOAY KUMAR YADAV: 
Will the PRIME MINISTER be pleased to 
·state: 

(a) the Voluntary Organizations in Bihar 
to which funds were provided by the Council 
for Advancement of People's Action and 
Rural Technology during the lastthree years, 
Oganisation-wise and scheme-wise; 

(b) the name of the agency deputed for 
monitoring the utilisation of funds; 

(c) whether the amount allocated by 
. CAPART has been misutilised; and 

(d) if so, whether the Government pro­
pose to conduct an enquiry In this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT){SHRI UTTAMBHAI H . .PATEL): (a) 

Name of Scheme 

Central Rural Sanitation Programrr.e 

Accelerated Rural Water Supply 
Programme 

Organisation;)f Beneficiaries 

Development of Women and Childre'l 
in Rural Areas 

The funds provided by CAPART to different 
Voluntary Organisations in Bihar during the 
last three years under various schemes are 
given below:-

No. of Organisations 

41 

267 

93 

39 

Integrated Rural Development Programme 09 

Public Cooperation 

Advancement of Rural Technology 
Schemes 

Jawahar Rozgar Yojana 

(b) The Council deputes its own officers 
to monitor the projects .. In addition, retired 
government officers with experience of rural 
development and retired senior officers of 
the audit and Accounts Services are ap­
pointed as Monitors for Evaluation and main­
tenance 01 accounts 01 the Voluntary agen­
cies. Experienced and well-reputed repre­
sentatives of voluntary organisations are 
assigned the job of evaluation. 

(c) and (d). By and large, the organisa­
tions are discharging theirfunctionssatisfac­
tory. However, if any misutilisation of funds 
comes to notice it is dealt with appropriately 
including cancellation of grants, criminal 
action wherever warranted and debarment 
01 the Organisation for future assistance. 

35 

16 

37 

[English] 

Production of Alcohol 

2749. PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) the total prOduction of industrial and 
non-industrial alcohol in the country; 

(b) the total consumption thereof, and 

(c) the steps taken to fill up the deficit. 
n any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS tDR.CHINTA MOHAN): (a) and (b). 
The total production of Ethyalcohol and the 
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quantities used in industrial and non-indus­
trial applications during the last 2 yeas are as 

follows: 

(in lakh litres) 

Year Total 
Prodn. 

Quantities used in 
Indl. applications 

1989-90 9278 

1990-91 10,149 

(c) There is no deficit. 

[ Translation) 

Solar Thermal Power Plant In Rajasthan 

2750. SHRI Mp'.NPHOOL SINGH: will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
have received any proposal from Rajasthan 
forthe setting upof a30 M.W. Solar Thermal 

• Power Plant at Mathania village in Jodhpur 
district; and 

(b) if so, the decision taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON- CONVENTIONAL ENERGY 
SOURCES (SHRI SUI<H RAM): (a) Yes, 
Sir. 

(b) The proposal is under the active 
consideration 01 Government. The Govern-

3076 

4597 

Non-industrial 
applications. 

4611 

5059 

men! is looking for a commercially proven 
technology for the same. 

[English] 

Funds to Andhra Pradesh Under IREP 

2751. SHRI M.V.V.S. MURTHY: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the funds allocated and released to 
Andhra Pradesh under the Integrated Rural 
Energy Planning Programme during 1991-
92 and 1992-93: and 

(b) the funds utilised therefrom? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION AND MIN­
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a)and (b). 
Funds allocated and releasedto and utilised 
by Andhra Pradesh under the Integrated 
Rural Energy Programme (Centrally spon­
sored Scheme) by the Planning Commis­
sion during 1991-92 and 1992-93 were s 
lollows:-
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Funds Allocated, Released and Utilised by Andhra Pradesh 

(Rs. in lakh) 

1991-92 1992-93 

Allocation 7.30 17.65 

Releases 6.58 

Utilisation 6.26 Not available 

[Translation] 

Share of India In the World Trade 

2752. SHRI LAL BABU RAI: 
SHRI MAHESH KANODIA. 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe country's share in World 
Trade is reducing gradually; 

(b) if 0, the country's share in World 
Trade during last three years; and 

(c) the efforts ma<!e at Central level to 
increase country's ~hare in World Trade? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­

. MAN KHURSHEED): (a) and (b). The 
details of India's share in the world trade 
during the last three years, i.e., 1989,1990 
and 1991 are given below: 

Year % share in World Trade· 

1989 0.59 

1990 0.59 

1991 0.54 

(Source: various issues of UN monthly 
Bulletin of Trade Statistics). 

(c) Several changes in trade policy 
were introducpd since July, 1991 aimed at 
strengthening export incentives, eliminaing 
a substantial volume of imporllicensing and 
rationalising the import tarHf structure. Rupee 
has been made partially convertible to en­
courage generation of foreign exchange. 
These have been further consolidated In the 
new Export import Policy which, interalia, 
aims to promote productivity, modernisation 
and competitiveness of India industry and 
thereby to enhance its export capabilities. 
The policy also seeks to promote efficient 
and internationally competitive import sub­
stitution and self-reliance under a deregu­
lated framework for foreign trade. A short­
term Action Plan for ensuring the revival of 
the export momentum has been formulated. 
Besides, 34 commodities have been identi­
fied as 'extreme focus' sectors aimed to 
value incre~se of 30% every year, in exports . 

[English] 

PrIce of Natural Rubber and Export 

2753. SHRI P.C. THOMAS: Wililhe 
PRIME MINISTER be pleased to stale: 

(a) the international price and the 
domestic price of natural rubber, 

(b) whetherthe Govemment have taken 
steps to encourage export of rubber; and 

(c) the details 01 export thereof during 
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each of the last three years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) As on 3rd Decem­
ber, 1992, th international prices of RSS-3 
and SMR-20 grades of nalural rubber and 
Ihe domestic price of RMA-4 grade of natural 
rubber were as under:- • 

(i) RSS-3 @ US$ 850.2 per metric 
lonne FOB Malaysia. 

(ii) SMR·20 @ US$ 810.5 per metric 

Year Oty/MTs 

1989-90 - No 

1990-91 • No 

1991-92 5834 

1992·94 5988 
(so far) 

11822 

Regular Supply of EC Through FPS In 
Deihl 

2754. SHRI NITISH KUMAR: 
SHRI SIJKHDEV PASWAN: 

WiIIlhe PRIME MINISTER be pleased 
. to state: 

(a) whether foodgrains are not being 
regularly supplied to the consumers in Delhi; 

(b) if so, whether the Government have 
taken certain remedial measures to ensure 
regular supply thereof: 

(c) if so, the details thereof; 

(d) if nol, the reasons therefor, 

tonne FOB Malayria . 
. (Source; Reuter) 

(ii) RMA -4 @ Rs. 24,000 per melric 
tonne In Kottayam (Kerala) mar1<et. 

(b) The country does not have are 
assured surplus in nalural rubbers as yel 
and hence, question of encouraging export 
althis stage will nol arise. 

(e) During the last 3 years, STC s ex­
ported RMA·5 grade of nalural rubber as 
under: 

Value/Rs/Cr. 

Exports-

Exports-

9.27 

10.57 

19.84 

(e) whether the prescribed quantity of 
foodgrain is not being distributed to all the 
consumers; and 

(f) if so, the monthly quantity of rice, 
wheat and sugar prescribed for supply 10 

each consumer? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­

. SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAM~LUDDIN AHMED): (a) 
to (d). Delhi Administration has reported that 
foodgrains are supplied regularly to con­
sumers through the fair price sops in the 
Union Territory of Delhi. Delhi administra­
tion monitors the supply and availability of 
essenlial commodities for distribution to the 
consumers ihrough PDS. 
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(e) to (f). The '~cale of food grains 
notified is 25 Kg of focdgrains (wheat and 
rice) per adult month and half the quantity for 
a child. 800 gm of Sugar is given per persons 
per month. Delhi administration issues 
loodgrains pro rate out 01 the quantity allot­
ted to them, ensuring however an issue 01 8 

, Kg. per addu It per month in J.J. /Re-settle­
ment colonies. PDS allocations are supple­
mental in nature and are not intended to 
provide the total reouirement 01 consu mers 
in any State/UT. 

Trade Relations with Erstwhile Soviet 
Union 

2755. KUMARI PUSPHADEVI SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have any 
proposal to expand trade relation with Rus­
sia; 

(b) if so, the areas identified therefor; 

(c) the efforts made to widen trade with 
that country in the Eighth Five Year Plan; 
and 

(d) the details threol? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) Yes, Sir. 

(b) to (d). The ellorts to widen and 
expand trade with Russia include thelollow­
ing:-

(i) A liberal countertrade mechanism 
has been put into place enathng 
Indian importers/exporters to buy 
commodities like certain type of 
fertilizers, non-.Ierrous metals, steel 
items, metal scrap and newsprint 
through the countertrade regime. 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

Greater marketing thrust in the 
chanced economic environment, 
including more effectively partici­
pation in trade fairs, exhibitions, 
buyer-seller meets etc. 

Promotion 01 direct contacts al the 
commerci21 enterprise level. 

Greater emphasis on new forms of 
cooperation, such as joint ventures. 

Greater attention to consumer 
preferences, quality control and 
prices. 

Diversification of structure of trade 
to exploit new possibilities. 

National Judicial Commission 

2756. SHRISRIBALLAVPANIGRAHI 
SHRI MAHENDRA KUMAR 

SINGH THAKUR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whelher the Law Commission has 
recommended the setting up of a National 
Judicial Commission; 

(b) d so, when was the recommenda­
tion made; and 

(c) the reasons for not taking any deci­
sion in this regard so far? 

THE MINISTER OF STATE iN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS (SHRI H. R. BHARDWAJ): 
(a) to (c). In its 121 st Report, submitted to 
the Govarnment in July, 1987, the Law 
Commission recommended setting up of a 
National Judicial S'lrvice Commission. A 
Constitution (Sixty-Seventh Amendment) 
Bill, 1990, was introduced in the Lok Sabha 



529 Written Answers AGRAHAYANA 18,1914 (SAKA) Written Answers 530 

on 18.5.90 lor this purpose. The said Bill, 
however, lapsed consequent on the dissolu· 
tion of the 9th Lok Sabha. 

At present, there is no proposal under 
consideration of the Government for the 

'setting up of the Naiional Judicial Commis­
sion. 

Export of Pickles 

2757. SHRI CHIRANJI LAL SHARMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) wether India is a major exporter of 
pickles; 

(b) H so, the quanti1y exported to vari-

Year OIy. 

1989-90 8443 

1990-91 8357 

1991-92 9000 

• Based on exporters returns . 

•• Based on DGCIS statistics. 

ous counties during the last three years and 
especially from Haryana; 

(c) thevalueofforeign exchange earned 
therefrom; 

(d) whether any incentive is given to 
such exporters; and 

(e) if so, the,details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) Yes, Sir. 

(b) and (c) State-wise figures of exports 
are not maintained. The quantity and value 
of pickles/chutneys exported during the last 
three years. are as under:-

Qty:MT 
VaJ:Rs. Lakhs 

Val. 

1210 • 

1276 •• 

1700· 

(d) and (e). Exporters of pickles are eligible tor duty drawback, the current rates of which 
are as under:-

Sub-Serial 
No. 

(a) 

Description 
of Gods 

100 Pickless all sorts, 
packed in OTS Cans/ 
Glass bottles. 

Packed in OTS Cans. 

. Rate 
Drawback. 

Allocation 
Gus. G.Ex. 

Rs. 13.00 per All Customs 
Kg. of the 
net weight of empty containers. 
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Sub-Serial 
No. 

(b) 

Description 
of Gods 

Packed In Glass 
bottles 

Advocate Welfare Fund In Tamil Nadu 

2758. DR RAJAGOPALAN 
SRIDHARAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whetheradvocatlls arll asked to pa, 
two rupees for each memo appearance to be 
credited to the Advocate Welfare Fund in 
Tamil Nadu; 

(b) whether the Union Govemment 
• have been consulted on this issue by the 
Govemment of Tamil Nadu; and 

(c) whether this Advocate Fund is to be 
taken over by the C-entral Govemment for 
we If arll of advocates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM· 
PANY AFFAIRS(SHRI.H .. R. BHAHDWAJ): 
(a) Under the provisions of the Tamil Nadu 
Advocates Welfare Fund Act, 1937, every 
vakalatnama, other than vakalatnama filed 
on behalf of thll Central or State Govern· 
ment, before any court or tribunal or other 
authority shall be affixed with two stamps, 
each of which shall have the value of one 
rupee, and all sums collected by way of sale 
off the stamps shall be crlldited to the Tamil 
Nadu Advocates Welfare Fund. 

(b) Ves, Sir. 

(c) No, Sir. 

Subsidy on Fertilizers 

Rate 
Drawback. 

Allocation 
Cus.C.Ex. 

Rs. 1.45 per Kg. All Central Excise. 
of the net 
content. 

SHRI PANDURANG PUNDLIK 
FUNDKAH: 

SHRI ANBARASU ERA: 
SRI RAMASHRAV: 
SHRI DEVENDRA PRASAD 

YADAV: 
SHRI M. RAMANNA RAI: 
SHRI K. PRADHANI: 
SHRI KODIKKUNIL SURESH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
restore subsidy on fertilizers owing to the 
growing pressure and demand from the farm· 

. ers; 

(b) If so, the time bywhich it is going to 
be restored; 

(c) If not, the reasons therefor; and 

(d) the steps proposed to enable farm­
ers to withstand the Increased prices of 
fertiliser? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) to (c). 
There is no proposal with the Governmenf, 
at present, to restore subsidy on phosphatic 
and potassic fertilizers which were removed 
from price and movement control with effect 
from 251hAugus11992. Howeller; nitroge­
nous fertilizers still confinue to be heavily 
subsidised. 

(d) To compensate the farmers for in-
~?~ . SHR!ttt.ffi~*sHORE SlNG'rf: c:Gased cosis oi phosphatic and poiiassic 
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fertilizers, kharif procurement prices have MEN1) (SHRI RANGAAJANKUMARAMAN-
already been revised upward. In addition, GALAM): (a) to (f). The Indian Space 
agricultural development schemes for small Research Organisation (ISRO) has envis-
and marginal farmers worth about Rs.500 aged a concept of· a dedicated satellite 
crores have been sanctioned by the Govern- "GRAMSAT" that'could be launched by 
ment for the current year. Measures have ISRO's Geostationary Satellite Launch 
also been taken to bring down the cost of Vehicle (GSL V). The salient features of the 
production of fertilizers. Further, a subsidy satellite are its compatibility with GSL V and 
ofRs.1,OOOpoiertonneonDAPandMuriate a configuration that would be suitable for 
of Potash, as also proportionate subsidy on transmitting sig nals for reception directly by 
complex fertilizers, is also being given to the augmented TV receivers and alsoforterres-
farmers during the current Rabi season. trial rebroadcasting. The €atellite could be 

Gramsat Satellite 

2760. SHRIG, MI\DEGOWDA: 
SHI GEOGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Indians Space Research 
Organisation is fabricating a satellite named 
as 'GRAMSAT for integrated rural develop­
ment; 

(b) If so, the ares of application of the 
satellite; 

(c) the coast involved in the project; 

(d) whether the Government propose to 
use this satellite for the telecast of specific 
television programmes tothe rural masses; 

(e) if so, the details thereof; and 

(f) the time by which this satellite is likely 
to be launched? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND M1NISTER OF STATE IN THE MINIS­
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-

used to eradicating illiteracy in rural areas 
and for rural development through audio­
visual education in health, hygiene, better 
agricultural practices, family planning, etc., 
in the local language taking into considera­
tion local specific and culture specific re­
quirements of each region. The proposal is 
yet to be considered by the Government. 

Department 01 Space (DOS) has paral­
ley initiated necessary discussions with user 
agencies such as Ministries of Information & 
Broadcasting, Human Resources Develop­
ment, Education, Rural Development, etc., 
to optimise, the utility and usability of the 
satellite for the programmes and also to 
examine the development of infrastructure 
necessary before a GRAMSAT could be 
launched. 

Statutory Basis to CBI 

2761. SHRI B.L. SHARMA PREM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
provide a statutory basis to C.B.1. 

(b) whether the Government are consid­
ering introduce the specialised nature 01 
expertise and training needed d by C.B.1. 
officers; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHIMATI 
MARGARET ALVA): (a) No decision has 
been taken by Government to grant Statu­
tory basiS to C.B.I. 

(b) and (c). CBI has already its own 
, Training Division and is imparting special­

ised nature of expertise to its olliers. Im­
provements in the training content are intro­
duced from time to time and according to 
needs. 

Public Sector Units In West Bengal 

2762. DR. SUDHIR RAY: 
SHRI HARADHAN ROY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the existing conditions of 
the Public Sector units of Durgapur, Asan­
sol, Burnpur and niganj, West Bengal is 
Unsatisfactory; 

(b) if so, the details thereof; 

(c) whether the Union Government 
have also received some representations in 
this regard; and 

(d) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART­
MENT OF PUBLIC ENTERPRISES) (SHRI 
PK THUNGON): (a) to (d). Three Central 
Public Sector Undertakings having their 
registered officers on the places mentioned 
in the Question are running at a loss for the 
past three years. The performance of these 
are indicate in the Statement attached. Mining 
and allied !v1achinery Corporation of India 
Ltd., Duegapur has been referred to BIFER 
for revival plan. Representation,action for 
revival, turn around are to be taken by indi­
vidual public sector undertakings and the 
administrative Ministries concerned. 
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Increase I:~ Project Cost 

2763. SHRI K. PRDHANAI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
increase tile project cost 01 all projects lor 
rural development in view of the of the rise in 

prices~ 

(b) if so, to what extent; and 

Ccl the time by which it is likely to·be 
applicable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVEOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT): (SHRI UTTAMBHAI H. PATEL): 
(a) to (c). The proposed outlay for rural 
development in the Eighth Plan has been 
fixed at Rs. 30,000 crore as against an 
expenditure of Rs. 10,956 crare in the Sev­
enth Plan. Thus, the outlay has been sub­
stantially stepped up and this is e){pected to 
take care of rise in prices. 

The major programmes viz. Integrated 
Rural Development Programme (IRDP) and 
Jawahar Aozgar Yojana (JAY) are being 
implemented by District Rural Development 
AgenciesiZilia Parishads at district level. At 
village level, the Gram Panchayats are 
implementing agency for JRY. These au­
thorities accord approval to the project and 
there is in ceiling on the cost ot the work to 
be undertaken under JRY; only such work 

Year Small :>cale Industries 

1989-90 8568 

1990-91 10073 

1991-92 11802 

All these are in private sector. 

man generally be taken up whose size and 
cost are low so that they may be imple­
mented at the local level and do not Involve 
high level of technical inputs etc. In respect 
of IRDP, the selected families are provided 
subsidy and back credit. It is proposed to 
raise !he average investment perlamily under 
IRDP to Rs. 10,000 during the Eighth Plan. 

SmalllMediumlHeavy Industries In 
GUJarat 

2764. SHRI HARIN PATHAK: Willthe 
PRIME MINISTER be pleased to state: 

(a) the number 01 small, medium and 
heavy Industries established in private/pub­
lic sectors in Guiara! during each of the last 
three years; 

(b) whether the Government 01 Gujarat 
have submitted any proposal to make avail· 
able the required power at cheaper rates; 
and 

(c) if so, the action taken by the Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MA TI KRISHNA SAHI):(a) As per informa­
tion lurnished by Government 01 Gujarat, the 
following Number 01 small, Medium and 
Heavy industries have been established in 
private/public sectors in Gujara!. 

Medium & Heavy 
Industries 

19 

51 

11 
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(b) No, Sir. 

(c) Does not arise. 

Technology Park' 

2765. SHRIV.S. VIJYCARAGHAVAN: 
Will the PRIME ·MINISTER be pleased to 
state: 

(a) whether the work on the Technol­
ogy park at Kozhikode in Kerala has been 
started; 

(b) if so, the details Ihereof; 

(c) if not, the reasons therefor; 

(d) whether any foreign company has 
agreed to sel up any projecls in the said park; 
and 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF­
FAIARSAND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL­
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL­
OPMENT) (SHRI RANGARAJAN 
KUMARAMANAGALAM): (a) 10 (e). Gov­
ernment 01 India has no proposal to set up 
any Technology Park at Ko,zhikode in Ker­
ala. However, under the Electronics Hard-

, waf6 Technology Parks (EHTP) and Soft­
ware Technology Parks (STP) schemes, 
Technology Parks can be sel up by the State 
Govemment ortha private sector anywhere. 

Damage to Imported Newsprint ~ 
Kantapukar 

2766. SHRi MOHAN SING (DEORIA): 
Will the PRIME MINISTER be pleased to 

st~te: 

(a) whether the imported newsprint 

stored in the Central Warehousing Corpora­
tion's godown at the Kantapukar in. Klddar­
pore has been badly damaged; 

(b) whether on earlier occasion also 
newsprint were damaged in the godowns; 

(c) if so, the details of loss occured due 
to the damage; 

(d) whetherthe Govemment have made 
any inquiry into Ihe maner; and 

(e) if so, the outcome Ihereof? 

THE DEPUTY MINISTER IN THE 
. MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) Yes, Sir. 

(b) Yes Sir. 

(c) Due to inundalion during Sept., 91 
and June'92 in which bottom layers 01 
newsprinl stocks were affected in the flood 
incidents in one shed (Gama Shed). No 
further or lresh stocks were stored In this 
shed alter Sep. '92. The damage to the old 
stock during heavy rains of June'92 was 
again caused to the same old stocks which 
was earlier damaged during the rains in 
Sept.:91. 

Due to torrential rain on 10.7.92 the 
entire locality of Kantapukar, Calcutta Port 
Trust Comptex inundated for reasons of which 
·W· Shed having newsprint stocks of STC 
were affected. The details of total loss due 
10 torrential rain and inundation are given 
below:-

(i) Glazed Newsprint 59,930 MTs 
valued at Rs.15,15, 703/-

(ii) Standard Newsprint 285.639 MTs 
. valued a150,35,816/· . 

(d) No,. Sir. 
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(e) Does not rise. 

Crisis In Public Sector Undertakings of 
Kerala 

2767. SHRIMATI SUSEELA 
'GOPALAN: Will the PRIME MINISTER be 
pleased 10 stale: 

(a) whether most of the central public 
sector undertakings in Kerala are facing 
crisis: 

(bl if so, the details and reasons there­
for; and 

Ccl the remedial measures proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPTT OF 
HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to(c). As on March 1991, 
upto which period only the information is 
available, only one enterprise Le. Cochin 
Shipyard Ltd. amongst others, having ns 

" registered office in the State of Kerala has 
, suffered losses in consecutive years and 

has since been categorised as a"sick enter­
prise under the definition of SICA, referable 
to BIFR for formulation of revival/rehabilita­
tion plans. 

Indo-Us Talks 

2768. SHRI V1ANIKRAO HODLYA 
CAVIT: 

SHRI BAPU HARI CHAURE: 
SHRWATI DILKUMARI BHAN­

DARI: 
SHRI RAMASHRAY PRASAD 

SINGH: 
DR. D. VENKATESWARA 

RAO: 
SHRI GURUDAS KAMAT: 
SHRI C. SREENIV AASAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the second round of Indo­
Us official level bilateral talks on various 
issues including non-proliferation and re­
gional security were held in Washington 
recently; and 

(b) if so, the details of the issues dis­
cussed and the broad outcome of the talks; 

(c) whether Pakistan opted out of such 
bilateral talks with the US and insisted on 
five-nation Conference on Non-proliferation 
in South Asia; 

(d) if so, the details thereof and the 
views of the Government in the matter; 

(e) whether US pul forward any pro­
posal regarding freeze on production of fis­
sile material; and 

(f) if so, the response of the Indian 
delegation threat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. The 
second round of Indo-US official level bilat­
eral talks was held in Washington from 12-13 
November 1992. 

(b) The issues discussed related to 
disarmament, non-proliferation an regional 
security. These discussions are part of an 
ongoing dialogue between the two countries 
with a view to developing a better under­
standing of each other's perceptions in these 
fields. 

(c) Government has seen reports that 
Pakistan continues to favour the idea 01 5-
Nation Conference as was proposed by their 
Prime Minister on 6th June, 1991. 



• 545 Written Answers AGRAHAYANA 18, 1914 (SAKA) Written Answers 546 

(d) Government of India have rejected 
the proposal of a 5-Nalion Conference on 
the grounds that It does not contain any new 
ideas and that nuclear disarmament issues 
should be addressed on a global basis. 

(e) In July this year. the US Govern­
ment halted the production of plutonium and 
highly enriched uranium for weapons pur­
poses and have urged other states to under­
take similar measures. 

(f) Government of India m'aintains that 
the most effective and lasting solution to the 
problem of nuclear Proliferation is through 
internationally negotiated verifiable agree­
ments. 

[ Translation] 

Funds to States LInder Rural Develop­
ment Programmes 

2769. SHRI RAM TAHAL CH-
OUDHARY: 

SHRI KHELAN RAMJANGDE: 
SHRI ROBIN DEKA: 

Will the PRIME MINISTER be pleased 
. to stale: 

(a) the tolal amount proposed to be 
spent on rural development programmes in 
Bihar, M<fdhya Pradesh and Assam during 
the year 1992; 

(b) the amount proposed to be spent on 
Educ3tion and Health programmes 

(c) whetherthe State Government had 
utilised the entire funds allocated during the 
last year; and 

(d) if not, the reasons therefor? 

TH.!= MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
The details of the total amount proposed to 
be spent on major rural development pro­
grammes in the States of Bihar, Madhya 
Pradesh and Assam during 1992-93 are as 
under:-

Programme Total amount allocated (Rs. in lakh) 

Bihar Madhya Assam 
Pradesh 

1. Integrated Rural 9778.00 6472.00 1332.00 
Development 
Programme 
(IRDP) 

2. Jawahar Rozgar 
Yojana 37517.48 25750.93 4988.36 
(JRY) 

3. Accelerated Rural 2999.00 2810.00 1370.00 
Supply Programme 
(ARWSP) 
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(b) the amount of Central assistance re­
leased to Bihar, Madhya Pradesh and As­
sam during 1992-93 for major Centrally 

State 

1. Bihar 

2. Madhya Pradesh 

3. Assam 

The release of funds'~n Education to 
Stahl Governments is made keeping in view 
ihe proposals received for various State 
Governments. the capability of the State 
Governments to utilise the funds and the 
availability of the funds with the Government 
of India. The anticipated expenditure during 
1991-92 for Assam and Madhya Pradesh in 
respect of operation Block Board was As. 

Sponsored Schemes under 'Health' are as 
under;-

Amount of c.ntral 
ass/stance released 

(Rs. In lakhs) 

349.30 

908.49 

394.15 

420.48 lakh and Rs. 846.91 lakh respec· 
tively. ·Corresponding figure for Bihar is not 
available. 

(c) and (d). The State Governments 
utilised almost the entire funds allocated to 
them during 1991-92 as may be seen from 
Annexure-I. 
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Reserved Posts 

2770. MAJ. GEN. (REID.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to State: 

(a) whetherfor rec'lJitment and depart­
mental promotions in the Ministries/Depart­
ments of the Union Gov9mment in reserved 
as well as in general categories, if suitable 
candidates for reserved category are not 
available, the entire process for recruitment 
or promotions in general category posts is 
also held up or cancelled; 

(b) if so, the reasons therefor; 

(c) whethertheGovernment propose to 
process the recruitment or promotions in 
both these categories separately; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PeRSONNEL PUBLIC 
GRIEV ANCESAND "'!=NSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) to (e). Do not arise. 

Drinking Water P·ojects of Bihar 

2771. SHRI NAWAl KISHORE RAI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of drinking water proj­
sets received from' the Government of Bihar 
for approval duringyears 1990-91 and 1991-
~2; 

(b) the number .of such projects ap­
)roved by the Government and the number 
)' projects still pending; and 

(c) the amount sanctioned by the Cen­
tral Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP­
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
Two projects for bilateral assistance were 
received for technical approval in January, 
1991. 

(b) These two projects were approved 
al1d sent to the Ministry of Finance forobtain­
ing assistance from a suitable donor under 
the bilateral programme. However, the State 
GovE'rnment has been advised to prepare 

. the revised Projects as suggested by the 
bilateral agency. 

(e) Does not arise. 

[English] 

U.K. Deputy Under Secretary Visit to 
India 

2772. SHRIMATI BIBHU KUMARI 
DEVI: WilithePRIMEMINISTERbepleased 
to state: 

(a) whether the Deputy Under Secre­
tory in the Foreign Office of U.K. visited India 
recently; and 

(b) if so, the subjects figured in his talks 
with Indian leaders and the broad outcome 
thereof? 

THE MINISTER OF STATE IN TH~ 
MINISTRY OF EXTERNAL AFFAIRS(SHRI 

. EDUARDO FAlEIRO): (a) Yes, Sir. 

(b) Thore was a comprehensive ex­
change of views on bilateral issues including 
on-goiog cooperation to_curb terrorism and 
forthcoming high level visits. A broad range 
of regional and international issues 01 mu-. 
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tual interest were also discussed. Both sides 
expressed the view that bilateral relations 
were progressing satisfactorily and agreed 
that the process of n:~tification of the Extradi­
tion Treaty and Agreement on Confiscation 
of Property relatedt" Terrorism and Drough­
trafficking, which was already underway, 
should be brought to an early successful 
conclusion. 

Computerlsation of Land Records 

2773. SHRI KHARISINH CHAVDA: 
KUMARI FRIDA TOPNO: 

Will the PRIME MINISl Ll1 be pleased 
to state: 

(a) the financial assistan;...::,J S:Jles for 
undertaking a pilot project on computerisa­
tion of land records du:ing 1992-93, State­
wise; and 

(b) the progress made in this regard 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVElOPE NT 
(DEPARTMENT OF RURAL DEVELOP­
MENT): (SHRt G. VENKAT SWAMYl: (al 
and (bl. Under the Central Sector Scheme 
of computerisation of land records, a provi­
sion of Rs. 4.50crores have been earmarked 
for the year 1992-93. States have been 
requested to submit the project proposals for 
additionat districts for undertaking comput­
erisation of land records. Funds will be 
released once the proposals have been fi­
nalised. 

[Translation] 

Chemical Industries in Uttar Pradesh 

2774. SHRI GAYA PRASAD KORI: 
Will the PRIME MINISTER be pleased to 
state: 

(al whether the Government propose to 
set-up some chemical industries in Uttar 
Pradesh; 

(b) if so, the details of the proposals 
received in this regard; and 

(cl the names of the places selected for 
this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA OHANl: (a) Yes, Sir. 

(bl and (cl. MIs Gas Authority of India, a 
Government of India Undertaking, propose 
10 sel up a Crac~er project for manufacture 
of methylene, propylene and down-stream 
products ai Auraiya in the State of Uttar 
Pradesh. 

Subsidy on Fertilizers 

2775. SHRI RAM PAL SINGH: Will the 
PRIME MINISTER be pleased to state: 

(al the estimated amount on the Gov­
ernment are likely to save fro the withdrawal 
of subsidy on fertilizers; 

(bl whether the Ministry 01 Agriculture 
will increase the prices of Agriculture pro­
duce of farmers in proportion to the rise in the 
prices of fertilizers; and 

(cl if so, the time by which announce­
ment to this effect is likely to be made by the 
Government? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF CHEMICALS AND FERTIL· 
IZERS (DR. OHINTA MOHAN): (a) Only 
phosphatic and potaSSic fertilizers have been 
removed from the price control and subsidy 
schemew.e.f.2S.8.1992. Even':Hespectof 
these fertilizers a special subsidy is being 
given during the current Rabi season at the 
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rate of Rs. 1,000 per tonne each in case of 
DAP and Muriate of Potash and proportion· 
ate nutrient content-wise on other complex 
fertilizers. However, nitrogenous fertilizers 
still continue to be heavily subsidised. 

Due to de-control of phosphatic and 
pottassicfertilizers approximately Rs. 2,000 
crores on fertilizers subsidy would be saved 
during the current year. However, due to 
10% reduction in the price of Urea and re­
introduction of subsidy on low analysis ni­
trogenous fertilizers with effect from 25th 
August 1992, the subsidy out-go on nitroge· 
nous fertilizers would be higher. 

(b) ~nd (c). The proc(Jrement prices 01 
Kharif 1992 crops have already been raised 
substantialy as compared to last year taking 
note 01 increase in the price of de-controlled 
fertilizers. The price policy for Habi 1992-93 
crops will be annou~ced in due course. 

[English] 

ManufactJre of. Drugs 

2776. DR. KARTIKESWAR PATRA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) thedrugspni!Sflntly being manufac­
tured by the OriSsa Drugs and Chemicals 
Limited, Bhubaneswar; 

(b) the reasons for its poor perform­
ance;and 

(c) details of steps taken or proposed to 
be taken to revalJ1) the industry and to 
achieve betterperformance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) Orissa 
Drugs & Chemicals Umited CODCl) Bhu­
baneswar does not manufacture any bulk 

. drug. h Is engaged In the manufacture of 

pharmaceutical formulations like Tablets, 
Capsules, Powder, Infusions etc. 

(b) The main reasons for the poor 
performance of the company are acute 
scarcity of working capital resulting In low 
capacity utilisation, inadequate purchase 
preference from the State 
Government;delayed payments by Govern­
ment Departments against supplies made; 
frequent power cuts in the State and the 
inadequacies in marketing techniques which 
mainly depended supplies to Govemment 
Institutions. 

(c) The company had, in copliance with 
provisions of Section 15 of the Sick Industrial 
Companies (Special PrO'llisions) Act, 1985, 
made a reference to the Board for Industrial 
& Financial Reconstruction BIFR. The 
(BIFR), upon conSidering the reference, 
declared ODCL as a sick industrial company 
as per the provisions of the said Act. The 
BIFR has appointed Industrial Development 
Bank of India (lOB I) as an operating agency 
under the provisions of Sick Industrial 
Companies (Special Provisions) Act, 1985 
to consider options and prepare a Rehabili­
tation package forthe company. 

Capacity of GranIte Processing Units In 
the Country 

2778. SHRIV.KRISHNARAO: Willthe 
PRIME MINISTER t:e pleased to state: 

(a) the tolal estimated capacity of the 
granite processing units in the country ~t 
present; 

(b) whether this capacity is likely to be 
doubled in the near future; and 

(c) n so, the steps taken by the Govern­
ment in this context? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
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OF INDUSTRIAL DEVELOPMENT) (SHRI- (a) whether Starvation deaths have 
MATI KRISHNA SAHI): (a) to (cl. Informa- taken place in different parts of the country 
tion Is being collected and shall be pleased during the last three months due to faulty 
on the Table of the House. functioning ~fthe Public Distribution System 

as reported in 'Indian Express' dated No-
Indo-Us Trade vember 1.6, 1992; and 

2779. SHRI SATYA DEO SINGH: 
DR. D. VENKATESWARA 

RAO: 
SHRIBRIJ BHUSHAN 

SHARAN SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(al the country to whom India makes 
maximum export; 

(b) the percentage of Indian exports to 
USA out of the total Indian exports; 

(c) the percentage of import made from 
the USA out of the total imports made by 
India; 

(d) whether Indian exports_ and imports 
are likely to be improved as a result of 
change of administration in USA; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) to (e) the country 
to which India makes the maximum exports 

, Is the US. The US accounted for about 16% 
of ourtotal exports and 10% 01 total imports 
in 1991-92. The sluggishness in the US 
economy has had Its effect on our exports 
while import compression measures during 
1991-92 restrained our imPorts. Indian 
exports are likely to improve when the US 
economy shows improvement. 

StarvatIon Deaths 
2780. SHRIRABIRAY: Will the PRIME 

MINISTER be pleased to state: 

(bl if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON­
SUMER AFFAIRS & PUBLIC DISTRIBU­
TION (SHRI KAMAlAUDDIN AHMED): (a) 
and (b). the concerned State Government 
(Bihar) which was contacted in regard to the 
report in the news item has indicated that 
some deaths had occurred due to diseases 
but not dueto starvation. They had indicated 
however, that steps had been taken to en­
sure increased availability of PDS foodgrains 
in Pa'amu Districts. 

Utilisation of Funds From Disinvest­
ment 

2781. SHRI ATAl BIHARI 
VAJPAYEE: 

SHRI SHANKERSINH 
VAGHELA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Deputy Chairman 6fthe 
Planning Commission in the conference of 
State Industry Ministries on 16th October, 
1 992 observed that the funds accruing from 
disinvestment of shares of public sector 
undertakings should not be sued for revenue 

. expenditure; 

(by ii so, whIther the above observa­
tions are in line with the present policy of the 
Government regarding utilisation oflunds 
collected from disinvestment 01 shares; 

(cl the names of public sector undertak­
Ings whose shares have been dislnvested 
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so far the percentage of shares dis invested 
and the amount collected; 

Cd) the manner in which these funds 
have been utilised or are proposed to be 
utilised; 

(e) the details of the private sector 
biddel'S participated in the purchase of such 
shares and the anount involved in each 
case and; 

(f) the manner i:l which the procedure of 
disinvestment in the second round has im-
proved? 

THE MINISTER OF STATE IN THE 

MINIS 1 flY OF INDUSTRY (DEPARTMENT 
OF HEAV Y INDUSTRY AND DEPARTENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to (f). During 1991-92 
Budget Speech. it was made clear that the 
Government will disinvest shares of selected 
public enterprises in order to raise non­
inflationary resources .. The Deputy Chair­
man did not rule out the utilization of the 
funds as non-inflationary resources. The 
1992-93 Budget Speech also announced 
disinvestment of shares for raising Rs. 3500 
crores for raising resources and also to 
contribute Rs. 1000 crores to National 
Renewal fund. The names of the purcharers 
in which shares were disinvested. and the 
percentage of shares disinvested are given 
in the Statement attached. 
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B. Details of Purchasers of PSU Shares in 
1991-92 

1. Unit Trust of India 

2. Canbank Mutual Fund 

3. General Insurance Corporation 

4. Life Insurance Corporation 

5. LlC Mutual fund 

6. PNB Mutual Fund 

7. SBI Mutual Fund 

8. SBI Capital Markets 

9. Indian Bank Mutual funa 

10. Bank of Baroda 

11. Allahabad Bank 

12. Corporation Bank 

13. Canbank Financial Service 

14. BOI Mutual Fund. 

c. Details of Purchasers of PSU Shares in 
the First Tranche of disinvestment 
of 1992-93. 

1. Bank of Baroda 

2. Bank of India Mutual Fund. 

3. Generallnsurqnce Corporation. 

4. GIC Mutual Fund. 

5. Housing Development and Finance 
Corporatlcn' 

~ life Insurance Corpo(ation. 
7. LlC Mutual fund. 

8. LN Shroff & Company' 

9. Punjab National Bank. 

10. PNB Mutual Fund. 

11. SBI Fund Management Ltd. 

12. Unit Trust of India. 

, indicates private parties. 

Assistance to Kerala for Sick Units 

2782. SHRIV.S. VIJAYARAGHAV~N 
Will the PRIME MINISTER be pleased ie 
state: 

(a) the total financial assistance grantee 
to Kerala by the Union government during 
1990-91 and 1991-92forrevivalof sick small 
scale units; and 

(b) the .amount earmarked forthe above 
units for the current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENl 
OF SMALL SCALE INDUSTRIES ANC 
AGRICUL TUREL AND RURAL INDUS· 
TRIES) (PROF.P.J. KURIEN): (a) and (b) 
No financial assistance was granted to Ker· 
ala by the Union Government during 1990· 
91 and 1991-92 for revival of sick small scalE 
Units as no request was received from the 
State Government of Kerala. However, the 
assistance sanctioned by SIDBI under Refi­
nance Scheme for rehabilitation of sick units 
to the State of Kerala was Rs. 35.6 lakhs 
during 1990-91 and 1991-92. 

South Asian Festival 

27&3. SHRI N.K. BAllY AN: 
PROF. PREM DHUMAL: 

Will the PRIME MINISTER be pleased 
to state: 
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(a) the total expenditure incurred on the 
first South Asian Festival of SAARC coun­
tries hosted in Delhi during October, 1992; 

(b) the aim achieved by the festival; 

(c) whether some other country from 
amongst SAARC countries have come for­
ward to host the sec:lnd festival; and 

(d) if so, the likely dates when it is going 
,to be held? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Total expenditure in­
cUired on the First South ASian Festival of 
SAARC countries in October, 1992 is being 
compiled from various venues/centres and 
is not immediately known. 

(b) The First Sou:h Asian Festival of 
dAARC countries was planned in the spirit of 
SAARC as a people·to-oeople event. It pre­
sen!ed the cultural heritage of the member 
countries through a variety of arte facts 
covering 5000 years of civilisation and 
through crafts, contemporary art, children's 
paintings, photographs, films, pertorming arts 
etc_ Over 300 pertormances were arranged 
in 33 cities. 

The Festival has helped to increase 
mutual understanding among the people of 
SAARC countries. 

(c) and (d). No, Sir. However the 
SAARC Calendar of Activities for 1993 is 
expected to be finalised soon at olficiallevel 
meetings which will precede the forthcoming 
7th SAARC Suit at Dhaka, and we may 
expect an offer to be conveyed at thaI lime. 

Tractor (Distribution and Sale) Control 
Order,1971 

?784. SHRI RAM BADAN: Will the 
PRIME MINISTER be pleased 10 state: 

(a) whether the Tractor (Distribution 
and Sale) Control Order, 1971 is not being 
implemented by the Government; 

(b) if so, the reasons therefor; 

(c) whether the interest on booking 
amount deposited by the farmers is not 
given to them by the tractor dealers; and 

(d) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI­
MATI KRISHNA SAHI): (a) and (bl. the 
tractor (Distribution & Sale) Control Order, 
1971 was rescinded w.e.from 29.1.1988 as 
it was felt that there was no justification for 
any administrative control over the distribu­
tion of tractors which had settled down 
through the interplay of market forces. 

(c) and (d). The acceptance of advance 
money against booking is considered a 
contractual obligation between a customer 
and the company. 

Agro-based Industries 

2785. SHRI ASLAM SHER KHAN: 
KUMARI FRIDA TOPNO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
set up more agro-based industries as there 
is a great scope to generate employment in 
this sector; 

(b) if so, the schemes drawn up solarin 
this regard during the Eighth Five Year Plan 
period; and 

Ccl the locations identified in each State! 
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Union-Territory so far for the setting up of 
these Industries? 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF SMAlL SCALE INDUSTRIES AND 
AGRICULTURE AND RURAL INDUS­
TRIES) (PROF.P.J. KURIEN): (a) to (c). 
Industrialisation is the specific responsibility 
of the State Govt. concerned and the Central 
Govt. only supplements the efforts of the 
State govt. by providing various incentives. 
Since majority of the Agro based food proc­
essing units are in small scale sector, they 
enjoy the benefits·thal are available to the 
small scale units from time to lime such as 
concessional financs, excise concessions, 
raw materials etc. 

The State govt. ~hrough their DICs assist 
the entrepreneurs in setting up Agro Based 
Processing units, based on local raw mate­
rials 10 generate employment opportunities 
in the area. 

Shortage of Fertilisers 

2786. DR. KRUPASINDHU BHOI: 
SHRI GOPI NATH GAJAPA­

THt: 
SHRt KASHIRAM RANA: 
SHRI MA ... ESH KANODIA: 

Will the PRIME MINISTER be pleased 
~~at~ . 

(a) whether there is acute shortage of 
various kinds of fertilisers in several staies in 
the country; 

(b) if so, the States which are facing 
acute crisis and 

(cl the remedial steps taken by the 

Union Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIS­
ERS (DR. CHINTA MOHAN): (a) There is 
no overall shortage of major fertilisers in any 
of the States. 

(b) and (c). Do not arise. 

Export of Iron Ore to China 

2787. SUBASH CHANDRA NAYAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) Whether there is any proposal to 
export iron ore to China; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL· 
MAN KHURSHEED): (a) The trade protocol 
with China for the calendar year 1992 pro: 
vides for export 01 iron ore including iron bre 
concentrates from India to China. 

(b) An Indicative quantity 01 7.5-14.0 
lakhs tonnes of iron ore including concen­
trates to be exported from India to China for 
the calendar year 1992 has been mentioned 
in the Trade Protocol with the China. 

Exportl'! of iron ore to China during April· 
August 1992 are estimated at 6.56.lakh 
tonnes lIalued at Rs. 29.71crores as per 
DGCI&S statistics. 

. 11.31 hrs 

The Lok Sabha then Adjourned till EleVen 
of 'he Clock on Wednesday. December 
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